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BEFORE THE HOtr'BLE I{ATIOI|AL GREEI| TRIBTIITAL SOUTHERN ?I)NE
BEI|CH AT CHENITAJ

ORGINAI APPLICATION No. 4{tof 2o23
Between

MULAGN)A THRTVII(RAUA RAO,
S/o Late M.G.RamaRao,
Aged about 51 years
R/o 1 f 1, Sumadhura Acropolis,

Nanakramguda, Gachibowli,
Hyderabad- 5O0O32,
Email: trivi r@ltotmail.com ... Applicant

VERSUS
2. STATE OT'AITDHRA PRA.DESH
through the Chief Secretary,
Address:lst Block, lst Floor,
Interim Government Complex,
A.P Secretariat Olfice, Velagapudi,
Andhra Pradesh. Email: splcs-wrd@ap.gov.in

3. DISTRICT COLLE|CIIOR,
East Godavari District,
Rajahmundry,
Andhra Pradesh.
Email: madhavilatha.l@nic.in.

4.THE DEPARTUEITT OF UIITES AXD GDOLOGY,
Government of Andhra Pradesh,
through the Director,
Sri Anjaneya Towers,
D. No.7-1O4, B Block, 5&6th Floor,

Ibrahimpatnam, Andhra Pradesh-S2 I 456,
Email:admin@apmines.gov.in, directormines(2vahoo.co.in

5. AITDHRA PRADESH FOLLUTIOI| COITTROL BOARD,
through the Member Secretary,
D.No. 33-26- I 4 D 12, Near Sunrise Hospital,
Pushpa Hotel centre, chalamalavari Street, Kasturibaipet, Vijayawada Andhra
Pradesh - 520 0 1 O,Email: membersec]@appcb. qov. in.

6. STATE EITVTRONUENT IUPACT ASSESSUEI{T AUTHORITY.
Rep. by its Member Secretary
D.No.33-26- I 4 D I 2, Near Sunrise
Hospital, Pushpa Hotel center,
ChalamavariStreet,Kasturibaipet, Vijayawada-52O0 I 0

membersecl@appcb. gov.in, Ph.Oa6624632O2.

2. DEPARTTENT OF EIYVIROIITEI|T F1OREST SCIETCE AITD TECHNOIOGY
Government of Andhra Pradesh,
through the special chief secretary,
Address: 4t.Il Block, lst Floor,Room No:268,

A.P Secretariat Office, Velagapudi,
Andhra Pradesh Phone: 0A63-2444434,
Email: splcs efs(alap.qov.in

1
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7. Smt.I|.JEE1/ENDRA
through Mr. PulagamVirababu Supervisor),
Sy.No.24 1,Quarry Site-Nagampalli Village,

SeethanagaramMandal,
East Godavari District.

8. Smt. KASI ANNAPITRI{A,
through Mr. PulagamVirababu( Supervisor),
Sy.No.24 1,Quarry Site-Nagampalli Vi11age,
SeethanagaramMandal,
East Godavari District

9. CEITTRAL PiOLLUTION COITTROL BOARD,
through its Member secretary,
ParibeshBhawan, CBD -cum- office complex,
East Arjun Nagar, Delhi- 110032
...Respondents

COUNTER AFFIDAVIT FILED BY THE 4IhRESPONDENT

I, M.Subrahmanyam, S/o Rama Koteswara Rao Mannem, Aged about 58 years,

Occ: District Mines and Geolory Officer, Rajamahendravaram, Andhra Pradesh

do hereby solemnly and sincerely affirm and make oath and state as follows:

1. I am the 4rH Respondent herein and as such I am well acquainted with

the facts of t]le case.

2. this respondent denies each averment made in ttre allidavit liled in

support of the appeal as false and incorrect except those that are

specifically admitted herein in this counter afftdavit.

3. With regard to the averments made in paragraphs 1 to 2 of the Alfidavit

is not related to this respondent and hence there are no remarks.

4. With regard averments made in paragraph 3 of the aJlidavit is denied as

false. It is submitted that the applicant has approached this Hon'ble NGT

against the Quarry lease holders i.e., Smt. N.Jeevendra (7ft respondent)

and Smt. Kasi Annapurna (8th respondent). Further, it is submitted that

the petitioner contended against respondents No. 7 & 8 operating

ES R
Assistant Geologis(

0/o Oistrict Mines and Geolog/ Officer,
Govt. of Andhra Pradesh,

Rajamahendravaram. E.G. Dt.

GeoloA/

E

G hra Pra
nes

of
vara,I\

h.
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quarries nearby his land situated in R.S.No.238/1-B of Nagampalli

Village, Seethanagaram Mandal, East Godavari District.

5. It is submitted that Initially a Quarry kase for Road Metal over an extent

of 2.0O Ha was granted in favour of Sri M. Satyan.rray€rna in Sy.No.24l of

Nagampalli Village, Seethanagaram Mandal, East Godavari District vide

Proceedings No.562lQ l2OO5, dt. I l.O3.2OO5 for a period of 10 years and

lease deed was executed and work order was issued by the Assistant

Director of Mines and Geologr, Rajamahendravaram vide Proceedings

No.4847 I Ql /2OO4, dt. 1 f .04.2OO5. The respondent 7 & 8 get leases from

Sri M. Satyanarayana by transfer for the unexpired period of initial lease

and after renewed for further period of l0 years and also obtained other

statutory clearances from the concerned depa.rtments details mentioned

hereunder. The leases granted in favour of 76& 86 respondents with

description in the table mentioned below:

sl.
!Io. Contctrt Descriptio! Descriptio!

1 Name of the kase Holder Strt lf.Jccvetrd'r SrBt ll.Lrsi ArlrpurD.
2 Extent 1.94 Acres/O.785 Hects 3.OO Acs/ l 214 Hecs
3 Grant order issued by the

Dy.Director of Mines and
Geolog/, Kakinada

Part kansfer
37131Qr /2OO7 ,

Dr.22-11-2007

Proc, No. Proc

I st renewal:
Proc.No. 927 lQl l2A2l,
Di.22.O2.2022

l st renewal:
Prqrc.No. 9261Ql l2O2l,
Dr.22.O2.2022

4 Work order issued by the
Asst. Dtector of Mines &
Geologr,
Raiamahendravaram

Part
Proc.No.20l3lQ/2OO7,
Dt.Os-11-2007 vatid
1o.04.2015

Part transfer
2014 /Ql2oo7,
Dt.05- I 1-2007
1o.04.2015

Proc.No.

valid upto

l st renewal

Proc.No.9799/Ql /2O14,
D|.23.O3.2O22 w.e.i I 1.O4,2O15
valid upto 1O.O4.2O25
(Copy enclosed as AnncDrG-U

1st renewal:

Proc.No.9797lQ 1 /2014,
Dr.23.O3.2O22 w.e.f. l 1.04.201 5
valid upto 1O-O4.2O25
(Copy enclosed as AlrcrErc-2l

5 kase Period Part transfer w.e.f 05.l t.2OO7 to
ro.o4.2025

Part transfer w.e.f 05.I L2OO7 to
10.04.2025

Mining Plan approved by
the Dy.Director of Mines
and Geologr, Kakinada

926lQl2o2t,
valid

dt
upto

Lr.No.
23.O3.2022
22.O3.2027

Lr.No.927 lQl2O21,
23.o32022 valid
22.O3.2027

dt
upto

7 Environmental Clearance
issued by SEIAA, AP

sErAAl AP lvzM lMtN 17 12021 l3
347, dt 26.01.2022 valid upto
25.01.2033
(Copy enclosed as Aan.rrtcSl

SEIAA/APIVZMlMtN | 7 I 2021 I 3
347 , dr 26 .Ol .2022 valid upto
25.07 .2031
(Copy enclosed as Aancrrtc4l

8 Consent for Establishment
issued by APPCB

660,0lAPrcBl7,.
vsP IKKD lCFE|2022,
dt.lS.O2.2O22 valid
uptol4.V2.2027 or expiry of
lease period whichever is earlier
(CoDy enclo,sed as Auc-ro-s|

6s9AlAPPCBlzo-
vsP IKKD lcFEl2022,

i:;:;;%33u",.-il# " 'lxl3period whichever is earlier
(Copy enclosed as Arlcerc6l

Gu#u*wrl,
ATTESTOR

Assistant Geologist,

O/o District Mines and GeoloA/ officec

Govt. of Andhra Pradesh,

Rajamqhendravarafl , E 9,P,9

ovt. dhra desh,
mahcndraveram.

Part transfer
No.37 l.a I Q\ I 2oo7 ,

Dt.22-t t-2007

transfer

upto

6
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Operation 6600lAPrcB/ZO-
vsP /KKD ICFO 12022,dr.l6-O3.2o22 valid
upto31.O1.2023.
(Copy enclosed as AI[cErc-7|

659a / APPCB /ZO-
vsP IKKD lcFo/2022,
dt.16.O3-2O22 valid
upto31.O1.2O23.
(Copy enclosed as Araemrc-8)

-4-

6. with regard avernents made in paragraph 4 of the a{hdavit Brief

history lAf is denied as false. It is submitted that the leases granted area

in R.S.No.24l of Nagampalli Village, Seethanagaram Mandal covering

total extent of 41.092 Ha is an isolated hillock height approimately 90

metres from ground level. Out of which, 08 Road Metal leases were

granted in the said area 9.614 Ha and remaining extent 31.478 Ha at

present vacant. The raw material of Road Metal produced from these

quarries catering the needs of 06 Stone crushers in and around

Seethanagaram as well as handmade metal for road construction works.

The leases were granted with extents and status is submitted for perusal.

7. It is respectfully submitted that as per approved mining plans, it was

stated tJlat open cast mining method with controlled blasting is required

for excavation and can be done by rock breakers etc.,. The above

respondents 7 & 8 produced Agteement with Sri M.Nagendra Reddy who

is competent agency vide Explosive use license No.E/HQ/AP 122 1668

ATTESTOR
Assastant GeologisL

0/o District Mines and Geologofficer,
Govt. olAndhra Pradesh,

Rajamahendravaram. E.G.fi .

District Geolog/
ra Pradesh

sl
Ifo Lease Id I{.mc of thc

Lease Holder ViUage Sy.
I{o

ffic!t
in Ha

DIiaer
al

Tah.ildar,
Secthenagar

aE trOC

LGase
period
upto

Status

I 411060137 Sri
M.Ramakrishna

Nagampalle 24t 1
Road
Metal

(B)9s3/e3,
dt. 19. I 1. 1993

t6-o3-2026

) 411r)70132 SmtN.Kasi
Annapurna

Nagampalle 241 t.2t Road
Metal

Aasl2O2t,
dt.15.03.2021 10-04-2025 CTO

Expired

3 411070133 241 o.785 Road
Metal

A84 l2o2t,
dt.15.03.2021 to-o4-2025 CTO

Expired

4
M.SRHARI
REDDY

Nagsmpalle 241 1
Road
Metal

B/45112022,
dt.27 .11.2002

working

5 41 1050135
M/s Sri
GowriShankara
metals

Nagampalle 241, 1
Road
Metal

B lao /2ooa,
dt.16.02.2008 ot-o9-2025 Renewal

6 41 1100146 Sri Gowrisankara
Metals

Nagarnpalle 241 I Road
Metal

Blrso/2oo3,
dt.29.04.2003 2t-to-2030 Renewal

7 4tr150422
M/S
CHAMUNDESWA
RI MINERALS

Nagampalle 241 1.619
Road
Metal

B /82 /2OO3,
dt.03.o3.2003 3t-03-2024 Non-

working

8
Sri Hari Metal
Works

Nagampalle 241 2.OO
Road
Metal

Al424l2Ot7,
dt.30.08.2017

ncs
G

Rajamahrndravaram.

(

Gu"/"uru,.O,

9 Consent for
issued by APPCB

working

Smt.N.Jeevendra Nagampalle

4t1t40362 31-03-2024

i4-03-2038 working

4



-5-

(E5l9l7) in Form-22 of Indian Explosives Act, 1983 for conducting

blasting operations using explosives required for Road Metal over an

extent of O.785 Ha and l.2l Ha respectively in Sy.No.24l of Nagampalli

Village, Seethanagaram Mandal, East Godavari District (Copies enclosed

asAnnexurc-981O).

8. With regard averments made in paragraph 4 of the alfidavitBrief history

(Bf is denied as false. It is submitted tJlat theApplicantmentioned in

Grounds of the alfidavit about illegal sand excavations causing loss to

the State exchequer and local economy and adverse impact on ecological

balance. In the above precised area comprises of Road Metal mineral

only. There is no scope of sand excavation without veriffing the facts

simply thrown blame on the District authorities.

9. with regard averments made in paragraph 4 of the affidavit Brtef

htstory lcf is denied as fa-lse. It is submitted that tlle Environmental

Engineer, APPCB, Kakinada vide Show Cause Notice

No.Comp/APPCB/RO-Ihkinada/2023-231[ dt.17.O3.2023 and

Comp/APPCB/RO-Kakinada/2O23-2314, dt.17.O3.2O23 issued Show

Cause Notices to Smt. N.Kasi Annapurna and Smt. N.Jeevendra

respectively and directed to submit explanation within 07 days for

operating the mine without Consent (Copies enclosed as Anaerure-ll &

r2l

10. With regard averments made in paragraph 4 of the affidavit Brief

hietory (Dl is denied as false. It is submitted that the Sri

MulagadaArvindeswaraRao who is cousin of Sri

MulagadaThrivikramaRao, applicant in NGT have filed Spandana Petition

on 28.02.2023 vide Petitioner No. EAG2O23O2282L3 (copy enclosed as

Gu;/^*Ya'd,
ATTESTOR

Assistant Geologisi
0/o District Mines and Geolog Officer'

Govt. of Andhra Pradesh,

RajamahenCravaram E'G DL

Dstrict
Govt.

PON

ram,

5
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Anaexure- 13) before District Administration regarding blasting of granite

rocks damaging their property and likely may harm their lives in

adjacent Quarry kases to his land covered with Mango trees located in

Sy.No.348/3El, Nagampalli Village, Seethanagaram Mandal, East

Godavari District. But, ttre land documents produced by the Spandana

Petitioner, actually situated in R.S.No.238/ lB (Copy enclosed as

Aanexure- 14). The distance between quarry face of periphery of the

m€rngo garden more than 2OO meters distance.

1 1. Further, it is submit that t-lle Iield olficials of this office has

inspected the area on O2.O3.2O23 in presence of the Spandana Petitioner

and reported that two quarry leases held by Smt. N.Kasi Annapurna and

Smt. N.Jeevendra are nearer to petitioner land. At tJle time of inspection,

the freld officials has instructed Sri PulagamVeerababu, Quarry

Supervisor to take precautions while blasting operations and also

sprinkle water to avoid dust pollution and not to trouble adjacent Ryths.

Accordingly, Sri PulagamVeerababu, Quarry Supervisor has agreed and

given Statement in tJlis regard (Copy enclosed as Aanexure- l5).

12. With regard averments made in paragraph 4 of the alfidavit Brtef

htstory (E) is denied as false. It is submitted that the respondents No. 7

& 8 operating the quarries after obtaining required statutory clearances

from State Environmental Impact Assessment Authority, Andhra Pradesh

and Andhra Pradesh Pollution Control Board (Coptes eaclosed as

Aaaerure-3 to 8).

13. With regard averments made in paragraph 4 of the affrdavit Bricf

hiatory lF) is denied as false. It is submitted that this applicant claimed

that dust pollution caused by illegal mining is not only affecting the farm

and Nagampalli village and also Rajamahendravaram city is also far away

Assr Geolo$/
0/o Distiict Mines and Geologt 0fficer,

Govt. of Andhra Pradesh,

Rajamahendravaram. E.G.DL

hra
Min6

mahendra vaftlm.

6
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from truth. The petitioner farm more than 2OO meters distance away

from quarries and more than 1 Km distance from Nagampalli Village to

quarries and 35 Km distance from Rajamahendravaram to Nagampalli

via Korukonda.

14. With regard averments made in paragraph 4 of the a{fidavit Brief

history (Gf is denied as false. It is submitted thatthe applicant Sri

MulagadaThrivikramaRao has stated in O.A. No 4O of 2023 tJlat he is

having an extent of 2.54 acres in Sy.No.238-1B of Nagampalli village,

SeethanagaramMandal, East Godavari District and enclosed village map.

On perusal of information, the inspected authorities have identified the

land and noticed that the area covered with Mango trees and situated

towards West direction at distance above 2OO mts from the quarqr lease

held by Smtll.Jeevendra and above 25O mts from the quarry lease held

by Smt. N.Kasi Annapurna. The above two leases were gralted in

R. S.No.24 1 of Nagampalli Village, SeethanagaramMandal, East Godavari

District, the residential houses located more than 1 Km distance. As per

Mines Safety Deparhnent and APPCB norms 5OO meters distance from

residential locality is suffrcient. Whereas in O.A.3O4 of 2Ol9 prescribed

by the Central Pollution Control Board (CPCB) that minimum distant of

20O meters from inhabited sites to be maintained when blasting is

involved. The present case is more than 2O0 meters distance in between

quarry face and mango garden periphery of the petitioner land. There are

no residential houses within the vicinity of the quarry-

15. With regard averments made in paragraph 4 of the alfidavit Brief

history (H I is denied as false. It is submitted that the leases granted

area in R.S.No.241 of Nagampalli Village, SeethanagaramMandal

covering

errylW,N,&u
ATTESTOR

Assistant Geologist;
0/o District lVines and Geotogr officer,

GovL ofAndhra pradesh,
Rajamahendravaram. E.G.DL

and
hra Pradcsh,

Ra,iamahendravaram.

7
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total extent of 41.092 Ha is an isolated hillock height approximately 9O

metres (27O feerl from ground level but not 5O feet height of the hillock

as mentioned by the petitioner. A copy of Google Earth Pro Map elevation

prolile is enclosed relating to hillock situated in R.S.No.24l of

Nagampalli Village, Seethanagaram Mandal (Copy enclosed as Annexure-

16). Further, after obtaining required statutory clearances from State

Environmental Impact Assessment Authority, Andhra Pradesh and

Andhra Pradesh Pollution Control Board authorities for quarrying

activity allowed by this department (Copies of EC & CFOs of remaining

05 quarry leases are enclosed as Anaexurcs- 17).

16. Further, it is submitted that as per the records, Smt. N.Kasi

Annapurna has obtained last dispatch permit on 11.04.2022 validity

upto O9.O1.2O23 and Smt. N.Jeevendra obtained last dispatch permit on

15. 12.2022 validity upto 12.O2.2023.

17 . Further, it is submitted that this offlce has not issued dispatch

permits to the 7n& 8ft respondents after expiry of the CFO validity

issued by the APPCB, Kakinada.

1 8. Further, it is respectfully submitted that to comply the Hon'ble

NGT Orders dr.26.o4.2023 in O.A. No.4o of 2o23, this oflice has served

Notices to Smt. N.Kasi Annapurna and Smt. N.Jeevendra to stop quarry

operations until further orders vide Notice No.9797 I Ql l2ola and,

g7g9/Qll2Ol4, dt.12.O5.2O23 respectively (Copies enclosed as

Annexure- 18 t 19).

19. Further, it is submitted that petitioner mentioned quarry leases for

Road Metal and Boulders in Sy. No: 241 of Nagampalli Village,

seethanagaram Mandal, East Godavari District over an extent of o.785

Hects held by Smt. N.Jeevendra and over an extent of 1.214 Hects held

^e*{CIffrrlA
ATTESTOR

Assistant Geologist,
0/o District Mines and Geoto$/ Officer,

Go!t. of Andhra pradesh.
Rajamahendravaram. E.c.DL

icefr
ra Preoesh\

D$nct

varam.

8
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by SmtN.Kasi Annapurna were inspected by the Technical stalf and

Surveyor of O/o District Mines & Geolory, Rajamahendravaram along

with Asst. Environmental Engineer, APPCB, Kakinada on 16.O5.2O23

and noticed there was no quarrying activity on the day of inspection and

submitted inspection frndings of the quarrying activity. The outside

workings of Road Metal noticed by inspection team and assessed Road

Metal removed quantity, action will be initiated as per the provisions of

Andhra Pradesh Minor Minera-l Concession Rules, 1966 (Copy enclosed

as Annexule-2O).

20. It is submitted that this respondent craves leave of this Hon'ble

Tribunal to raise additional counter in tJle course of proceedings, if

required.

In the above circumstances, it is humbly prayed that this Hon'ble

Tribunal may be pleased to pass an appropriate order in the abovethe O.A No.

40 of 2023 and pass such further or other orders, as this Hon'ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.

Solemnly aflirmed Rajamahendravaram

Andhra Pradesh on

this the 2Othday of May,2023

and signed his name in my presence

BEFORE ME

Advocate

PO

Guifu'^*^fr,il"
AT'TESTOR

Assistant Geologisi
O/o District Mines and Geolo6/ officer,

Govt. of Andhra Pradesh'
Rajamahendravaram. E.G.OL

Andh
Dstrict

m

9



VERIFICATION

I, M.Subrahmanyam, S/o Rama Koteswara Rao Mannem, Aged about 58 years,

Occ: District Mines and Geologr Officer, Rajamahendravaram, Andhra Pradesh

do hereby verifo that the contents of Para's of Counter Alfidavit are based on

record and information are true to the best of my knowledge and. belief.

Hence, verilied on the 20th dav of MAY 2023 at

R
Dsuict

Assistant GeoloEist.
0/o District Mines and Gmlogr fficer,

Govt. of Andhra pradesh.
Faianrahendravaram. E.c.Dt.

10



-10- Annexure-1

The lessee should maintain all the reco(ds and accounB ln the pres€ribed formsspecified by the Govemment and submit necessary quartedy returns in Form-C so as to reachthe Director of Mines and Geology, Ibrahimpatnam, Vljayawada, Depu ty Director of Mines a,rdGeology, Kakinada and Assistant Director of Mines and Geology, Rajamahendravaram for eachand every quarter as per Rules.

n U-"

Assistant Geologisi
0/o District Mines and Geolo6/ Officer,

Go/t. of Andhra Pradesh,
Rajamahendravaram. E.G. DL

ORDERI

m,#l,flJli,1r,{#:1t;;.i;::?"r#}flf;ffi g,,,:,tff :*:r,HI;,:1-;i3;

il*Hl,ft H:#fl l.l*ffi $$#$#ktl{lJi,.,,lg'r#trlt*1

!:.:,Hk?":fi ::',"ffi.'*"'[:l;-[:;fi S*,Jffi X,f,]fi ;;iIiT##]:,H
In vlew of the abovo

egf Hlil;$*trjl"t#itnffi"?ro,#*]]"r"T:'Ji:ffi "J,. 
j{

t#*dffi gffil;+iffitr*Fi*',ffirffiqn+',*,[t[

To

:n'! tLJggvendra, ryo Veen Vekata Satya Subba Raq

9:N9.180, Nelaturu, Chagaltu Viltage, Kowuru Mandai,
West Godavari District

Copy submltted to :

. The Director of Mlnes and Geology, Ibnhknpaham, Vijayawada for fanour of' information.

. 'Ihe Dist ict Collector, East Godavari DMct for favour of lnformauon.. 'lhe Deputy Director of Mines and Geology, Kaklnada for fayour of tnforma6on.

copy b the Tahslldar, seethanagaram Mandal for lnfomation,
!€p'y to the_Labour Enforcement Officei Rajamahendnwom tq.)ether wih lease deed plan torravour of informauon.

I

i
t.
l.

i
r
I
I

CF Scanned with OKEN Scanner

t

I

t
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GOVERNMEI{T OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY

Prcce€dlngt of the AsCstant oirector of l4tneo rrd G.9logyl 'laia8EhctldEvrr'm
tprecent I sri x'vistrnwjiiani Go'isc, er3t ottcot or xinet 

'nd 
GeolocY)

Proceedings No:9797'O1l2014' Date: 23-03-2022'

sub:- Mines & Quanies - Mlnor Minerals - t'Renewal.of Quarry Lease. for Road

Metal & Boulders, *;;; ;;"i 
"f 

l'214 Hecta-re.in sv'No'241 of Nagampalli

village, Seethanag;;-i#;i;-E " 
Goda-vari District - Granted in tavour of

smt N.Kasi ennup"ni'iot "-i"ti"i 
p"tioa of 10 years w'e'f' l1'04'2015 - Work

order - lssued - Regarding'

Ref:- 1) Proceedings N o'g76tQl2llt' ol'22'O2'2o22 of fie Deputy Drector of

Mines & Geology, Kakinada'

2) Letter dated:19'03'2022 from smt N'Kasl Annapuma'

3i Execution ofthe lease deed in Fonn-G on 23-03'2022'

. 'l,l*

ORDER:

Through the reference 1r cited, the- Depuq gTet:l .Ti* and Geology' Kakinada

nu, qr"ni;i-i; n"n"*ir or quanyiease nor noad uetat & Boulders' over an. extent-of.1'214

ieair" i" iv.ruo.z+r of ruagampaili vittage, Seethanagararn Mandal' East Godavari District for

. ?,tn.t #rl"a of r0 years in favour-oi Smt N'Kasi Annapurna subject to the c91d]!i911:

;;;il;l; th; appenaix enctoseo to this order and also subject to the satisfaction of APMMC

Rules 1966 and amendments thereon from time to time'

In the reference 2d cited, the grantee Smt N'Kasi Annapuma has submitted required

ao.rr-s io, 
"r,"cution. 

The quar.v iease deed was executed on 23-03-2022 vide reference

3d cited.

ln view of the above permission is hereby accorded to Smt N'Kasi Annapurna for

commencement of the quarrying operations for extractign of Road Metal & Boulde6' over an

i-t""t "ii.iic 
Hecur; in iy.No.241 of Nagampalli Village, seethanagaram Mandal' East

dJuuuii oirt i.t ror a turther period of 1o years w.e.f. 11.04.2015 to 10.04.2025 subject to

it" orouitiont of Andhra Pradesh Uinor Minelals Concession Rules, 1966 subject to conditions

.r".'in"Ji^ ,"*"Oix enclosed and also sub1ect to the specific conditions and general conditions

"i""ii"."a 
i" i# ei, cre a cro. the lessee should submit fresh/renewed cFE & CFo before

expiry of present EC, CFE, CFO.

lessee should maintain all the records and accounE in the presctiH forms

the Government and submit necessary quarterly retums in Form-C so as to reach

of Mines and Geology, Ibrahimpaham, yljayawada, Deputy Director of Mines and

kinada and Assistan[ Director ot Mines and Geology, Rajamahendravaram for each

-11- Annexure-2

The
specifled by
the Director
Geology, Ka

and every quafter as Per Rules.

i 1/v-'
Asst. r of Mines

' RaJamahendravaram.

To
Smt Kasi Annapurna,
w/o Surya Prakash Naidu,
D.No.5-58, Danavaipeta, Chagallu Mllage & Mandal,

west Godavari District.
Copy submitted to :

. The Director of Mines and Geology, Ibnhimpaham, ViJayawada fur favour of
information.

. . The Disuict Collector, East Godavari Dis lct for h\our of information.
. The Deputy Director of Mines and Geology, Krakinada for favour of information,

Copy to the Tahsildar, SeethanagaGm Mandal for information.
Copy to the Labour Enforcement Officer, Rajamahend6varam together with lease deed plan for
favour of information.

Assist
0/oDistrictMi

ntGeo logisI
nes and Geology 0fficet

Govt. cfAndhra pradesh.
Rar;intahendravaram. E.G.DL

Annexure - 2
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To,

Datei 2610112022

-12-

Government of lndia

Annexure-3

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Andhra Pradesh)

The Mineowner
SMT N JEEVENDRA-LESSEE

D.No.-2-80, School Veedhi, Near Kalyanamandapam, Nethaluru, Chagallu
Village/Mandal, West Godavari District, Andhra Pradesh-534342 -534342

ffi
@

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notiflcation 2006-regarding

Sir/Madam,
This is in reference to your application for Environmental Clearance (EC)

in respect of project submitted to the. SEIAA vide proposal number
SIAJAP/M lN/22718412021 daled 20 Nov 2021. The particulars of the environmental
clearance granted to the project are as below.

EC ldentification No. .

File No.

EC22B001AP132318

AP EG MIN 9 2021 U6O
1.

2.

3.

4.

5.

6.

7.

8.

9.

Project Type New

Category 82
ProjecuActivity including 1(a) Mining of minerals
Schedule No.

Name of Project Smt N Jeevendra-Lessee
Name of Com pany/Organization SMT N JEEVENDRA-LESSEE
Location of Project Andhra Pradesh
TOR Date N/A

The_ project details along with terms and conditions are appended herewith from page
no 2 onwards.

(eeigned)
DR. P.V.GHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmentar cleannce shall be one that has EC identification
number g E::SiSn generated from pARtVESH.ptease suote ictentificaiion
numDer in all future correspondence.

This is a computer generated cover page.

q
Ass ologist,tant

0/o District Mines and Geotog offica.
Govt. of Andhra pradesh.

Rajamahendravaram. E.G.DL
- AP EG MtN 12021 U@ Date of tssue Ec - 2601/2022

[,
EA

Hi:i!€
:s8igP)
'G s)o-t'|.I
oc.lI(4ts
H.F
EGp.,
o6
0rf
ES
TprPtl
a.
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>Uz

EC ldentification No. - EC22BOO1AP1323i B Fite No
Page 1 of 10
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Order No. SEIAA/AP/EGfM lN l7 12021 13347n72.78n69.67

Sub:

I. This has reference to your application submitted through online on 20.11.2021
(SIA/AP/}IIN/227184D021), seeking Environmental Clearance lor the proposed mine of
0.785 Ha Road Metal at Sy. No. 241, Nagampalli Village' Seethanagaram Mandal,
East Godavari District, Andhra Pradesh in favour of Smt. N Jeevendra. It was reported

that the nearest human habitation viz., Nagampalli (V) exists at a distance of about 0.70
Km from the mine lease area. It was noted that the capital investment of the project is
Rs.40.0 Lakhs and capacity ofthe project is as follows:

Mining of Road Metal- 20,160 mr/Annum in 0.785 Ha.

II. As seen from the Mining plan approved by the competent Govemment Authority the

following two aspects are noted

i- The location of the mine is as follows:

Sl.No Latitude Longitude
I t 7.13'34.63502',N 81.45'09. t 8142"E
2 17'13'30.72658',N 8l "45'07.1 7010"E

3 I 7" 1 3'29.69990',N 8 1.45'08.80978',E

4 I 7" 13',33.49978"N 81.45'10.7418o',E

area is 0.785 Ha.

This proposal has been refened to SEAC, A.P along with all the documents submitted by the

propo*nt for their appraisal and for their specific recommendations on EC aspect. The proposal

Ls' been examined and processed in iccordance with EIA Notification, 2006 and its

amendments thereof. The State Level Expert Appraisal committee (SEAC) examined the

applicatiorL in its meeting held on 14.12.2021 to 16.12.2021l The project proposal is for mining

rtoua r.Artuf in an area of o.zss Ha with a proposed production quantity of Road Metal- 20'160

State Level Environment Imoact Assessment Authoritv (SEIAA)
Andhra Pradesh

Ministrv of Environment. Forests & Climate Chanse
Government of India

D.No.33-2G14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari
Street, Kasturibaipet, Vijayawada-5200 I 0.

Ec ldsntificalion No' . EC22B@1AP132318 FileNo..AP EGMIN 92021 3460 Date o,lssueEc - 2610112022 Page2of ,10

-13-

REGD.POST WITH ACK.DUE

SEIAA, A.P. - 0.785 Ha. Road Metal of Smt. N Jeevendra at Sy.No: 241'
Nagampatli Village, Seethanagaram Mandal, East Godavari District' Andhra
Pradesh - Environmental Clearance - Issued - Reg.

ii. It is an open cast semi-mechanized mine. Life of Mine is l1 Years. The total mine lease

14
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m3/Annum with a condition that the total production during a scheme should be limited to the
approved quantity as per Mining scheme/ plan. The proposed project falls under Item No. l(a)
of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect ofnon-coal mine lease). The project proponent
and their consultant, trrl/s. Sai Manasa Consultant attended the meeting. The Committee noted
that as per cluster letter issued by the Asst. Director of Mines & Geology, Rajahmundry vide
Letter dated: 16.08.2021, there are six existing quarry areas within the radius of 500 mtrs area.
The project falls under 82 category as per the MoEFCC Notification No. S.O.2269@),dated lst
July, 2016. The Committee after examining the project proposals, presentations, MoEF&CC'
Notifications & OMs and detailed deliberations, recommended for issue of Environmental
Clearance for Road Metal- 20,160 m3/Annu. The life of mine is 11 years. The committee in
the appraisal report clearly stated that they have approved the approved Mining Plarl Form-I/II,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 05.01.2022 & 06.01.2022 examined the
proposal and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SEIAA, A.P hereby
accords Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and ils subsequent .rmendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,l972;
c. CRZ Notificatiorl 201 l;
d. The Eco sensitive areas as notified under Environment (Protection) Act,l986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan
iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all

around the mine lease area for greenbelt development and other conditions are to be
tulfilled.

iv. The avenue plantation with tall plants of at least l.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintainid. Entire
greenbelt should be developed in the first year itself

v. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
l. Air Pollution:-

l.

Ass
0/o Dlstrict Mines and ceoloA/ officer,

Govt. of Andhra pradesh,

EcrdentificarionNo.-Ec22B0orAp13231E FireNo.-Ap ro,,F.,gTglf3!53u.rgs;.;r!iRL"=c- 26to1t2022 Page 3 of 't0

suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan

15
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The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the

local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a lnanner so as to cause least damage to the flora ofthe mining area

and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number oftrees going to
be felled by mining operations. He shall also take measures for restoration of other

flora /fauna if damaged by mining operations. In case any felling or damage to fauna

and flora is involved, prior permission shall be taken from the concemed regulatory
authority, by the proponent, without which mining shall not be taken up.

Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels ofSPM and RSPM such as

haul road, loading and unloading point and transfer points. It shall be ersured that the

ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must

be obtained by the proponent.

lv

v. The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring stations should be

decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded

should be regularly submitted to the Ministry including its Regional offrce located at

Chennai and the Andtna Pradesh Pollution Control Board/Central Pollution Control

Board once in six months. Prior concurrence ofregulatory Authority must be obtained

by the proponent.

vi The proponent shall construct graded roads connecting the mining area to the nearby

roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vil The proponent shall take precautions against noise arising out of mining operations

and shall be abated or controlled at the source so as to keep it within the permissible

limits notified under Environmental (Protection) Act, 1986 / Noise Pollution

(Regulations & control) Rules, 2010 by implementing the following noise control

measues.
o Proper and regular maintenance ofvehicles and other equipment'

o The proponent shall ersure that there shall be no excessive noise, while taking

up mining activitY.
o Th" workers employed shall be provided with protection equipment and

earmuffs etc.

oSpeedoftrucksenteringorleavingthemineistobelimitedtomoderatespeed
of25 kmph to prevent utdue noise from empty trucks'

Ec|dentificationNo'.Ec22BoolAP132318FileNo.-APEGMlNg2o2l3460DateoflssueEc-2610112022Page4of10
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Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be carried out by the

holder of mining lease so as to keep the ground vib,rations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned Regulatory
Authority must be obtained by the proponent, without whic[ mining shall not be

taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance

certificate from the Go\t. competent authority.

2) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is 4.50 KLD.
Out of that 1.80 KLD is used for Water sprinkling on haul Roads; 1.70 KLD is used

for Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be

utilized for watering the mine area, mads, green belt development etc. The drains
should be regularly desilted particularly after monsoo4 and maintained properly.
Prior concunence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

lx.

vlll.

ll.

l . The proponent ofthe mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental @rotection) Act, 1986. Prior concurrence ofRegulatory
Authority concerned shall be taken for this activity before taking up mining.

lv Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Gmund
Water DepartmenVCentral Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Offrce Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. Ifat any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concemed
Regulatory Authority.

Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southem
Region, Hyderabad. Suitable measwes should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

Permission from the competent authority should be obtained for drawl of ground
water, ifany, requted for this project.

vl-

Assi ant eologis!

oloDistrict Mines and GeologY 0fficer'

Govt. ofAndhra Pradesh.
ndravaram. E.G.Dt.

EC tdentificarion No . - Ec22Boo1Ap.t32g18 Fite No. _ Ap EG ffiftas2B, '1 3460 Dateof tssueEC - 26101t2022 pageSof 1O

l.
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3) Sotid waste:- -17-

L Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

11. Overburden: The proponent of mine shall take steps so that the overburden, waste

rock rejects and fines generated during mining operations shall be stored in separate

dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be

suitably terraced and stabilizes tkough the vegetation. The proponent shall maintain
proper angle ofrepose to ensure stability to the dump. Prior concurrence ofRegulatory
Authority must be taken for this activity.

The proponent of the mine shall corstruct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence ofRegulatory Authority must be taken for this activity.

The proponent of mines shall construct required number of garland drains to arrest

mineral particles being canied away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rairs shall be based on rainfall data. Prior
conclurence ofRegulatory Authority must be taken for this activity.

The proponent of the mine shall undertake phased restoratiorL reclamation and

rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment ofthe mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensrre that envkonment is protected.

The proponent will be squarely responsible for proper implementation of solid waste

management plan, prevention of air pollutiorl water pollutiorl and any other kind

of pollution/health hazard.

Part C. General Conditions:

l11.

vl.

1.

u.

This order is valid a period of 11,0 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier.

while giving cFE/cFo, the APPCB is to kindly ensure compliance of guidelines issued

in G.o RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/I{MFW dt 18.04.2020

issued by Medical, Health and Family welfare department, Government of AP and the

Ministryof Home Affairs order No 4}-312020/DM-DA dt 15.04.2020 scrupulously.

EC tdentification No. - EC22B@1AP1323',18 File No. - AP EG MIN I 2021 3460 oate of lssue EC - 26t0112022 Page 6 0f 10
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iii. The proponent shall scrupulously follow any conditions stipulated by Revenue

department/ Panchayat Raj/ Municipal administration/local self govemment bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to enswe the same while according CFE/CFO. The APPCB to ensure the same

while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity ofnature
must be protected at any cost.

In respect of govemment land for mining, the responsibility fixed on AD mines to check

whether necessary clearances from revenue department are obtained.

vll

vlll

vi. In case of patta land while granting mine lease ADMG should veriff the land lease

documents.

In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Govemment of
Andhra Pradesh.

Any change in mining plar/ production/ mining methodology the proponent shall apply
aliesh EC.

While taking up mining activity the Foponent shall meticulously follow approved
mining plan/Form- 1 /XMP.

x. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi, as
applicable.

xiii. Persorurel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. prior instructions and
guidance ofRegulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the frst order streams, ifany, originating from the mine lease shall be taken

Assis ant Geo,ogist:
0/o Districr tuines arrd Geolo& officer,

Govt. ofAndhra Pradesh,
Rajamahendravjr am. E.G.DL

l\

EC ldentification No. - EC22BOO1Ap1323tB Fite No -AP EGMIN I2021 3460 Date of tssue EC _ 26lO1t2OZZ pageToflO
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)ff. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measwes, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

xvl A separate environmental management cell with suitable qualified personnel should be
set-up under the control ofa Senior Executive, who will report dkectly to the Head of
the Organization

xvii The funds earmarked for environmental protection measures (Capital cost Rs.4.88
Lakhs and Recurring cost Rs.4.98 Lakhs/annum) should be kept in separate account

and should not be dive(ed for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Offrce located at Vijayawada.

xviii At lesft 2Yo of the total project cost shatl be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-65l2017-
IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry's Regional Office,
Vijayawada.

EC ldontification No. - EC22BOO1AP132316 FileNo.-AP EGMIN 92021 3460 Date of lssueEC- 10'112022 PageS0f 10

xix Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documentVdata by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Offrce to
MoEF&CC, Vijayawada.

xx The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data

(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its

Regional Offrce, Vijayawad4 SEIAA, A.P., Zonal Office of Central Pollution Contml
Board Bangalore, District Collector and A.P. Pollution Control Board. The proponent

shall upload the status of compliance of the envionmental clearance conditions

including results of monitored data on their websites and shall update the same

periodically.

pri Post Environment Clearance Monitoring: It shall be mandatory for the project manager

to submit half yearly compliance reports in respect ofthe stipulated prior EC terms and

conditions in hard and soft copy to SEIAA on l$June and ls December ofeach

calendar year. (Refer l0(i) and lo(ii) of s.o. 1533(E) of Ministry of Environment and

Forests Notification, New Delhi, dt 14s September, 2006.)

xxii The APPCB shall monitor the EC conditions stipulated by sEIAA as per GO MS No

120 dated 0l.l 1.2018 ofEFS&T Dept., and ensure the compliance'

:o<iiiTheproponentshallobtainpriorpermissionsandcontinuedguidancefromrcgulatory
authorities for all the above conditions wherever it is required'

20
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xxiv. All safety norms as stipulated in various laws and stahrtes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-ll) Department wherever applicable.

xxvi. Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvll The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Govemment who in tum has to display the same for 30 days from the date
ofreceipt.

xxviii. The environmental statement for each financial year ending 31r March in Form-V as

mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environrnent (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance ofenvionmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy ofthe clearance letter is available with the
State Pollution Control Board and SErA,rq,, A.P.

xrc<. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxl. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of30 days as prescribed under Section 16 of the
National Green Tribunal Act. 2010.'

xxxll.

x)LX1ll.

LXXIV

concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions ofEnvtonment (protection) Act, 19g6.

The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modiff the above
conditions or stipulate any further condition in the interest ofenvironment protection

SEIAA.also reserves the right to cancel the EC issued at anltime, if EC has been
obtained by the proponent rough suppression of any informaiion or furnishing false
information.

Assi nt Geologist,
0/o DistriA Mines and Geoio6/ Officer,

Govt. of Andhra Pradesh.
Rajamah endravaram. E.G.DL

EC ldentification No. - EC22BOO1Ap1323i8 File No. -AP EGMTN 9202j 3460 Oate of tssueE} _ 26n1[2}22 pagegof iO
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,ofiv. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Itrsuanc€ Act, 1991 along with their amendments and rules.

MEMBER SECRETARY, MEMBER,
S A.P, SEIAA. A.P. SEIAA, A.P.

To

Smt. N Jeevendra, Lessee,

D.No. 2-80, School Veedhi,
Near Kalyanamandapanl
Neethaluru, Chagallu (V&lvf),
West Godavari District-534342,
Andhra Pradesh,
Ptr.No. 9,140730376

to:
The Chairmarl SEAC, A.P. for kind information
The Member Secretary, APPCB for kind information.
The EE, RO: Kakinada, APPCB for information.
The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.

The Secretary, MoEF&CC, GoI New Delhi for kind information.

Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

The District Collector, East Godavari District, Andhra Pradesh for kind information.

Copy
I

2

3
4
5

6
7

EC ldentification No. - EC228001AP132318 FileNo.-AP EGMIN 92021 3460 Date of lssueEC - 2610112022 Page 10oJ10
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-22- Annexure4
Government of lndia

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Andhra Pradesh)

(e€igned)
DR. P.V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

To,

The Mineowner
SMT IGSI ANNAPURNA.LESSEE

D.No.-568, Danavaipet, Chagallu Village/Mandal, West Godavari Districl,
Andhra Pradesh -534342

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notiflcation 2006-regarding

Oatei 2610112022

Sir/Madam,

This is in reference to your applacation for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SlA,/APi lillN/22713412021 daled 20 Nov 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC22B001AP11067 4
2. File No. AP EG MIN 12021 3459
3. Project Type New

4. Category 82
5. ProjecuActivity including 1(a) Mining of minerals

Schedule No.

6. Name of Project Smt Kasi Annapurna-Lessee

7. Name of Company/Organization SMT KASI ANNAPURNA-LESSEE

8. Location of Project Andhra Pradesh

9. TOR Date N/A

Note: A valid environmental clearance shatt be one that has EC identification
number & E-Slgn generated from PARlVESH.please quote identification
number in all future correspondence.

This is a computer genented cover page.

Assi tant Geologisq
0/o District Mines and Geolo8/ officef,

Govt. of Andhra pradesh,
Rajamahendra\raram. E,G.DL

EC ldenlification No. - Ec22BoolAPl l 0674 File No. - AP EG MtN I 202i 3459 Date of lssu e Ec - 26t01ti2022 Page I of 10

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Annexure - 4
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Sub: SEIAA, A.P. - 1.2145 Ha Road Metal Mine of Smt. Kasi Annapurna at Sy.No:
241, Nagampalli Village, Seethanagaram Mandal, East Godavari District,
Andhra Pradesh - Environmental Clearance - Issued - Reg.

I. This has reference to your application submitted through online on 20.11.2021
(SIA/AP/1}{IN/22713412021), seeking Environmental Clearance for the proposed mine of
1.2145 Ha Road Metal at Sy. No. 241, Nagampalli Village' Seethanagaram Mandal'
East Godavari District, Andhra Pradesh in favour of Smt. Kasi Annapurna. It was

reported that the nearest human habitation viz., Nagampalli (V) exists at a distance ofabout
0.72 Kln from the mine lease area. It was noted that the capital investment ofthe project is

Rs.48.0 Lakhs and capacity ofthe project is as follows:

Mining of Road Metal & Building Stone - 23,940 m3/Annum in 1.2145 Ha.

II. As seen from the Mining plan approved by the competent Government Authority the
following two aspects are noted-

i. The location of the mine is as follows:

Sl.No Latitude Longitude
1 7'l 3'30.09520',N 81.45',12.27939"8

) I 7" l3'27.88439',N 81"45'l1.70901'.E

-) I 7.13'29.69990"N 81.45'08.80978"E
4 17.13'33.49978'N 81"45'10.74180',E

5 17'13'32.67029',N 81.45',il.88349"E
6 1 7" 13'30.33250',N 81"45',1 1.28342"E

ii. It is an open cast semi-mechanized mine. Life of Mine is 9.56 Years. The total mine lease

area is 1.2145 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the

p-po["t for their appraisal and for their specific recommendations on EC aspect. The proposal

iras' been examined 
-and 

processed in iccordance with EIA Notification, 2006 and its

amendments thereof. The State Level Expert Appraisal committee (SEAC) examined the

ffi&
State Level Environment Impact Assessment Authoritv (SEIAA)

Andhra Pradesh
Ministn' of Environment. Forests & Climate Chanse

Covernment of India
D.No.33-2G14 D/2, Near Sunrise Hospital Pushpa Hotel Centre, Chalamavari

Street Kasturibaipet, Vijayawada-s2001 0.

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/VZM III{IN l7 12021 13317 I 172-7 51 169.66

1

EC tdentification No. - EC22BOO1AP110674 FileNo.-AP EGMIN 92021 3459 Date of lssueec - 2610112022 Page20f 10
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applicatioq in its meeting held on 14.12.2021 to 16.12.202I. The project proposal is for mining
Road Metal & Building stone in an area of 1.2145 Ha with a proposed production quantity of
Road Metal & Building Stone - 23,940 m3/Annum with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme/ plan The
proposed project falls under Item No. 1(a) ofthe schedule ofthe EIA Notification 2006 and its
amendments thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of non-
coal mine lease). The project proponent and their consultant, IWs. Sai Manasa Consultant
attended the meeting. The Committee noted that as per cluster letter issued by the Asst. Director
of Mines & Geology, Rajahmundry, vide Letter dated: 16.08.2021, there are six existing quarry
areas within the radius of500 mtrs area. The project falls under 82 category as per the MoEFCC
Notification No. S.O.2269(E),dated 1st July, 2016. The Committee after examining the project
proposals, presentations, MoEF&CC' Notifications & OMs and detailed deliberations,
recommended for issue of Environmental Clearance for Road Metal & Building Stone -
23,940 m3/Annum. The committee in the appraisal report clearly stated that they have approved
the approved Mining Pla4 Form-I/ll, PFR/DPR and EMP for compliance by the proponent. The
State Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
05.01.2022 & 06.01.2022 examined the proposal and the recommendations of SEAC and
decided to accept SEAC recommendations aforesaid for strict compliance by the proponent and
to issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the EIA Notification 2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation of the
following specihc and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,

b. Wild life (Protection) Act,1972;
c. CRZ NotificatiorL 201 1;

d. The Eco sensitive areas as notified under Environment (Protection) Act,l986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb thet activities.
ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan
iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone all

around the mine lease area for greenbelt development and other conditions are to be
tulfilted.

iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the
approach road on either side of the road is to be developed and maintainid. Entire
greenbelt should be developed in the frst year itself.

v. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
l. Air Pollution:-

I.

G
Ass IStant eologisL

0/o District Mines and Geolo$/ officer,
Govt. of Andhra pradesh,

Rajamahendravaram. E.G.DL

File No. - AP EG MtN 9 2O2l 3459 Date of tssu e EC _ 26/O1t2V22
EC ldentification No. - EC22BOO1Ap110674

Page 3 of 10

Suitable drilling & cutting method shal be adopted to control dust emissions, as per
approved mining plan
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llL
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The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the

local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora ofthe mining area

and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number oftrees going to
be felled by mining operatiors. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna

and flora is involved, prior permission shall be taken from the concemed regulatory
authority, by the proponent, without which mining shall not be taken up.

Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels ofSPM and RSPM such as

haul road, loading and unloading point and transfer points. lt shall be ersured that the

ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard. Prior concurrence of regulatory Authority must

be obtained by the proponent.

lv.

v. The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring statiors should be

decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded

should be regularly submitted to the Ministry including its Regional office located at

Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence ofregulatory Authority must be obtained

by the proponent.

vi The proponent shall construct graded roads connecting the mining area to the nearby

roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vit The proponent shall take precautions against noise arising out of mining operations

and shall be abated or controlled at the source so as to keep it within the permissible

limits notified under Environmental (Protection) Act, 1986 / Noise Pollution

(Regulations & control) Rules, 2010 by implementing the following noise control

measures.
o Proper and regular maintenance ofvehicles and other equipment'

o The proponent shall ensure that there shall be no excessive noise, while taking

up mining activitY'
oTheworkersemployedshallbeprovidedwithprotectionequipmentand

earmuffs etc'
o Speed of trucks entering or leaving the mine is to be limited to moderate speed

oi25 k-ph to pt vent undue noise from empty trucks'

EcldentificationNo..Ec22B0o1AP1to674FileNo..APEGMlN92o2l3459Dateoflssueec.26!012022Page4of10
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Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area" scientific investigations shall be carried out by the

holder of mining lease so as to keep the gound vibrations caused by blasting

operations within safe limit. In such cases, Prior concurrence ofconcemed Regulatory
Authority must be obtained by the proponent, without whictr, mining shall not be

taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance

certificate llom the Go\4. competent authority.

2) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is 5.4 KLD.
Out ofthat 2.4 Kl-D is used for Dust suppression on haul roads; 2.0 KLD is used for
Development of Greenbe lt & 1.0 KLD is used for Domestic purposes.

Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be

utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoorl and maintained properly.
Prior concurrence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

The proponent ofthe mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concerned shall be taken for this activity before taking up mining.

Monitoring of ground water level and quality should be carried otrt quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the gound water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concemed
Regulatory Authority.

vl.

Suitable corservation measures to augment gtoundwater resources in the area shall be
planned and implemented in consultation with Regional Dtector, CGWB, Southem
Regioq Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concemed Regulatory Authority.

Permission from the competent authority should be obtained for drawl of ground
water, ifany, required for this project.

lx.

l.

lt.

1ll.

lv

Assi nt eclcgisi
0/o District Mines and Geoioa/ Officer,

'"f""#;f 
llllil3,5HltrJi"

Ec ldentification No. - Ec22Bfi1Ap11cf,71 FiteNo.-Ap EGMTN 9202i 3459 Date oftssu eEc _ 26n1noz2 Page 5 of 10
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3) Solid Waste:- -27-
i Topsoil: Wherever top soil eists and is to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

lt. Overburden: The proponent of mine shall take steps so that the overburderl waste

rock, rejects and fines generated during mining operations shall be stored in separate

dumps preferably on impervious grounds. The waste rock, overburden etc. shall be

backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be

suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle ofrepose to ensure stability to the dump. Prior concurrence ofRegulatory
Authority must be taken for this activity.

The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence ofRegulatory Authority must be taken for this activity.

The proponent of mines shall construct required number of garland drains to arrest

mineral particles being carried away,rs runoff during rainy seasons around the dump
yards. Dimensions of the garland rairs shall be based on rainfall data. Prior
concurrence ofRegulatory Authority must be taken for this activity.

The proponent of the mine shall undertake phased restoratioq reclamation and

rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment ofthe mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that envtonment is protected.

The proponent will be squarely responsible for proper implementation of solid waste

management plarq prevention of air pollution, water pollutiorL and any other kind

of pollution/health hazard.

Part C. General Conditions:

lll.

lv

l.

ll.

vl.

This order is valid a period of 9.56 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier'

while giving cFE/cFo, the APPCB is to kindly ensure compliance of guidelines issued

in G.o RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/FIMFW dt 18.04.2020

issued by Medical, Health and Family welfare department, Govemment of AP and the

Ministry of Home Affairs order No 4O-3I2O}O|DM-DA dt 15.04'2020 scrupulously'

EC ldentification No. - EC22BOO1AP1',l0674 File No. - AP EG MIN 9 2021 3459 Date of lssue Ec - 2610112022 Page 6 0f 10
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iii. The proponent shall scrupulously follow any conditions stipulated by Revenue

department/ Panchayat Raj/ Municipal administration/local self government bodie s

(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same
while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fiuna- Serenity ofnature
must be protected at any cost.

vi. In case of patta land while granting mine lease ADMG should veriff the land lease

documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Govemment of
Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall apply
afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form- I /EMP.

x. Once in an year proponent shall conduct impact analysis on environment by rcputed
institute recognized by Director General, Mines and Safety.

xi. "Corsent for Establishment" & "Consent for Operation' shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No finther expansion or modfications in the mine shall be
carried out without prior approval of the SEIAA, Ap/ MoE&F, GoI, New Delhi, as
applicable.

xllt.

xlv

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. prior instructions and
guidance ofRegulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, if any, originating from the mine lease rt ull t tuten.

A^iilw*,,a,*
ns6istanl6ecr&ifir

0/o District Mi:r,:,s ar:o Cejogr Offi cer.
Govt oi Anohra praddi.

Rajamahen.Jravara;. E.6. ix.
File No. - Ap EGMTN 92@r 3459 Oate of tssue EC _26n1tiI}22

EC ldentification No . - EC2ZBOO1Ap1iO674
Page 7 of '10

v. In respect of government land for mining, the responsibility fxed on AD mines to check
whether necessary clearances from revenue department are obtained.
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xv. Occupational health surveillance pro$am of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be

taken for this activity.

xvl A separate environmental management cell with suitable qualified personnel should be

set-up under the control ofa Senior Executive, who will report directly to the Head of
the Organizat ion

xvii. The funds earmarked for environmental protection measures (Capital cost Rs.4.88

Lakhs and Recurring cost Rs.4.98 Lakhs/annum) should be kept in separate account

and should not be diverted for other purpose. Year wise expenditure should be reported

to the Ministry and its Regional Office located at Vijayawada.

xviii.

xix.

xx

xxi.

xxii.

xxiiL

At least 2Yo of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be

prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-65l2017-
IA.III, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry's Regional Office,
Vijayawada.

Officials fiom the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh thnough the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documentVdata by the project prcponents during their irspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data

(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its

Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control

Board, Bangalore, District Collector and A.P. Pollution Control Board' The proponent

shall upload the status of compliance of the environmental clearance conditions

including results of monitored data on their websites and shall update the same

periodically.

Post Environment Clearance Monitoring: It shall be mandatory for the project manager

to submit half yearly compliance reports in respect ofthe stipulated prior EC terms and

conditions in 
-tnra 

ana soft copy to SEIAA on l$June and 1$ December ofeach

calendar year. (Refer 10(i) and lO(ii) of s.o. 1533(E) of Ministry of Environment and

Forests Notificatiorl New Delhi, dt 14s September, 2006.)

TheAPPCBshallmonitortheECconditionsstipulatedbySEIAAasperGoMSNo
120 dated 0l.l1.2018 ofEFS&T Dept., and ensure the compliance'

The proponent shall obtain prior permissions and 
- 
continued guidance from regulatory

a,rthotities for all the above conditions wherever it is required'

EcldentificstionNo.-Ec22Boo1AP110674FileNo.-APEGMlN920213459Dateoflssueec.26to,ll2o22Page8of10
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xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously

followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(MinesJI) Department wherever applicable.

xxvl Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvll The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Govemment who in tum has to display the same for 30 days from the date
ofreceipt.

xxviii. The environmental statement for each financial year ending 3lsMarch in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance ofenvironmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy ofthe clearance letter is available with the
State Pollution Control Board and SEIAA. A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departrnents
before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section l6 ofthe
National Green Tribunal Act. 2010.'

xxxll.

xxxlll.

xxxtv,

Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment @rotection) Act, 1986.

The SEIAA may revoke or suspend the order, if implementation of any of the above*
conditions is not satisfactory. The SEIAA reseryes the right to alter/modi-fo the above
conditions or stipulate any further condition in the interest ofenvironment protectiorl

SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or fumishing false
information.

Assi ant eclogisi
O/o District [4ires ard Geologt 0fficer'

Govt. of i.ndli:'a Pradesh'
Rajarn3hendra'/aram. E.G.DL

Ec ldentification No.- Ec22B00'tApl1ftt74 FiteNo.-Ap EGMTN 9202i 3459 Dare of tssueEc - 2an1,2o?2 Page I of 10
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)oos. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

MEMBER SECRETARY, )t EivI t]ER, CHAIRMAN,
A.P. SEIAA, A.P.

To

Sri M. Kasi Annapurna, Lessee,

D.No. 5-68, Danavaipet, Chagallu (V&M),
West Godavari District,
Andhra Pradestl
P1r.11s. +91 9963547 535

Copy to:
l. The ChairmarL SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Kakimda, APPCB for information.
4. The Regional Officer, MoEF&CC, Gol, Vdayawada for kind information
5. The Secretary, MoEF&CC, GoI New Delhi for kind information.

6. Monitoring cell, MoEF&CC, GoI, New Delhi for kind information'

7. The District Collector, East Godavari District, Andhra Pradesh for kind information.

ECldenlificationNo.-EC22BOOIAP1l0674FileNo.-APEGMlNg2o2l34SgDateoflssueEC-2610112022Page100f',l0

A.P.
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#ffi\t7Z

nED C,TTEGORY

CONSET{T ORDER FOR ESTABLISI|MEI{T

ordcr No.66O0/APPCBIZO-VSP/(XD/CFF/2022 btfr,1$92'2gii
Sub: APPCB - ZO - vSP - CoNSENT FOR ESTABLISHMENT (CFE - 0'785 Ha' noad

Metal minc of SmL N. teevendra at Sy.No: 241, Nagampalll Vlllage'

Seethanagaram Mandal, East Godavari District - Consent for Establishmert of
the Board under Section 25 of Water (Prevention and Control of Pollution) Act
1974 and under Section 21ofAir (Prevention and ConEol of Pollution) Act 1981

- lssued - Reg.

Ret 1) E.c order No. SEIAA/APIEG/MIN /71202113347lt77'781r69'67,
DL2601.202.?.

2) CFE applicauon received at Regional Office Kakinada on 31.01.2022 through

ocMMs.
3) RO's iNpectior report receivd at zO, yisakhapatnam on 07 '02'2022'
4J C FE com m ittee m eeting held on 11.0 2.2022 at APPCB,ZO 

'Visakhapatnam'

1. Smt N. leevetrdra submitted an application to the Bmrd vide ref. 2d c{ted, seeking

Consent for Establishment (CFE) to carryout semi mechanized open cast mining to

excavate dre following mineral wlth installed capacities as mentioned below, with a

proiect cost ot Rs.40.0 Lakhs. (Rupees forty lakhs only).

s.
No.

Nam€ ofthe Products Capacity

1
Mlnlng ofRoad Metal over aD extent

of0.785 Ha.,
20,160 mr,/annum

2. As per the application and Ervironmentat Cleannce (EQ Order, the above mining

activity is to be carried out at Sy.Noz'*l, Nagampallt Vlllage, Scettanagaram

Mandal, East Godavari Dlslrlct at the followint geo co'ordioates in 3n area of

0.785Ha.

S. No t titude Longitude

17'13'34.63 502'N 81'45'09.18142-E

2 17"13'30.72658"N 81.45'07.17010'E

17"13',29.69990',N 81.45'08.80978"E

4. 17.13'33.49978'N 81'45'10.74180"8

3. The above site was inspected by the Environmental Engine€r, A.P Polludon Control

Board, Regional Office, Kakinada on 05.02.2022 and fouttd that the mtne is surround€d

by East Hillock; west: Hillock followed by puntha road; North: Hillod< & South:

Hillock follow€d by road. Nagampalli Vlllage existilg is at a dlstancc of about 700m

ftom the mine area.

4. The Board, after careful scrutiny of the applicadon, verification r€port of Regional

oficer, Kakinada and recommendation ofthe CFE Committee, hereby issue CoNSEM
Plgp I of4

Assist ntG !o$st,

O/o District t
Go!t. oi

r,. : ararn. E.G.gL

ANDHNA PRADESTI POLLUTION CONTROL BOARD
ZONAL OFFICE :: VTSAXHAPATNAM

D.No.39-3i-2 0/4/l,Modhqvsdhora Vuda Colony, Visakhopamom' 93007&

Ph : 0891'2719380

1.

3.

Officer,

Annexure - 5
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FOR ESrABLISHMENT to t}le mine, under Section 25 of Water (Prettention and Contol

of Pollutiofi Aa. 7974 and under Section 2l of Air (Prevention orul Coaa-ol of Pollution.)

AcL 1981 and the rules made there under' Tbis Order is issued to mine the mineral

mentioned at para (1) onv.

5, This Consent Order issued is subiect to the conditions mendoned in Schedule 'A' ard

Schedule'B'.

6. This order is issued from pollutioo conrol point of view only. Zoning and other

regulations are not considered.

7. ltb ordcr is valid for a perlod of 7 Years or the exPiry date of mlne lease or land

lease pcrlod Issued by the Government of.l{.P., whichev€r is earll€r.

, Digitally signed by
KaJen0fa Rajendra ReddyThuraka

Red dy rh u ra ta iil";ii'zfilii?
IOINT CHIBF ENVIROI{I{ E{TAL ENGII{EER

Enct Schedules 'A & B'.

To
Smt- N, Jeevendra,
Sy.No,241, Nagampalli Villate,
Seethanagaram Mandal,
East Godavari DislricL

Copy to Environmental Engineer, AP Pollution ConEol Boar4 Regional Office,

lGkinada for information and necessary action.

Pngc 2 of.l
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Sf.tr!DIILE:A

1. Progress on implementadon of the proiia shall be reported to the concrrncd Regional

Offiie, A.P. Pollution Control Board once in six months'

Z, i"prt"t enerB, meters shall be provided for water consumption aDd air polluton

co;Eol equipments to record energl consumed'

3. the proponent shall obtain Consens for Operation from AP-P-CB' as requircd under sec- 
zi/ia it *"w^ter (P&C of P) Ac! 1974 atrd urder sec21122 ofthe Air (P&C of P) Act

iibl and its AmendmenB th;reof befoE commencement of the activity, including trial

production.
l. irot*i*,"t"naing anything contained in this corditional letter or clnsenL Be Board

herrby reserves-is iight and power under Sec27 (2) of water [Prevention & control of

Pollutionl Act, 1974 ina unaer Sec.Zt (4) ofAir (Prevention & Control of Pollution) AcL

1981 m review any or all the conditions imposed herein and to make such altemauon

as deemed fit and stipulate anyadditional conditions by the Board'

5. The Consent of the Board shall be exhibited in the factory premises at a conspicuous

place for the information ofthe inspection ofEcers ofdilferent departm€nts'

6, bompensation is to be paid for any enviroomental damage caused by i! as fixed by fte
Collectorand District Magistrate as civil liability.

7. The Rules and Regulations notified by Ministry of Inw and fusdce, Government of India'

regarding the Public Liability Insurance A! 1991shall be followed'

8. If ihe pro,-ponent is aggrieved by this order made by A'P. Pollution Control Board under

sec. zi oi Water (Piivention & Control of Pollution) Ad 1974 and Sec 21 of Air
(Prevention & Control of Pollution) Acf 1981 he may within 30 days from the date on

receiptofthe order prefer an appeal before concerned Authority.

SCHEDULP - R

SPECW CONDITTONST

1. Th" *i"i"g ,",t;hall adopt suitable mining Irledlods as per appmved mining plan & DMG

approval.
z. Suiable btasting method shalt be adopted to conrol dust emissions as per DMG approved

miniog plan.
3. The r&irhtions for danger zone (500m) prescribed by Directorate General ofMines Safety

abo h;ve to be complied compulsorily and necessary measures should be taker to
minimize the impact on Environmenl

4. Garland drain and siltation ponds of appropriate size should be constrrcted for the

working pit to arrest flow ofsilt and sedimenL
5. 'Ihe proponent shall construct retention wall around the dumP and also construct garland

drain to arrest mined particles being carried away as run off during rainy season around

the dump yard
WATT,B;
6. The source of water is bore well and the maximum permitted water cusumption shall

not exceed the tities.

7. The maximum waste water eration D shallnotexceed the fo

S. No. Wastewater generatior Mode ofdisposal

1. Domestic: 0.5 Kilo Liters/Day Septic tank
AlRt
8. Th€ mining activity shall not exc€ed the following Ambient Air Quauty sandards

measured at the periphery of activity - SOz - 80 pg/m3, NO, - 80 [&/m3, PMas - 50 Ug/h3,
PMro - 10099/m3,

NeiteJgalL Day 6me (5 AM to 10 PM) - 75 dB (A),
Night time (10 PM to 6 AM) - 70 dB (A).

9. The proponent shall provide dust suppression measurrs like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

P.ge 3of4

Assis ntG log,st;
0/o Drsti'i r€s and Gecloryoffict

Gclt. oiAndhra pEdesh,

QuantityS. No. Purpose
1.8 Kilo Liters/Day1 Dustsuppression
1.7 Kilo Liters/DayGreen beit
1.0 Kilo Liters/DayDomestic

4.5 Kilo Liters/DayTotal

0uantityS- No. Purpose
0.5 Kilo Liters/Day1 Domestic

0.5 Kilo Liters/DayTotal

Rajan3i endrclaram. E.G.Dt

cer,

I
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lO.The air pollutiotr conrol equipment like water sprinklers shall be installed along with the

clmmissioning of &e activity.
flttre proponeni strall establish one AAQ monitorlng station at the periphery of tie mine
--rt""'fr'O,u 

wind prone direction and submit t]le anallEis r€ports to Regional Omce'

APPCB, Visakhapaham regularlY.

fZ.fie mining aaiiity shall ike measures to comPly with dre provisions laid down under
-'ll"i." p"r]-i i* tR'egulation and control) Amendment Rules, 2010 dLu-01.2010 issued

bv Moii&F, Gol t; control dre noise to the prescribed levels'

13.;i;';;;; ;;ity stratr tarc appropriate measures to ensure.that.tle ground level
--'ioi*i*,i"o", .ul comply with revis€d Narional Ambiert Quatity Norms notifi€d by

MoE&F, Gol on 18.112009.

CENruL@ilDIruNS;
ilffi p-p"*rt rl"ll ensure mmpliance of guidrlin"l is:::g^ il G o' RLNo239'

dL15.04.2020 and Memo No- covidiglzo?:1/HMFw' dL18'04'2!2-0 issued by Medical'

i"rftf, "ri f".ify welfare departmert' Govirnment of AP and dte Ministry of Home

erairs order tio.lb'3l2020/DM-DA" dLl 5.04'2020 scrupulously'

rS.t"-p-pri"", shail smrpulouslv follow. anv lond.iuon: :qPg:Td bv Revenue

-';;rf,;;,/P""chayat Rai/Municipal administra-tion/Local self government bodies

iclm panciravat/cram secreariatjin ensurirg safety to human and animal life'

16.il.';-;;;;ilJhrli scruputoustv complv with conditions stipulated bv the SEIAA
-" 

iJiiiact, ep, cot, viirrur"d; in ihe Envirormental clearanc€ order dated:

2.6.012022.
17. The mining shall be carried out as per the approved mine planl., . -.il 'il; ffifi;;;;hall store the mine reieds and overburden withir the earmarked mine

lease area as per the approved mine Plan'

19. Th;;;;;ilt.hall adopt tugitive dust conrol measures such as waer sp nkling near

loading area& on haul roads etc
ZO. ff," pipor"nt 

"hall 
utilize the top soil for green belt developmenL

;;: il;;Jp;;;", shall control tnJ rloise tiets to acceptable limits (cPcB stondords)

during excavatioo in the mining area'

ZZ t. p"-pon"nt 
"f,alt 

mainaioi setback disance of 7'5 mts buffer zon€ all around the
-- 

*inJr'""." 
"."" 

and develop greenbelt with tall growing trees' Greenbelt developm€nt

shall be started alontwith dle corstruction activity'

23. ffi .;;;;;ilnat"on wl*t att punJ or at teast 1 s m heisht-for 1 km length of the

aDDroadt road on either side oi tt'" to'a is to be developed and marinated entire

Ilnbelt should be developed in the first itself'

z+. ii" i"gilr. "rl-io* 
f-t 

'tl 
toutt* shall be conrolled regularly 

.

25. The proponent shall take necessa;;""tuitt fot -noot oiair. pollution which would

be generated during 
"*""u"oon 'ni 

*'i+oLtlon of the mined material as clmmitted

in the EMP / approv* 'tnt ''"n;" *,ne wi$out obtaining cFo ofthe Board'
26. The proPo[ent shall not oPerate

27. The proponent shall ensure tf'"i tft"* shall not be any chang€ in the proccss

Echnologl, source & to'po'iuon of ttt' taterials and scop€ of worldnt without prior

aooroval from the Board'

,t- ;PHffi;il;;J Lo o' submission of false informatior' / fabricited data and

faiture to comPly with anv of dt""'";i;;;t mentioned il thl 
-"f* 

mav result in

wittrdrawat of dris o'a"' 
"no 

atilttlaloi 
'naut 

tttt provisions of relevant pollution

29. fr:""".td*T. o.red withoot pr€iudice to thc rights and contenuons of Btis Board in any

,r. fl"""#lX'**rves its risht to modiry above conditions.o:':P:1"" anv additional

""' -"ai,i"* i"arone r"ro".!onfriiii,-o'ia.. in the inturest orun"'lffill[T$'l';.""
Ra leno fa Reddv rhuraka

neidv Th uraka 
D;l: 2022 02'15 1733s7

- - - 
loufr cxrsr eNvlRot{ME{rAL ENGINEER

To
smL N. leeYendra,
sv.No: i41, Nagampalli viuaSe'

s'eethanagara m uandaL
East Mavari Dtstrict.

Prgc4of'
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

D.No.39-33-20/4/ T,Madhavadharo vuda Colony, Visakhapatnam - 530078,
Ph : 0897-2779380

RED CATEGORY
CONSENT ORDER

Consent Order No: 6598/APPCB /ZO-VSP/KKD/CFO/2022

CONSENT is hereby granted for Operation under section 25/26 ofthe Water (Prevention &
Control of Pollution) Act, 7974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as'the Acts','the Rules') to:

1,2145 Ha Road Metal Mine of Smt Kasi Annapuma,
Sy.No.241,
Nagampalli Village, Seethanagaram Mandal,
East Goda ri District

fHereinafter referred to as 'the Applicant') authorizing to operate the indusEial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for dischar8e of emuents:

Outlet
No.

Outlet Description Max Daily
Discharge Point ofDisposal

1 Domestic 0.5 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No.

Description of Chimney Quandty of Emissions at
peak flow (m:/hr)

This consent order is valid for the following producs along with quantities indicated only:

S. No. Products Quantity
Mining of Road Metal & Building
stone over an extent of 1,2145 Ha

23,940 m3/Annum

This order is subject to the provisions of'the Acts' and the Rules' and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the S7.O7.2OZ7,

To lorNT CHIEF ENVTRONMENTAL ENGTNEER

Smt l(asl Annapurna,
Sy.No.241,
Nagampalli Village, Seetlanagaram Mandal,
East Godayari District

- Copy to the Environmental Engineer, Regional Office, IGkinada for information
and necessary action.

Assistant Geologist;
0/o District lvtines and Geclog/ Officer,

Govt. of Andhra pradesh.
Raiarnahendravafam. E.G.Ot

Date,:16,O3.2022

1.

Annexure - 7
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in tlis order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and lustice, Government of lndia
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 fr each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves

the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for tie purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September

every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.
7. The Mining Unit should make applications through 0nline for renewal of Consent (under

Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under water and Air Acts and
detailed compliance of CFO conditions for obaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit tie revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall

be informed to the Board. The person authorized should not let out the premises / lend

/ sell / transfer their industrial premises without obtaining prior permission ofthe State

Pollution Control Board.
& Any person aggrieved by an order made by tle State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section ?7/22 of Air Act,1981 may within thirty days

from the date on which the order is communicated to him, prefer an appeal as per

Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,

1974 and Section 31 of the Air(Prevention and Control of PollutionJ Ac! 1981.

SC.HEDIII.E.E
SPFCIAL CONDITIONS:

1. The mining unit shall start mining activity only after compllng with CFE conditions as

per commitment given in the undertaking letter dated 19.02,2022.

2. The mining unit shall submit the compliance status along with photographic evidences

within 2 months.

3, The mining unit shall carryout mining activity $,ithin the respective boundaries only,

as mentionid in EC Order dated 26'01.2022 and in CFE order dated 15 02'2022'

4. The mining unit shall adopt suitable mining mettrods as per approved mining plan &

DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG

approved mining Plan'

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines

safety lhalt also have to be complied compulsorily and necessary measures should be

taken to minimize the impact on Environment

WATEK

7. The source of water being bore well' The following is the permitted water

S. No. Quantity
1 Dust su on 2.4 Kilo Liters
') Green belt 2.0 Kilo Liters Da

3 Domestic 1.0 Kilo Liters
Total

consumption:
PurDose

5.4 Kilo Liters/Day
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Separate meters with necessary pipeJine shall be maintained for assessing the
quantity ofwater used for each ofthe purposes mentioned above.

AIR:
8. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&F, Gol vide notification GSR 826(E), dr 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to conEol the noise to the prescribed levels.

GENERAL CONDITIONS:

10. The mining unit shall construct and maintain the following measures to conrol erosion
ofdumps:

> Retention/toe walls shall be provided and maintained at the foot of the dumps.

D Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

11. The mining unit shall construct retention wall around the dump and also consfiuct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be consructed for working
pit to arrest flow ofsilt and sediment

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.O. RLNo.239,
dL76.04.2020 and Memo No. covid-19/2020lHMFW, dr18.04.2020 issued by Medical,
healtl and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3 /2020 /DM-DA, dt15.04.2020 scrupulously.

16.The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17.The Mining unit shall maintain the following records and the same shall be made
available to tle inspecting officers ofthe Board:

a. Daily production details
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.
d. Inspection book

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Viiayawada in the Environmental Clearance ord er dated: 26.OL.I022,

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Arca.
22.All 

.mining products and reiects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retr€ating pyramid bench formation
with concurrent, physical and biological reclamation. Oumfis inouta be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall nol bedisposed outside the mine lease
area under any circumstances.

24' The mining unit shalr construct retention wa around the dump and also constructgarland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

Gu;r,lwluX,t^,
Assistant Geotcgisq

0/o Distlct Liines anC Gec jog.officet,
Cr\1. ol /.rihia FnJesh,

Ror.:rnalenCravaram. E.G.dt

43



-43-

25. Suitable tree species should be planted on either side of the haul roads'

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system,

27.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal 0ffice regularly'

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01*January and 01s luly of every year at Regional Office and Zonal OfEce.

IOINT CHIEF ENVIRONMENTAL ENGINEER

To
Smt Kasi Annapurna,
Sy.No.241,
Nagampalli Village, Seethanagaram Mandal,
East Goda\ari District
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14' Annexure-8
ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VISAKHAPATNAM
D.No.39-33-20 /4/ T,Madhavadhara Vudo Colony, visokhopatnam - 530078.

Ph : 0897-2779380

RED CATEGORY
CONSENT ORDER

Consent Order No: 6600/APPCB/ZO-VSP/KIO/CFO/2022 Date,:16.O3.2022

C0NSENT is hereby granted for 0peration under section 25/26 of rhe Water (Prevention &
Control of Pollution) Acl. 7974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter refered to as'the Acts','the Rules') to:

0.785 Ha., Road Metal mine of Smt N. leevendra
Sy.No: 241,
Nagampalli Village, Seetlanagamm Mandal,
East Godavari District

[Hereinafter referred to as 'the Applicant') aut]rorizing to operate the industrial plant to
discharge the effluens from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effIuents:

outlet
No.

Outlet Description
Max Daily
Discharge

Point of Disposal

1 Domestic 0.5 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No.

Description ofChimney Quantity of Emissions at
peak flow [m3/hr)

This consent order is valid for the following products along with quantities indicated only:

Quantity

1. Mining of Road Metal over an
extent of 0.785 Ha.,

20,160 m3/annum

This order is subiect to the provisions of 'the Acts' and the Rules' and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31,0:AA:L

IOINT CHIEF ENVIRONMENTAL ENGINEER
To
Smt N. Jeevendra
Sy.No: 241,
Nagampaui Village, Seethanagaram Mandal,
East Godarari District

Copy to the Environmental Engineer, Regional Office, Kakinada for information
and necessary action.

G\,,1 ,"Wr&l
Assistant GeologisI

0/o DEtri* Mi nes and Geolog officer,
Govt. of Andhra Pradesh'

Rajarnahendravaram. E.G DL

S. No. Products

Annexure - 8
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SCHFIDIII.E.J

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limis.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, emuent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for tlle purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through 0nline for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this ordet along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit t}le revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity ofemissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend

/ sell / transfer their industrial premises without obtaining prior permission ofthe State
Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 27/22 of Air Ac.,1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the water(Prevention and Control of Pollution) Ac!
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - R

SPECIAT. CONDITIONSz

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 19.02,2022,

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,
as mentioned in EC Order dated 26.01.2022 and in CFE order dated 15.02.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG

appmved mining plan.

6. The regulations for danger zone (500mJ prescribed by Directorate General of Mines

Safety shall also have to be complied compulsorily and necessary measures should be

taken to minimize the impact on EnvironmenL

WAIEE
7, The source of water being bore well. The following is the permitted water

consumption:

S. No. Purpose Quantity
Dust suppression 1.8 Kilo Liters/Day

2 Green belt 1.7 Kilo Liters/Day
3 Domestic 1.0 Kilo Liters/Day

Total 4.5 Kilo Liters/Day

1,
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Separate meter: with necessary pipeJine shall be mainained for assessing the
quantity of water used for each of the purposes mentioned above.

AIB:
8. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&E Gol vide notification GSR 826(E), dL 16.11.2009 at the boundary of
the premises during regular operation.

9. The indusEy shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules,2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:

10. The mining unit shall construct and maintain the follovving measurcs to control erosion
ofdumps:

> Retention/toe walls shall be provided and maintained at the foot ofthe dumps.

) Worked out slopes are to be stabilized by planting appropriate shrub / grass
species on the slopes.

11. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be consEucted for working
pit to arrest flow ofsilt and sediment

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.0. RtNo.239,
dL1604.2020 and Memo No. covid-19/202OlHMFW, dL18.04.2020 issued by Medical,
health and Family welfare departrnenL Government of AP and the Minisuy of Home
Affairs order No. 40-3/2020 /DM-DA, dL15.04.2020 scrupulously.

16.The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal Iife.

17.The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers ofthe Board:

a. Daily production details
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.
d. Inspection book

18.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmenral Clearance order dated:26.O!.2O22.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22.All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Oumpishould be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shar nol be disposed outside the mine rease
area under any circumstances.

24. The mining unit shall constr,ct retention wa[ around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

G
Assistant Geologist;

0/oDistrict M,nes and Geo,ogyofficer,
Govt. ofAndhra pradesh,

Rajamahend rayaram. E.G.DL

47



47-
25. Suitable tree species should be planted on either side of the haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection systelh.

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Gr€enbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one AmbientAir Quality monitoring station and monitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly r€ports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01$ fanuary and 01i July of every year at Regional Office and Zonal Office.

,IOINT CHIEF ENVIRONMENTAL ENGINEER

To
Smt N. feevendra
Sy.No: 241,
Nagampalli village, Seetianagamm Mandal,
East Godavari DistricL

48



D

DTI

I

-48-

Smt N. Jeevendra

N. :s e a,{e.R
Lease Holder

Annexure-9
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. AGREEMENT

64 memorandum of understanding (Agreement) between Mrs. M

\agendra Reddy, Survey No. 236/2, Kannavaram Village,

nR.ajanagaram Mandal, East Godavari Dist, (Herein referred to as First
Party)
, And
Smt N. Jeevendra, Wo Veera Venkata Satya Subba Rao, represented
by its Lease, Door No.2-80, Nelaturu, Chagallu Village, Kovvuru
Mandal, West Godavari Dist. (Herein after referred to as Second Party)

{ryh"..u, Smt N. Jeevendra, Wo Veera Venkata Satya Subba Rao
(Second Party) assigns Mrs. M. Nagendra Reddy (First Party) whlch is
the competent agency with the explosive use license No.

F/HQIAP/221688(E51917) in Form - 22 of Indian Explosives Act 1983,
for conducting blasting operations using explosives required for Road

Inetal over an extent of 0.785 Hecht's in Sy. No.241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari Dist.

F

i
l
g

ii Assi nt Geotogist;
0/oDistrictMi nesand Geolo6t 0fficer,

Gcvt. ofAnCh ra Pradesh,

-r.ww,

Ra;amahendravaram. E.G.Dt.

zl ra-
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I:H.:[?=:E"Hg?:?ffi 'ildf HT*5':XX'ff I:'"'theabove-rererred

''*::Hlf,J:%:^S:'j|"tT:l3il''"1ol#'*"'B"o:1'lc;H':n[TBI
[tTiui"" 

'"nuoned 
surveY numbers'

?- The drilling of holes should be executed by the second party as per their

-' ,"qrit"r"nt at their own cost'

3.rhedrtredn"r"'.yi!r-o-",$;:?t"i,llL;i55:i"ff .?rrln'H:*-''"*
will be conducted bY sn(

4. rhe exprosiv", 
. 

*l 
l!. -b:.1bfJJesJ:rtffJi"ff "1S 

ilH. ""'o''u" 
ma eazr nes

through an exPloslve va

5, The Cost of explosives will be paid by the second Party to the first Party at

mutuallY agreed rates'

6.workmen."Tp'l39"JltJTli,'il':r:ll":"""T8'*"T".Y,t:?rfi :'l:::l:
aPplicabh to the worK

Party'

7. No explosive should be procured by the second parw on their own or they

will store un, "*r'o'''"f 
ii tnuii iiiu o" their-own' In caT.:ilfii:T'fi;

;;: il,; il'd;'work. site without the knowleoge 'u'hu''noipJt v it in 
"o

i J u," ior" responsi bi I itv or 
:h:.r1"fl1'r,1', 

jl[:i:
way connected with th

8. Thls agreement is valid trll 10s April 2025'

e. r n case "r.d:::15r:*?";;.f lf#.:il il:'lI,i; [:,&:' 
e memo ra ndu m/

agneement bY givlng '

This agreement is and sealed at East Godavari on 13s May 2022'

.l

)

For MedaPati uaqendT r,Pav

nl@ry' Proprietor

Smt N. leevendra

N.5 ee {?',|d{.g-
Lease Holder

50



slri )1. Ilrtndn Rddy l:lftslll / O.c'rpi.t: Shri lrl. li'itnd rr R.ddr' DIo.6.l0{,
Dirr. E.rrl turvrti - 533 2r{ (A P.). T.l'lri/Vlltig. - Cop.hpxrnlt' frnRicr,EAST0ODAv

,,r{.fr fi f,la tl
.{ir. qtAial sdu. oa tlcsri.r r lldMdrd

r{ ilt{ cmr ltl-Crrr

-50-

,zEfia S art 6i BSft ra:

tH('ial !id.rR.l. l0r(3)dlidctr., RuLrJtDt
l( srinirlr ltro Coouotlc. of F-rPlod re! S..ud.trM e trf0'201 I

. 3rrrfr r{Y;qrif,3l'iltrNca-roRM LEJ
{ffire*'fr{a'2msfi v<{dt4 * rr't tt r{idq lt)t (t)efu(.l)

(Sct r.Dcl.1(rl lo rd) of Pid'l nrS(h''lul' IY of li!pli'!\'r Rut'r' 2m8f

am 3{!t4 * Rc q'4. r.d{ c{ T,i l.l',' -lw a'lt ?S fwa6, {I JiE$

lJ..fr.. ra B1r.6r.:,(cl tbdure6t'1rdiv6 of 
'l$r 

I '

vr.tFar *. r U..n.! Io.l : Ytt0/lfl:?/6s8(0sl ,17)
-e':ir,F !,in rr! rAnnurl |.c Rllr q)oc.'-

'1?'l'ainic irfr.'chy lrrnlld lo

l!l(,J,6d, tnr

t,lh
rr

't'

''

:t
*rt

rn"T lt'fli (rf, lr{! e
NanE ! lDoc.iodd O

r NlralE M'rnrlD 2.rt

oo dt rl rw dn t'lrirc

..-- -. -$Pfr,--. -.-". -
6.1 !lXX{,lLlu!
t: _9

0

a0fl10 MIrl
6 .r;irxll\o,

(oRdt vr rdi'I srs * atrt rrl crn ftlcllr e ,tr tr{* x''rtr po} nte rTtlh : tFl
Ot q,aOty of .tpl(.irrr plcru# lr.6l l..{rD(qdi'r r&[..cr"d"lrl'&]6]!d (c]l'

afrRqtqdE t Rs FtH
SpaE. Lt trd&'.Illd ofR€rs'{rl

,0 th6
!a alrova.

sdr.

iTa[r{ ]lk Err{
.lnt lllatrcriu rtld tl&$

2s.Frshff-r trmtur M+rt nTrq qt{.r €fft rtrdl tr 
' 
Mr " tD"'lnl xo'e tQ'AP,at6[,trst9'1)

-'Dl. lLcr,.d pEmierthqlt.Dnforo lo lhr follnwi;; dhu'ir{r} EdrS lDrlcd) ll'o7Eol I

6r3rinH cft{T effifui .tri c{ frrd trl na.ti.ar.d prqiil,6 t'! doEl r-hllgYins 'ddtt*!
.,"iili.rry" lra.urr iioi*d/l-,n.crt, ti--rrr.d ti!!Er, R.jtrlar.ta :ur.dd 1fr4 tnarlPoli.llih6o.) :f4-.8r"-' fr* f Oisrdcq EAST GODAVAI{I {llT tsLc-t Ardt r I'Id.'t Iqdq{r lrlr.trxr

{ignr iftoxr) t *6'1r"ri'irr Qr* (F$)

i. 
-{at+t rto' * a-iAfu'a $!rq liifi'g !t : r Dtr 'll{.dm '!.lm, 

. }!bbr md r dd6'rror .o?.F fl..'.
Tli lic{rltlJ pl.nls.t conll{ oa lollowinf t$iuli..-

I rrraB lTrr - r,:q'q c't {lsilr,fud ErFifa. 3fifr{{. lsra Jh gt Jrlrd ffia fdlrr f}{e 2rfi * Jcin' ltal 3lt{ Jfrfts lrat

ri e=*fal ser.dt t vdri lri rq Jr{6 * }r,r tr
Thc t,Lrfl{. ir grnn! rqhtfi ro to pro,,,o,i or-t-"J - ^"'iiii..,.na.a 

tr-' "''t i. ri'rr !6d rhc FrrrGr,cr l{ul...:!o3 ti.,t d,xr. 'r,& !'d df
c,rrllildrr. lddition l .t)tuIilion lid fi! loll.tui 8 Arlllt r.r

r rcta r-r' ri. r * cqt 5F-d tstftr {Et?. FFrFlq {i!n !ft ra Fq{q (flhd 5ri Pl
, i## glffitr H-ffiHtffiffi ''A*'fr?# ffiH"'#f "

G':n,i,tlrrl! lrd A'idil]! lO) ,iriuN of lhlt lic.'rc' til,lcl hL $r' lr(tn nl !u lomt'

i ei rac DE: lDirrrn t lo.,l DDa

,.qf r{iiq rrta rrmt 2ol6a{ Efr8rF rFll Thit l'r*! rlultMrrin v:lld riu Jra'ry ..Mt,dt 2016'

crrleFa,:rfiftca<r'lri3ntr{ffiftrdfutql4Stvtt{*rffRfrrr*r'vn*lrJr.I'a{r3q{6tdwJq'fufitfit
* a,ii*.-" *f cr qfr Jr{zq cfrft trr q 5Tt *; :qig ,t dFd fa{Ilr ; Jrilc aA crs aTA ${ lffia 4 rfi{rd *t iir

rrdr t rdr {i arl E'lr

ThiI liclncc r libJc lu bo tEFl('ar T 'ft*rd 
forr, 

'ioblrF,of 'E 
Ada iuLt fE'r'd ltuit utldo u dr ccrdirionr of lhis ti(tnsc trtd tcfln ft'.r S'l

vll,. shcr.vct lppl:crnlq tc{*rcd ro rn fvr fof itroioU v o' ifrhc ticran'A prsrfra( 
'rE 

ml f{rlnlcu{mdnt lo dtt d$'riplioo tlv"n in lh' pl'tl3 rrxl

AnDailra rxsdcd bo.lo.

altrs ITrr D c- l?./o?/2oll

,rjt6+.I ifr ?d1'
0Jrc ai Rcirr!_r

TerF e ar{la
D:(ccr Fr ry

1l/0:aQ15 -ts
tcl*lcdd,d e*" r15

ir * nrc r rit 5{${I{ hff : Jtne tir{ir EiRr xYotr fimt
trlhr!. d.t}&arg .htl (coitlbL Gior.rlid fi..<! rnd.' lL. Lr.rra:f,rwl r ftrcilr+t 5l fiB

Srrhtrbn lvnnJrs : nlitl,rldlh8 .lrd

Noto :- Ttllg.Issv$terit'gdh€rated document do€ not requlre physlcal
"-"- 'si;;&r€] 

aperliant may Eke prtntout for thelr records'

qyd" *
G.ot

)

{f )l:"lrnB

dt. folloerng ptrrFr(a

ffifurB'{d,r*tt' 3lk rffi t frv fafE{Ia tt{iEcrtEat fi'
\ :, l..iii\ ,,i Ends rnd qurldryof -(t)lr)

liTrikqrtr
llFfis- q-4brJt t frv Pdi}rr-E tl hr#dl$t t tilljd!.r, sd.r, !ir.!r Dno..ti{ Fu.' u.cuh

tIrdhetD.bo.ron. -* ,lrq},I $ hr

t'l

{a ff(rftf Ri{i I oidCout0etd8ry'adra '

51



I

3rfiB s.c " 
-51-

d##,frSffiiei',,'$ffifgffi;**"Yr"'*''x-'

scII |Nc ETSZAPiJ07!17(E 0Y'9]

F[tI I Ptrcc : E{Tfiqf:rJl lVlr}brprtoeo
Eaitr lDrE:txrol/:Ill5

yefrfusrtra-ffEl fi s*m * fat
" artfo Drr. of ErPrrY

Drt! of R!v.lid!6on

24n2n!:t odotn026

ffi,* #H'tg##L'=qr ae&r ntrm

ffi;ffiH} i*HIATL o{ rbowgrord trrrdrE oo.'d!6

t M lgld 39Blr8 <slr rqet<gr td I sca qPlt'ttrio! of $b'filh (5) of ob lol)

*r*mi:flffiLsff'*'miE"tr*m'"HJ*'
qt sttFqr'rlGBrra qr 5{t+' ilfi f&frd M nra ES^rarur-m ff rrat ar d$ 3tfr'FuI +T' c{ u ct xlt(5

*' ffi,t#"ffi m*m.#ffi ms* cc'rinc''lc

r if ts! ir r!, ditcttg'ttcy c d'vidioo io uc lllarE [. q FrF---'- 
Sd/-

Csrra 
gfiHcr,trs2*, 3rri-a a rnt'cri Ef{ 1ry 6ri

(Ccrtifrcerr of coml*tcncy to carry out btasting of cxPldiv€s in area not
*'frs sre.dr
coming utd€r thl

:q rs ffir..- Er* I ryfrmT'i.#m:H:

I
I

qdafr8rffifisl i Rq TdF
' Edortcrs for rcvslitdtoo

t fFr6l
authontY

*recr ffi ,ffirg+t 11 rrra

frdGIGhB, Mbb'ldrils rDdllffirL*,mIm*tg#'H

It

52



* *?:# :j- %8*,#,?*'ffil'#. r,.
u3;"0;36nJ,.9-o/-r u ;ortl. &i*.( *l 6*{ rJ P A

S.V.,

AGREEMENT

I A ,"ror.ndum of understanding (Agreement) between Mrs. M

, Nagendra Reddy, Survey No. 236/2, Kannavaram Village,
o Ra;anagaram Mandal, East Godavari Dist. (Herein referred to as First

o Party)d And
Smt N. Kasi Annapurna, Wo. Surya Prakash Naidu, represented by its
Lease, Door No.5-68, Danavaipeta, Chagallu Village & Mandal, West

l Godavari Dist. (Herein after referred to as Second Party)

. Whereas Smt N. Kasi Annapurna, Wo Surya Prakash Naidu (Second

'Party) assigns Mrs. M. Nagendra Reddy (First Party) which is the

r competent agency with the explosive use license No.
'E/HQ/AP/22/688(E51917) in Form - 22 of Indian Explosives Act 1983,

! For conducting blasting operations using explosi'res required for Road
'metal over an extent of 7.214 Hecht's in Sy. No'241 of Nagampalli

,Village, Seethanagaram Mandal, East Godavari Dist.

tFor Medapati Na "Til#e

rt
Proprietor

-52- Annexure-10

DB 303258

&.,
uc RL Nc0+28{36802

Smt. Kasi AnnaPuma

N\<'Arw-qPhs\,f\
Lease Holder

/)t
l>fub/a.,u.Jp*^fu,Jt^t,

Assistdnt Geologist
0/o District Mines and Geolosr fffic€r,

Govt. of Andhra Pradesh.
Rajamahendravaram. E.G.DL

I

I

t

Annexure - 10
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Now both the partles agree to execute btasting work at the above-referred

"orf 
iG subject to the iollowing terms and condltions'

1. The Second Party should provide a co-ny ol the^lease license granted by

Dept. Of Mines and ceJ&.V, co't' of ananra Pradesh for quarrying for

the above mentioned survey numbers'

2. The driuing of holes should be executed by the second party as per their

requlrement at their own cost'

3. The drilled holes will be charged with explosives and btastlng operations
-' 

*iri u" .""ar.t"a Uy shot firer permit Holder of the first Partv'

4. The explosives will be brought from tfr.e Flt! t?y explosive magazines
" 

ih;;rsh ;" explosive van belonging to the first Partv'

5. The cost of exptosives will be paid by the second Party to the first Party at

mutuallY agreed rates'

6. Workmen compensation insurance and all other statutory regulations

appllcable to the worr sitJ'i"iii-ui "ut"t'ed 
and taken care bv the second

party.

7. No explosive should be procured by the second party on their own or they

will store any explosiveil; th"l; site on their own' In case any explosives

are found in the work ite witn*t tf'e knowledge .of the first party' it will

Uu ti.r" i"f" ,"sponsibility oi the second party and the flrst party is in no

way connected with the above referred violatlons'

8. This agreement is valid till 10s Apr 2025'

9. In case of dissatisfaction, any,party c1n Yithglt: from 'the memorandum/-' 
;;;;, bv giving 7 days of notice to the other partv'

This agreement is and sealed at East Godavari on 04s May 2022'

For MedaPati NagenflrE ffiddY

n/&m
Smt. Kasi AnnaPurna

N ,\l An.ro-firr--.r-
Lease Holder 

t
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-56- Annexure-11

ANDITNA PRADESH POLLUTION CONTROL BOARD
REGIONAL OFFICE

Plor o,2, tDA, r,1MANAyyAt:tiT, t( A t{ I N A D A - s 3 I 0 o 5

N. Asok X rr Dr! r,
Environt}trn']l .' gineer.

,mr/APPCB/Ro-KKD/2 023-?;l Y Darc: t?03-2023

Subr APPCB - RO - Kakinada - Complaint filed by Sri Mulagada Arvindeswar Rao(China
Babu), Nagampalli {V), Seethanagaram (MJ, Dast Godavari District against
operations of Mininig activity of Smt N.,ecvendra, Sy.No: 241, Nagampalli (V),
Seethanagaram (M), East Codavari District -Notice-lssued- Reg.

Ref: 1) CFO Order No. 6600/APPCB/ZO-VSP/KKD/CFO /2022, Dt.76012022 which
was expired on 31.01.2023.

2) (irmplaint tilcd hy Sli ['1ul:rgarll Arvindesrvar Rao(China l]abu], Nagampalli (V),
Sccthlnagaranr (M), liast Godavuli l)istrict aBilinst operations of Mininig
.rctivity ol Srlrt N.Jeovendra, Naglnrpalli (V), Secthanagararn (M), Dast (;oddvali
l) ist rict.

j;ffi-
'#!.NrZ

Ph: 088,1 -2374066
E-mail:rokkd-ce1 @appcb.gov.in

Website:appcbrp.nic.io.

WHEREAS you are operating the mlne in the name and style of Smt N.teevendra,

, Sy.No: 241, Nagampalli (V), Secthanagaram (M), East Godavari District for Mining of

Itoad Mctal ofcapacity 20,160 m3/annunt over an extent of0.785 lla.

WHEREAS Board issuetl CFO to your minc vide reference 1* cited, duly stipulating

ccrtain conditions which was expired on 31.01.2023.

wHERf,AS vide reference Znd cited, the' Iloard received complaint from by Sri

Mulagatla Arvindeswar Rao(China Babu), Nagampalli (V), Seethanagaram (Ml, East

Codavari District compl ining that Snlt N'leevendra, Sy.No: 241, Nagampalli (V),

Seethanagaram (M), East Codavari District causing huge dust and sound pollution

duc lo blasting activity.

WHEREAS, the mine shall apply for renewal at least 120 days before the expiry of

the conscnt for operation as rcquired undcr sc ction 25 /26 of lhe Watcr (Prevention

and Control of Pollution) Act'197 4 and undcr section 27/22 of the Air (Prevention

and Control of Pollution) Act, 1981

llence you are herehy directecl to Showcause as to why action should not be

initiated against your mine for operating lvithout valid CFO of the Board as required

undersection25/?6oftheWatel(PlcvcntionandControlofPollution)Acl,l974

andUndersection?1/22oflhe^il(PreventionandControlofPollution)Act,1981.

Your Consent renewal aPplication shall submit through onlinc portal i'g through

apindustries.gov.in within Trlays along with explanation for operating the mine

without valid consents from thc date of reccipt of this notice, tailing which action

will be initiated against your mine untlcr section 33(A) of water (t'rcvention and

9*l#t[$r#/,
0/o oistrict t inesand ceotoA/ofJicer,

Govt. of Andhra Pradesh.
Rajamahendravaram. E.G.Ot.

Annexure - 11
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Control of Pollution) Amendment Act, 19BB and under Section 31 (AJ of the Air

(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of Public

Health and Environment,

ENVIROIiIMENTAL ENGINEER

lo
Srnt N.leevendra,
Sy.No: 241,
Nagampalli (V),
Seethanagaram (M),
East Godavari District

Copy to Assistant Director, Mines & Geolory Department, Raiamahendravaram, East

Godavari District for taking necessary action.

I

2

I
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ANDHRA PRADESH POLLUTION CONTROL BOARD
REGIONAL OFFICE

Plot No.2, loA, {AMAIIAYYAPE'r, K/lKlllADA'533005

Sub: APPCB - R0 - Kakirrada - Complaint filed by Sri Mulagada Arvindeswar Rao(China

Babu), Nagampalli (V), Seethanagaram (M), East Godarrari District against
operations of Mininig activity of Smt Kasi Annapurna, Sy.No: 241, Nagampalli (V),
Seethanagaram (M), liast Godavari District -Notice-lssued- Reg.

Ref: t) ClrO Order No. 6598/APPCB /ZO-YSP /KKD lCrO /Z0ZZ, Dt.16.03.2022 wllich
was expired on 31.01.2023.

2) Cor)lpl:rint filed by Sri Mulagada Arvindeswar Rao(China Babul, Nagampalli (V),

ScethanagarJrn (MJ, liirst Corlavari District against operatiolts ol Mininig
activity of Smt Kasi Annapurna, Sy.No: 241, Nagampalli (VJ, Socthanagaranl

|\4 ), East God.rvaIi District.

WHEREAS you are operating thc minc in the name and style of Smt lGsi

Annapurna, Sy.No: 241, Nagampalli (V), Seethanagaram (M), liast Godavari District

for Mlning of Road Metal & Building stone of capacity 23,940 m3/annum over an

extent of 1.2145 Ha.

WHEREAS Board issued CFO to your mine vide reference 1st cited, duly stipulating

certain conditions which was expired on 31.01.2023.

WHEREAS vide reterence znd cited, the Board received complaint from by Sri

Mulagada Arvindeswar Rao(China Babu), Naganrpalli (V), Seethanagaram (M), East

Godavari District complaining that Smt Kasi Annapurna, Sy.No: 241, Nagampalli (V),

Seethanagaram (M), East Codavari District causing huge dust and sound pollution

due lo blasting activitY.

WHEREAT the mine shall apply for renewal at least 120 days before the expiry of

the consent foi operation as required under section 25/25 ofthe Water (Prevention

and Control ofPollution) Act,1'97 4 antl under section Z1/22 ofthe Air [Prevention

and Control of Pollution) Act, 1981.

llencc you are hereby directcd to Showcause as to u'hy action should not be

initiated against your mine for operating without valid CFO of the Board as required

undersectionzS/26oftheWater(PreventionandControlofPollution)Acr'1974

andundersection2l/2zolthaAir{PreventionandControlofPollution)Act'1981'

Your Consent renewal application shall submit through online portal i'e' through

apindustries.gov.in within Tdays along with cxplanation for operating the mine

without valid consents from thc date of receipt of this notice, failing which action

Assis nt Geologist,
0/o District Mines and ceolog/ 0fficer,

Gdt ofAndhra pradesh,
Rajamahendravaram. E.G.Dt.

N, As(,k l(u nr.! r, Ph:0884 -2374066
Environrllenta I fnginrc[. E-nlail:rokkd-ec I @nppcb.gov.i n

WchsitciaPP!tr.aP.rlic i n'

sc No.comp/APPC8/Ro-KKD/2023- fl,]15- Dntc: la43-2023

Annexure - 12
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will be initiated against your mine xnder Section 33(A) of Water (Prevention and

Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air

(Prevention and Control of Pollution) Amendment Act, 1987 in the interest of Public

Health and Environment.

ENVIRONMENTAL ENGINEER

Copy to Assistant Director, Mines & Geology Department, Rajamahendravaram, East
Godavari District for taking necessary action.

2

-

To'
Smt Kasi Annapurna,
Sy.No: 241,
Nagampalli (Y),
Seethanagaram (M),
East Godavari District
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Sri Y 5 Jagan Mohan Reddy
Hon'bte ChieF Minister OF Andhra Pradesh
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RED CATEGORY
CONSENT ORDER

Consent Order No: 6599/APPCB/ZO-VSP/KXD/CFO/2022 Date116.03.?022

C0NSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Ac., !974 and under section 21 of Air fPrevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts', 'the Rules') to:

1,0 Ha. Road Metal ofSri M.Ramakrishna,
Sy.No.241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District.

Outlet
No.

Outlet Description Max Daily
Discharge Point of Disposal

1 Domestic 0.5 Kilo Liters/Day Septic tank

ii) Emissions fTom chimneys:

Chimney
No.

Description of Chimney Quantity of Emissions at
peak flow Im3/hr)

This consent order is valid for the following products along with quantities indicated only:

Products Quantity

L
Mining of Road Metal over an
extent of 1.0 Ha.,

26,400 m3/annum

This order is subject to the provisions of'the Acts' and the Rules' and orders made
ther€under and further subject to the terms and conditions incor?orated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.07.2029.

To IoINT CHTEF ENVIRONMENTAL ENGINEER

Sri M.Ramalaishna,
Sy.No: 241,
Naganpalli Villagg SeethanagaEm MaDdal,
East Godayari DistrlcL

- Copy to the Environmental Engineer, Regional Office, IGkinada for information
and necessary action.

Assi s ant eologis!
O,ro District Mines and Geolo$/ Officer,

Govt. of Andhra Pradesh'
Ra,iamahendravaram. E.G'DL

69- Annexure.lT cFo a
ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VISAKHAPATNAM
D.No.s 9-33-20/4/l,Madhavadharo Vuda Colony, Visokhapatnam - 530018.

Ph : 0897-2719380

(Hereinafter referred to as 'the Applicant'J authorizing to operate tle industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of emuents:

S. No.

Annexure - 17
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased

violation of standards stipulated in this order shall be informed to tJlis Board, under

intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned

in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and lustice, Government of India

regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicadng the products, effluent discharge standards, air emission

standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at

a prominent place in tle factory premises.

5. Notwithstanding anphing contained in this consent order, the Board hereby reserves

ttle right and powers to review / revoke any and/or all the conditions imposed herein

above and to make such variations as deemed fit for the purpose of the Acts by the

Board.
6. The Mining Unit shall submit Environment statement in Form V before 30th September

every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereol
7. The Mining Unit should make applications through Online for renewal of Consent (under

Water and Air Acts) and Authorization under HWM Rules at least 120 days before the

date of expiry of this order, along with prescribed fee under Water and Air Acts and

detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the

Board. The Mining Unit should immediately submit the revised application for consent

to this Board in t}le event of any change in the raw material used, processes employed,

quantity oftrade emuents & quantity ofemissions. Any change in the management shall

be informed to the Board. The person authorized should not let out the premises / lend

/ sell / transfer their industrial premises \nritlout obtaining prior permission ofthe State

Pollution Control Board.
& Any person aggrieved by an order made by the State Board under Section 25, Section 26,

SectiLn 27 of Water Act, 1974 or Section 2L/22 of Air Ac:.,1981 may within thirty days

from the date on which the order is communicated to him, prefer an appeal as per

Andhra Pradesh Water Rules, 7976 and Air Rules 7982, to Appellate authority

constituted under section 28 of the water(Prevention and control of Pollution) Act,

1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as

per commitment 6ven in the undertaking letter dated 19.02.2022'

2. The mining unit shall submit the compliance status along with photographic evidences

within 2 months.

3. The mining unit shall carryout mining activity within the respective boundaries only,

as mentioned in EC Order dated 26.01.2022 and in CFE order dated L5'02'2022'

4. The mining unit shall adopt suitable mining mettrods as per approved mining plan &

DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG

appmved mining plan.

6.Theregulationsfordangerzone(500m)prescribedbyDirectorateGeneralofMines
Safety lhatt also have to be complied compulsorily and necessary measures should be

taken to minimize the impact on Environmenl

IIIAIER:
7. The source of water being bore well. The following is the permitted water

consumption:

S. No. Quantity
1 Dust suppression 2.0 Kilo Liters/Day

2 Green belt
3 Domestic 1.0 Kilo Liters

Total 5.0 Kilo Liters

PurDose

2.0 Kilo Liters/Day
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Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each ofthe purposes mentioned above.

AI&
8. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&F, Gol vide notification GSR 826(E), dt 16'11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise

pollution (Regulation and Control) Amendment Rules,2010 dated 11.01'2010 issued

by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:

10. The mining unit shall construct and maintain tie following measures to contml erosion

ofdumps:

) Retention/toe walls shall be provided and maintained at the foot ofthe dumps.

) Worked out slopes are to be stabilized by planting appropriate shrub / grass

species on the slopes.

11.The mining unit shall construct retention wall around the dump and also consEuct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow ofsilt and sedimenL

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15. The mining unit shall ensure compliance of guidelines issued in G.O. RtNo.239,

d116.04.2020 and Memo No. covid-19/2020lHMFw, dL18.04.2020 issued by Medical,

health and Family welfare department, Government of AP and t}te MinisEy of Home

Affairs order No. 40-3 / 2020 /Dlvl-DA, dl15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue

department/Panchayat Rai/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life'

17. The Mining unit shall maintain the following records and tle same shall be made

available to the inspecting officers ofthe Board:

a. Daily production details
b. Log Books forpollution conrol systems.

c. Solid waste generated and disposed'
d. Inspection book

18. The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO ofthe Board.

19. The Mining unit shall scrupulously comply witl conditions stipulated by the SEIAA,

MoEF&CC, Vijayawada in the Environmental Clearance order date* 26.01.2022,

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22.All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench fomation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled

and be properly drained. The overburden shall not be disposed ouside the mine lease

area under any circumstances.

24. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

&;il,,,t,w*
Assrstant GeoloEist.

0/o District Mines and Geo]o$/ Officer,
Govt. of Andhra Pradesh.

Rajamahendravaram. E.G. Dt.
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25, Suitable tree species should be planted on either side ofthe haul roads.

26. Drilts should be water-iacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine reiects shall be disposed scientifically in tie earmarked area as per the
mining plan.

30, Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01$Januaryand 01$July of every year at Regional Office and Zonal Office.

IOINT CHIEF ENVIRONMENTAL ENGINEER
To
Sri M.Ramalaishna,
Sy.No: 241,
Nagampalli Village, Seethanagaram Mandal,
East Godar,"ari DisficL
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

D.No.39-33-20/4/ l,Madhavadhara Vuda Colony, visakhapatnam - 5300 78.
Ph : 0897-2719380

RED CATEGORY
CONSENT ORDER

Consent Order No: 6601/APPCB/ZO-VSP/KXD/CFO/2022 Datet 16.03.?022

CONSENT is hereby granted for Operation under section 25/26 of theWaler (Prevention &
Control of Pollution) Act, 7974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts','the Rules') to:

1.00 Ha Road Metal mine ofsri M. Sri Hari Reddy,
Sy.No. 241 of Nagampalli Village,
Seethanagaram Mandal,
East Godar,"ari District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet
No.

Outlet Description
Max Daily
Discharge

Point of Disposal

7 Dome6tic 0.5 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No.

Description ofChimney Quantity of Emissions at
peak flow (m3/hr)

This consent order is valid for the following products along with quandties indicated only:

S. No. Products Quantity

1
Mining of Road Metal over an
extent of 1.0 Ha.,

tO,l37,j42 m3/annum

This order is subject to the provisions of'the Acts' and the Rules' and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with th e 37.01.2023.

JOINT CHTEF ENVIRONMENTAI, ENGTNEER
To
Sri M.Sd Hari Reddy,
Sy.No. 241 of Nagampalll Village,
Seethanagaram Mandal,
East Godavari District.

- Copy to the Environmental Engineer, Regional Office, Kakinada for information
and necessary action.

@u;rl^efiNfi'&^,
Assrstant Geotogist,

0/o District Mines and Geolo$/ Officer,
Govt. otAndhra pradesh.

Rajamahendravaram. E.G.DL

--@-
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SCHEDULE - A

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission belo$, the limits.

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by tle
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through online for renewal of Consent (under
Water and Air ActsJ and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and

detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent
to this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity ofemissions. Any change in the management shall
be informed to the Board. The person autlorized should not let out the premises / lend

/ sell / transfer their industrial premises witlout obtaining prior permission ofthe State

Pollution Control Board.
8. Any person aggrieved by an order made by t}Ie State Board under Section 25, Section 26,

Section 27 of watet Act 7974 or Section 27/?Z of Air Ac., 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh water Rules, 7976 and Air Rules 7982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,

1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDIII.f.--E
SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after compllng with CFE conditions as

per commitment given in the undertaking letter dated 23.02.2022.

2. The mining unit shall submit the compliance status along with photographic evidences

within 2 months.

3, The mining unit shall carryout mining activity within the respective boundaries only,

as mentioned in EC Order dated 06.01.2022 and in CFE order dated 75.02.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan &

DMG approval.

5. Suiable blasting metlod shall be adopted to control dust emissions as per DMG

approved mining Plan.

5. The regulations for danger zone (500m) prescribed by Directorate General of Mines

Safety ihall also have to be complied compulsorily and necessary measures should be

taken to minimize the impact on EnvironmenL

WATEK

7. The source of water being bore well. The following is the permitted water

consumption:

S. No. Quantity
1 Dust suppression 4.0 Kilo LiterslDaY

2 Green belt 0.6 Kilo Liters/Da1
3 Domestic 1.4 Kilo LiterslDqy

Total 6.0 Kilo Liters/D4Y

Purpose
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Separate meters with necessary pipe-line shall be maintained for assessing tle
quantity ofwater used for each ofthe purposes mentioned above.

ila:
8. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&F, Gol vide notification GSR 826(E), dL 16.11.2009 at the boundary of
the premises during regular operation.

9. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:

10. The mining unit shall construct and maintain the following measures to conFol erosion
ofdumps;

) Retention/toe walls shall be pmvided and maintained at the foot of the dumps.

) Worked out slopes are to be stabilized by planting appropriate shrub / gass
species on t}Ie slopes.

11. The mining unit shall consmrct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

12. Garland drain and siltation ponds of adequate size should be consEucted for working
pit to arrest flow ofsilt and sedimenL

13.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sounces to control fugitive dust emissions.

14. Greenbelt shall be developed at possible areas around the boundary.

15.The mining unit shall ensure compliance of guidelines issued in G.O. RLNo.239,
dL76.04.2020 and Memo No. covid-19/2020lHMFW, dL18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3 /20?0 /DM-DA, dr15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
deparlnent/Panchayat Rai/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17.The Mining unit shall maintain the following records and the same shall be made
available to the inspecting officers ofthe Board:

a. Daily pmduction details
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.
d. Inspection book

18. The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining cFE/cFo ofthe Board.

19. The Mining unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, Vijayawada in the Environmental Clearance order dated: 06.01.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22.All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

23. Dumping of overburden, if done, should use the retreating pyramid bench formation
vvith concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

Ass ntG logisi
0/o District Minesand GeoloA/ officer,

Govt. ofAndhra Pradesh,
Rajamahendravara m. E.G.ft.
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25. Suitable tree species should be planted on either side of t}Ie haul roads.

26. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary

29.The mine r€jects shall be disposed scientifically in ttre earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly'

31. The Mining unit shall establish one Ambient Air Quality monitoring station and menitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Ofrfice and Zonal Office regularly.

32. Mining shall be carried out as per approved Mining plan

33. The Mining unit shall submit a compliance report on CFo conditions for every 5 months
as on 01s lanuary and 01* luly of every year at Regional Office and Zonal Office.

IOINT CHIEF ENVIRONMENTAL ENGINEER

To
Sri M.Sri Hari Reddy,
Sy.No. 241 of Nagampalli village,
Seethanagaram Mandal,
East Godavari DistricL
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Annexurs.l T_CFO_c

ANDHRA PRADESH POLLUTION CONTROL BOARI)
ZONAL OFFICE :: VISAI(HAPATNAM

D.No,39-33-20/4/T,Madhavadhara Vudo Colony, Visokhapotnam - 530078,
Ph:0891-2719380

Consent Order No: 7012 /APPCB /ZO-VSP/KKD /CFO /2022 Date:3O.O9.2022

CONSENT is hereby granted for Operation under section 25/26 ofthe water (Prevention &
Control of Pollution) Act" 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments tlereof and the rules and orders made there under
(hereinafter referred to as 'the Acts','the Rules') to:

outlet
No.

Outlet Desc ption Max Daily
Discharge

Point of Disposal

1 Domestic 0.3 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No.

Description ofChimney Quantity of Emissions at
Deak flow (m3lhr)

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:

S. No. Name of the mineral and extent Quantity

7. Mining of Road Metal in 1.0 Ha., 25,559 m3/annum

This order is subiect to the provisions of'the Acts' and t}le Rules' and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending with the 31.03.2023.

IOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East Goda\rari District

Copy to the EE, RO, Kakinada for information and necessary action and to ensure
compliance.

G4rrl ruNttuYdu,
Page I of4 Assistant Geologis[

0/o District Mines and GeoloA/ offic?t
Govt ofAndhra Pradesh.

Raiamahendravaram. E.G.Ot.

RED CATEGORY
CONSENT ORDER

1.0 Ha,, Road Metal Mine of M/s Gowri Shanlor Metals,
Sy. No:241,
Nagampalli Villagg Seethanagaram Mandal,
East Godavari DistricL

(Hereinafter referred to as 'the Applicant) authorizing to opeftrte the indusEial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) outleB for discharge of emueDts:
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SCHEDIITE-J
1. Any up-set condition in any activity of the Mining uni! which may result in, increased

violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis ofair emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and ]ustice, Government of India
regarding Public Liability lnsurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up tr,yo sign boards [6x4 ft each) at publicly visible places at
the main gate indicating the products, emuent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acs) and Authorization under HwM Rules at least LZl days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Autlorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in t}Ie raw material
used, pmcesses employed, quantity of trade emuents & quantity of emissions. Any
change in tle management shall be informed to the Board. The person authorized
should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission ofthe State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
25, Section 27 of Water Act,1974 or Section 27/22 of Air Act,1981 may within thirty
days from the date on which t}le order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 7976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDIII.E.J

SPFCIAL CONDITIONSz

1, The mining unit shall start mining activity only after complying with EC & CFE

conditions as per commitment given in ttre undertaking letter dated 70.09.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The proponent shall carryout mining activity in the respective boundaries only
mentioned in EC Order dated 09.07.2022 and in CFE order dated 25.08.202?.

4. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG

approval.

5. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

6 The regulations for danger zone (500m] prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on EnvironmenL

7. The mine shall comply with orders/directions of Hon'ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB'

Page 2 of 4
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WATER:

8. The source of water being bore well. The following is the permitted water consumption:

S. No. Purpose 0uantity
7 Dust suppression 3.0 Kilo Liters/Day

Green belt 1.4 Kilo Liters/Day
3 Domestic 0.6 Kilo Liters/Day

Total 5.0 Kilo Liters/Day

Separate meters with necessary pipeline shall be maintained for assessing the
quantity ofwater used for each of the purposes mentioned above.

ak
9. The proponent shall establish one AAQ monitoring station at the periphery of the mine

are in the wind pone direction and submit the analysis r€ports to Regional Office,
APPCB, Visakhapaulam regularly.

10. The proponent shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dL16.11.2009 at the boundary of
the premises during regular operation.

11.The proponent shall take measures to comply with the pmvisions laid down under
Noise pollution (Regulation and Control) Amendment Rules,2010 dated 11.01,2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

CENEBN,g)NAIIoNS
12. The mining unit shall maintain the following measures to control erosion ofdumps:

> Retention/toe walls shall be provided and maintained at the foot ofthe dumps.

> Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

13. The mining unit shall maintain garland drain and siltation ponds ofappropriate size for
t}Ie working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt developmeng etc.,

14. The mining unit shall maintain retention wall around the dump and also maintain
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

15.The mining unit shall ensure compliance of guidelines issued in G.O. RLNo.239,
dL76.0+.2020 and Memo No. covid-19/2020/HMFW, dt18.04.2020 issued by Medical,
health and Family welfare departrnent, Government of AP and the Ministry of Home
Affairs order No. 40-3 /2020 /DM-DA, dL15.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining Unit shall maintain t}re following records and the same shall be made
available to the inspecting officers ofthe Board:

Daily production details.
Log Book for pollution control systems.
Solid waste generated and disposed.
Inspection book

18. The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA,

MoEF&CC, in the Environmental Clearance order dated: O9,O7.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises,

21. All the waste material should be accommodated within the Mining kase Arta.

22.All mining products and rejec*, irrespective of size and quality, should be hauled
within the mine lease area.

a,

b.

c.

d.

nt Geotogis[
0/ooistrictMines and Geo log 0fficei

GovL ofAnd hraPradesh.

Page 3 of4

Raj amahendravara m. E.G.ft.

2.
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23. Dumping of overburden, if done, should use the retreating pyramid bench formabon
with concurren! physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

24. The mining unit shall collect solid waste i.e., overburden (np soil and rock waste)
properly. The topsoil shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. The rock waste shall be dumped
in the dump yard earmarked within the quarry lease area and the industry shall not
dump the overburden soil outside the quarry lease area, under any circumstances.

25. Suitable tree species should be planted on either side ofthe haul roads.

25. Drills should be water-iacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27. The Mining unit shall provide water sprinklers for wetting tle roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas amund the boundary.

29, The mine r€jects shall be disposed scientifically in t}le earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

32, Mining shall be carried out as per approved Mining plan.

33, The Mining unit shall submit a compliance report on CF0 conditions for every 6 months
as on ol"tjanuary and 01st July of every year at Regional Office and Zonal Office.

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East GodaEri District

Page 4 of4
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-81- Annexure- 17_CFO_d

ANDHRA PRADESH POLLUTION CONTROL BOARI)
ZONAL OFFICE :: VISAKHAPATNAM

D, N o.3 9-3 3 - 2 0 / 4/ 1, M a d hava d h a ra Vu d a colony, vi sa kh apatnom - 53 0 0 78.
Ph:0891-2719380

RED CATEGORV
CONSENT ORDER

Consent Order No: 7013 /APPCB/ZO-VSP/KKD /CFO/2022 Date':30.09.2022

CoNSENT is hereby granted for Operation under section 25/26 ofthe Water (Prevention &
Control of Pollution) Ac't, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts','the Rules') to:

1.0 Ha., Road Metal Mine of M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seethanagaram Mandal,
East Godavari District

(Hereinafter referred to as'the Applicant) authorizing to operate the industrial plant to
discharge the effluents fiom the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of emuents:

Outlet
No.

Outlet Description
Max Daily
Discharge

Point of Disposal

1 Domestic 0.3 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No,

Description ofChimney Quantity of Emissions at
peak flow (m3/hr)

S. No. Name ofthe mineral and extent Quantity

1

This order is subject to the provisions of'the Acts' and the Rules' and orders made
thereunder and further subiect to the terrns and conditions incorporated in the schedule A
& B enclosed to this order.

This order consent Authorization shall be valid for a period ending withthe 3LIELZD|EL

IOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli Village, Seet]lanagaram Mandal,
East Godavari DistricL

Copy to the EE, RO, Kakinada for information and necessary action and to ensure
compliance.

t logisti
0/o oistria Mines and Geologr officer.

Page I of4

Govt. of Andhra pradesh.
Rajamahendravaram. E.G.Dt.

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:

Mining of Road Metal in 1.0 Ha., 26,600 m3/annum
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SCHEDUI.E-J

1. Any up-set condition in any activity of the Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The Mining unit should carryout analysis ofair emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Iustice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. eachJ at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFo order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acs) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & Hw
Authoriation of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material
used, processes employed, quantity of trade effluents & quantity of emissions. Any
change in the management shall be informed to the Board. The person authorized
should not let out the premises ,/ lend / sell / transfer their industrial premises without
obtaining prior permission ofthe State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 27/22 of Air Act,1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS;

1. The mining unit shall start mining activity only after complying with EC & CFE

conditions as per commitment given in the undertaking letter dated 70,09,2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

3. The proponent shall carryout mining activity in the respective boundaries only
mentioned in EC Order dated 08.07.2022 and in CFE order dated 26,08.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG

approral.

5. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

5. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken

.. to minimize the impact on EnvironmenL

7. The mine shall comply with orders/directions of Hon'ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB.

Page 2 of 4
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8. The source of water being bore well. The following is the permitted water consumption:

S. No. Purpose Quantity
1 Dust suppression 3.0 Kilo Liters/Day

Green belt 1.4 Kilo Liters/Day
3 Domestic 0.6 Kilo Liters/Day

Total 5.0 Kilo Liters/Day

Separate meters with necessary pipeJine shall be maintained for assessing the
quantity ofwater used for each ofthe purposes mentioned above.

AE
9. The proponent shall establish one AAQ monitoring station at the periphery of the mine

are in the wind pone direction and submit the analysis reports to Regional Office,
APPCB, Visakhapatnam regularly.

10. The proponent shall ensure compliance of the National Ambient Air quality standards
notified by MoE&F, Gol vide notification GSR 826(E), dL16.11.2009 at the boundary of
the premises during regular operation.

1l.The proponent shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010
issued by MoE&F, Gol to control the noise to the prescribed levels.

GENERALIQ DITIOXS:

12. The mining unit shall maintain the following measures to conEol erosion of dumps:

> Retention/toe walls shall be provided and maintained at the foot of the dumps.

) Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

13. The mining unit shall maintain garland drain and siltation ponds ofappropriate size for
the working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc.,

14. The mining unit shall maintain retention wall around the dump and also maintain
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

15.The mining unit shall ensure compliance of guidelines issued in G.O. RLNo.239,
dL76.04.2020 and Memo No. covid-19/2020lHMFW, dt18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No. 40-3 /2020 /DM-DA, d115.04.2020 scrupulously.

16. The mining unit shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies

fGram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

17. The Mining Unit shall maintain the following records and the same shall be made
available to the inspecting officers ofthe Board:

a. Daily production details.
b. Log Books for pollution control systems.
c. Solid waste generated and disposed.
d. Inspection book

18. The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO ofthe Board.

19. The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA,

MoEF&CC, in the Environmental Clearance order dated: O&O7.2022.

20. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

21. All the waste material should be accommodated within the Mining Lease Area.

22. All mining products and reiects, irrespective of size and quality, should be hauled
within the mine lease area.

a

Assi o lo
Page 3 of4

O/o District Mines and Geologlofficer'
Govt. of Andhra Pradesh'

Baiamahendravaram E G'Dt

2.
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23. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurren! physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease

area under any circumstances.

24.The mining unit shall collect solid waste i.e., overburden (top soil and rock waste)
properly. The topsoil shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. The rock waste shall be dumped
in the dump yard earmarked within the quarry lease area and the industry shall not
dump the overburden soil ouBide tle quarry lease area, under any circumstances.

25. Suitable tree species should be planted on either side ofthe haul roads.

26. Drills should be water-iacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

27. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

28. Greenbelt shall be developed at possible areas around the boundary.

29. The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

30. Fugitive emissions from all the sources shall be controlled regularly.

31. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical parameters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal office regularly.

32, Mining shall be carried out as per approved Mining plan.

33. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01$January and 01n luly ofevery year at Regional offlce and Zonal Office.

To
M/s Gowri Shankar Metals,
Sy. No:241,
Nagampalli village, Seetianagaram Mandal,
East Godavari DisficL

Page 4 of4

IOINT CHIEF ENVIRONMENTAL ENGINEER
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_g5_ Annexure-17_CFO_e

ANDHRA PRADESH POLLUTION CONTROL BOARI'
ZONAL OFFICE :: VISAIGAPATNAM

D.No.39-33-20/4/l,Modhavadhara Vuda Colony, Visakhapatnam - 530078.
Ph :0891-2719380

RED CATf,GORY

CONSENT ORDER

Consent Order No: 7O16/APPCB/ZO-VSP/NND /CTO/2022 Date:05.01.2023

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Ac., 7974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter refered tn ds 'the Acts', 'the Rules) to:

2.0 Ha., Road Metal, Building Stone & Gravel Mine of M/s Sri Hari luetal Works,
Sy. No:241,
Nagampalli Vlllage,
Seethanagaram Mandal,
East Godavari District

(Hereinafter refeffed tn as 'the Applicant) authorizing to opeftlte the indusu'ial plant to
discharge the.effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of emuents:

Outlet
No.

Outlet Description
Max Daily
Discharge Point ofDisposal

7 Domestic 1.0 Kilo Liters/Day Septic tank

ii) Emissions from chimneys:

Chimney
No.

Description ofChimney Quantity of Emissions at
peak flow (m3lhr)

This consent order is valid for mining of the following minerals with quantities and extent
indicated below:

S. No. Name of the Mineral and extent CapaciW

1
Mining of Road Metal, Building Stone &

Gravel over an extent of 2.0 Ha.,
51,486 m3/annum

This order is subiect to the provisions of 'the Acts' and the Rules' and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This Consent order shall be valid for a period ending withthe 3lLLLZoillL

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s Sri Hari Metal Works,
Sy. No:241,
Nagampalli village,
Seethanagaram Mandal,
East Godayari DistricL

Copy to the Environmental Engineer, Regional Office, IGkinada for information
and necessary action to ensure compliance.

Cw4lrnilt^Ntilt
^. _. Asiistant Geologist;
u/o utstflct Min€s and Geolog/ Officer, page f of4

Govt. ofAndhra pradesh
Rajamahendravaram. E.C.bt.
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SCHEDULE - A

1. Any up-set condition in any activity of tle Mining unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimadon to tJre Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

2. The Mining unit should carryout analysis ofair emissions for the parameters mentioned in
this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, emuent discharge standards, air emission standards,
hazardous waste quantities and validity of CFo and exhibit the CFo order at a prominent
place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose ofthe Acts by the Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the date
of expiry of this order, along with prescribed fee under Water and Air Acts and detailed
compliance of CFo conditions for obtaining Consent & Hw Authorization of the Board. The
Mining Unit should immediately submit the revised application for consent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
emuents & quantity of emissions. Any change in the management shall be informed to tle
Board. The person authorized should not let out the premises / lend / sell / t'ansfer their
industrial premises without obtaining prior permission ofthe State Pollution Contxol Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of water Act, 1974 or Section2T/22 of Air Ac! 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under
Section 28 ofthe Water (Prevention ond Contol of Pollution) Act, 1974 and Secdon 31 ofthe
Air (Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECTAL CONDITIONSI

1. The mining unit shall submit the mine lease execution order u/ithin a month.

2. The mining unit shall start mining activity only after complying with EC & CTE
' conditions as per commitment given in the undertaking leltet dated 14.l?.202?..

3. The mining unit shall submit the compliance status along with photographic evidences
within 2 months.

4. The proponent shall carryout mining activity in the respective boundaries only mentioned
in EC Order dated 28.05.2022 and in CTE order dated 14.09.2022.

5. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG

approval.

5. Suitable blasting methods shall be adopted to control dust emissions as per approved
mining plan.

7. The regulations for danger zorc (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on Environmenl

8. The mine shall comply with orders/directions of Hon'ble NGT issued from time to time
and the Circulars / Notifications issued by MoEF & CC / CPCB / APPCB.

YAIDB:
9, The source of water being bore well. The following is the permitted water

consumption:

S. No. Purpose Quantity
I Dust Suppression 2.0 Kilo Liters/Day

Page 2 of4

87



-87-

Green belt 2.0 Kilo Liters/Day
3 Domestic 2.0 Kilo Liters/Day

Total 6.0 Kilo Liters/Day
Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.

AIf;
10. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&F, Gol vide notification GSR 826(E), dt16.11.2009 at the boundary of
the premises during regular operation.

11. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

GENERAI CONDITIONS:

12. The mining unit shall construct and maintain the following measures to control enosion
ofdumps:

> Retention/toe walls at the foot ofthe dumps.

) Worked out slopes stabilized by planting appmpriate shrub / grass species on the
slopes.

13.The mining unit shall constmct retention wall around the dump and also consEuct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

14. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow ofsilt and sedimenl

15. The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

16.The mining unit shall ensure compliance of guidelines issued in G.O. RLNo.239,

dL16.04.2020 and Memo No. covid-19/2020/HMFW, dL18.04.2020 issued by Medical,

health and Family welfare department, Government of AP and the MinisEy of Home
Affairs order No. 40-3 /2020 /DM-DA, dl15.04.2020 smrpulously.

17.The mining unit shall scrupulously follow any conditions stipulated by Revenue

department/Panchayat Ra.i/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

18. The mining unit shall implement the following measures to reduce the air pollution
during the transportation of the mineral.

o Road shall be graded to mitigate the dust emissions.
o Overfilling of tippers and consequent spillage on the mads shall be avoided' The

mrck shall be covered with tarpaulin.
. Water shall be sprinkled at regular interval on the main haul road and other service

roads to suppress the dust.

19. The mining unit shall implement the following measures to reduce t]te noise pollution.

. The proper and regular maintenance ofthe vehicles and other equipment

. Limiting time exposure of workers to the excessive noise. Worker employed shall be

provided with protection equipment and ear muffs.
. Speed of the truck entering or leaving tlre mine is to be limited to tlle moderate

speed of 25KMPH to prevent undue noise from empty trucks'

20.The Mining unit shall maintain the following records and the same shall be made

available to the inspecting officers ofthe Board:

a. Daily production details
b. Log Books for pollution control systems.

c Solid waste generated and disposed.

d. Inspection book

21.The Mining unit shall not increase the capacity beyond the permitted capacity

mentioned in this order, without obtaining CFE/CFO ofthe Board.

&;,ilrmwu"
- . _. AssisGnt Geotogist; pape 3 of 4
0/o District Mines and Ceolosr Officer: 

I .5v Y vi -
Govt. of Andhra pradesh.

Rajarnahendravararn. E.G.Dt.
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22. The mining unit shall scrupulously comply with conditions stipulated by the SEIAA,

MoEF&CC, in the Environmental Clearance order dated: 24.05,2022.

23. The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

24. All the waste material should be accommodated within the Mining Lease Area.

25.All mining products and r€jects, irrespective of size and quality, should be hauled
within the mine lease area.

25. Dumping of overburden, if done, should use the retreating pyramid bench formation
with concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
and be properly drained. The overburden shall not be disposed outside the mine lease

area under any circumstances.

27. Suitable Eee species should be planted on either side ofthe haul roads.

28. Drills should be water-jacketed. Local exhaust ventilation systems should be installed at
dust generation points and the dust is led to a dust collection system.

29. Greenbelt shall be developed at possible areas around the boundary.

30.The mine reiects shall be disposed scientifically in the earmarked area as per the
mining plan.

31. Fugitive emissions fiom all the sources shall be controlled regularly.

32. The Mining unit shall establish one Ambient Air Quality monitoring station and monitor
the critical paEmeters maintained in Schedule - 'B' as per CPCB guidelines and shall
submit monthly reports to Regional Office and zonal office regularly.

33. Mining shall be carried out as per approved Mining plan.

34. The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01sJanuary and 01"t luly of every year at Regional Office and Zonal Office.

To
M/s Sri Hari Metal Works,
Sy. No:241,
Nagampalli Village,
Seetlanagaram Mandal,
East Godavari DistricL

Page 4 of4
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Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), And hra Pradesh)

-89- Annexure-17 EC a

The Mineowner
SRI M RAMAKRISHNA.LESSEE

D.No.-140, Kotikesavaram, Seethanagaram Mandal, East Godavari
District, Andhra Pradesh -533234

To,

Oate:2610112022

(e-signed)
DR. P.V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

This is in reference to your appl ication for Environmental Clearance (EC)
in respect of ct su b m itted t t he. IAA vide proposal n um ber
SIA/AP/MIN/227

prole
193t2021 dated 20 Nov 2021 culars of the environmental

clearance granted to the prolect are as below.

'1.

2.

3.

4.

5.

6.

7.

8.

9. TOR Date

The project details along with terms and conditions are appended herewlth from page
no 2 onwards.

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

Ihis r.s a computer generated cover page.

ologist't
olo District lvlines and Geolog officer,

Govt . ofAndhra Pradesh'

Raama hendrava ram. E.G'Dt'

EC ldentillcation No. - EC22B001AP'183336 FileNo.-AP EG M|N82021 3453 Date of lssueEC - 26n1n022 Pagelof 10

Subject: Grant of Environmental Clearance (EC) to the proposed Proiect Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

EC22B001AP183336

AP EG MIN 82021 3453
New

82
1(a) Mining of minerals

Sri M Rama.Kishna-Lessee
.--SRI M]IAMAKRISHNA.LESSEE
'. Andhra Pradesh

N/A

EC ldentification No.

File No.

Project Type
Category
ProjecUActivity
Schedule No.

including
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State Level Environment ImDact Assessment Authori tv(SEIAA )

Andhra Pradesh
Ministn'of Environment, Forests & Climate Change

Government of India
D.No.33-2G14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

Street, Kasturibaipet, Vijayawada-5200 1 0.

Sub: SEIAA, A.P. - 1.0 Ha. Road Metal of Sri M Ramakrishna at Sy.No: 241'
Nagampalli Village, Seethanagaram Mandal, East Godavari District' Andhra
Pradesh - Environmental Clearance - Issued - Reg.

I. This has reference to your application submitted through online on 20.11.2021
(SWAP/MIN/227193D021), seeking Environmental Clearance for the proposed mine of
1.0 Ha Road Metal at Sy. No.241, Nagampalli Village, Seethanagaram Mandal' East
Godavari District, Andhra Pradesh in favour of Sri M Ramakrishna. It was reported
that the nearest human habitation viz., Nagampalli (V) exists at a distance of about 0.43

Km from the mine lease area. It was noted that the capital investment of the project is

Rs.45.0 Lakhs and capacity ofthe project is as follows:

Mining of Road Metal- 26,400 m3/Annum in 1.0 Ha.

IL As seen from the Mining plan approved by the competent Govemment Authority the

following two aspects are noted.

i. The location of the mine is as follows:

Sl.No Longitudc
1 1 7" 13'24.07960',N 81"44'59.44879"8
2 17" 13',26.55598',N

3 I 7"13'24.23501'N 81'45'03.76251"E
17"13',21.7s940',N 81.45',02.92501',E

ii. It is an open cast semi-mechanized mine. Life of Mine is 6.0 Years. The total mine lease

area is 1.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the

proponent for their appraisal and for their specific recommendations on EC aspect. The proposal

has been examined and processed in accordance with EIA Notification, 2006 and its

amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the

applicatioq in its meeting held on 14.12.2021 to 16,12.2021. The project proposal is for mining

Road Metat in an area of 1.00 Ha with a proposed production quantity of Road Metat- 26400

EC tdentjfication No.- EC22BOO1AP183336 FileNo.-AP EG MlN82021 3453 Date of lssue EC - 2610'U2022 Page2of 10

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/EG/MlN/8/202 l/3,153/l 72.79l I 69.68

Latitudc

81"45',00.28632"E

4.
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m3/Annum with a condition that the total production during a scheme should be limited to the
approved quantity as per Mining scheme/ plan. The proposed project falls under ltem No. l(a)
of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect ofnon-coal mine lease). The project proponent
and their consultant, IM/s. Sai Manasa Consultant attended the meeting. The Committee noted
that as per cluster letter issued by the Asst. Director of Mines & Geology, Rajahmundry vide
Letter dated: 16.08.2021, there are six existing quarry areas within the radius of500 mtrs area.
The project falls under 82 category as per the MoEFCC Notification No. S.O.2269(E),dated 1st
July, 2016. The Committee after examining the project proposals, presentations, MoEF&CC'
Notifications & OMs and detailed deliberations, recommended for issue of Environmental
Clearance for Road Metal- 26400 m3/Annum. The life of mine is 06 years. The committee in
the appraisal report clearly stated that they have approved the approved Mining Plaq FormJ/lI,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 05.01.2022 & 06.01.2022 examined the
proposal and the recommendations of SEAC and decided to accept SEAC recommendations
aforesaid for strict compliance by the proponent and to issue EC. The SEIAA, A.P hereby
accords Environmental Clearance to the project as mentioned at Para No. I under the
provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 subject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,1972;
c. CRZ Notification, 201 1;

d. The Eco sensitive areas as notified under Environment @rotection) Act, I 986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan
iii. The project proponert shall maintain the setback distance 7.5 meters buffer zone all

around the mine lease area for greenbelt development and other conditions are to be
tulfilled.

iv. The avenue plantation with tall plants of at least 1.5m height for I km length of the
approach road on either side of the road is to be developed and maintained. Entte
greenbelt should be developed in the fust year itself.

v. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan

Ass an Geclogist
0/o District Mines and Geolo$/ Office(

EC ldentification No. - EC228001AP183336

Govt. of Andhra pradesh.

Fire No. -Ap EG MrN 8 2021 ssg BH$#ltlr9JHe'$bfrkb Page 3 of 10
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The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

lll. Greenbelt shall be developed along the boundary of mining lease area and also in back
filled and reclaimed areas with tall growing native species in consultation with the
local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora ofthe mining area

and nearby areas. He shall take immediate measues lor planting in the same area or
any other area selected by authorities not less than twice the number oftrees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna

and flora is involved, prior permission shall be taken from the concemed regulatory
authority, by the proponent, without which mining shall not be taken up.

lv Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels ofSPM and RSPM such as

haul road, loading and unloading point and transfer points. It shatl be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard Prior concurrence ofregulatory Authority must

be obtained by the proponent.

The proponent of mine shall carry ai quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring statiors should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded

should be regularly submitted to the Ministry including its Regional office located at

Chennai and the Andhra Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence ofregulatory Authority must be obtained
by the proponent.

The proponent shall construct graded roads connecting the mining area to the nearby

roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

The proponent shall take precautions against noise arising out of mining operations
and shalt be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures.

o Proper and regular maintenance ofvehicles and other equipment.

o The proponent shall ensure that there shall be no excessive noise, while taking
up mining activity.

o The workers employed shall be provided with protection equipment and

earmuffs etc.
o Speed of trucks entering or leaving the mine is to be limited to moderate speed

of25 kmph to prevent undue noise from empty trucks.

11.

VL

vii

EC ldentifcation No. - EC228001AP183336 File No. - AP EG MIN 8 2021 3453 Date of lssueEC - 2610112022 Page 4 of '10
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Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be canied out by the
holder ol mining lease so as to keep the ground vib,rations caused by blasting
operations within safe limit. In such cases, Prior concurrence ofconcemed Regulatory
Authority must be obtained by the proponent, without whic[ mining shall not be

taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Watcr Pollution:-

As per records the source of water is Bore well. Total water requirement is 5.0 KLD.
Out of that 2.0 KLD is used for Water sprinkling on haul Roads;2.0 KLD is used for
Development of Greenbelt & 1.0 KLD is used for Domestic purposes.

11.

lll. The proponent ofthe mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, gtound water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, if required, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concemed shall be taken for this activity b€fore taking up mining.

lv. Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be

submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA" and

the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary conection measures shall be canied out in consultation with concemed

Regulatory Authority.

1X.

v1ll.

vl.

Suitable conservation measures to augment groundwater resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB, Southem

Regioq Hyderabad. Suitable measures shoutd be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

Permission from the competent authority should be obtained for drawl of ground

water, ifany, required for this project.

ant Geologist;
0/o District titines and Geotogr 0fficer,

Govt. ofAndhra Pradesh,

EC tdenritication No. - EC22BOO1AP l83336 FileNo.-AP EG MINI2021 *Ua 
ori'aa'6iGE iiitiuoma07Irlz Pase s of 10

Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be

utilized for watering the mine area, roads, green belt development etc. The drains
should be regularty desilted, particularly after monsooq and maintained properly.
Prior concunence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

l.
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3) Sotid \ aste :-
i Topsoil: Wherever top soil exists and is to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be utilized
concllrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

Overburden: The proponent of mine shall take steps so that the overburder; waste
roch rejects and fines generated during mining operations shall be stored in separate

dumps preferably on impervious grounds. The waste rock, overburden etc. shall be
backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be
suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle ofrepose to ensure stability to the dump. Prior concurrence ofRegulatory
Authority must be taken for this activity.

The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the
rainfall data. Prior concurrence ofRegulatory Authority must be taken for this activity.

The proponent of mines shall construct required number ol garland drains to arrest
mineral particles being canied away ars runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concrurence ofRegulatory Authority must be taken for this activity.

The proponent of the mine shall undertake phased restoratioq reclamation and
rehabilitation ofthe lands affected by the mining operations and shalt complete this
work before the conclusion ofsuch operations and the abandonment ofthe mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by
the proponent, to ensure that environment is protected.

vl. The proponent will be squarely responsible for proper implementation of solid waste
management plarl prevention of air pollution, water pollution, and any other kind
of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 6.0 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued
in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020fiMFW dt 18.04.2020
issued by Medical, Health and Family welfare department, Govemment of AP and the
Ministry ofHome Affairs order No 40-3120201DM-DA dt 15.M.2020 scrupulously.

lt.

l1l.

lv

EC ldonlification No. - EC228001AP183336 FileNo.-AP EG MlN82021 3453 Date of tssue EC - 26tO'12022 page6of .lO
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iii. The proponent shall scrupulously follow any conditions stipulated by Revenue

department/ Panchayat Raj/ Municipal administratior/local self government hdies
(Gram panchayaUcram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same

while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of govemment land for mining, the responsibility fxed on AD mines to check
whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should veriff the land lease

documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Govemment of
Andhra Pradesh.

viii. Any change in mining plar/ production/ mining methodology the proponent shall apply
afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form- 1 /EMP.

x. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishment" & "Consent for Operation" shall be obtaired from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval ofthe SEIAI, A.P. No fiuIher expansion or modifications in the mine shall be

carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi, as

applicable.

xiii. Personnel working in dusty areas shall be provided by the proponent with protective

respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and

guidance ofRegulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that no natwal watercourse and/or water resources

shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the frst order streams, ifany, originating from the mine lease shall be taken

an eolo IS

' l):
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xv Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

xvl A separate environmental management cell with suitable qualified personnel should be

set-up under the control ofa Senior Executive, who will report directly to the Head of
the Organizat ion

xvii The funds earmarked for environmental protection measures (Capital cost Rs.5.59

Lakhs and Recurring cost Rs.5.77 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii At least 2o/o of the total project cost shall be allocated for Corporate Environment
Resporsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-65l201 7-
IA.III, dated.0l.05.2018 and submit to the SEIAA, A.P and Ministry's Regional Ofiice,
V!iayawada

xi:c Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andlra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operatiorL
facilities and documentVdata by the project proponents during their irspection. A
complete set of all the documents sball be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

)oL The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data
(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its
Regional Offrce, Vijayawada, SEIAA, A.P., Znrul Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent

shall upload the status of compliance of the environmental clearance conditions
including results of monitored data on their websites and shall update the same

periodically.

p<i Post Environment Clearance Monitoring: It shall be mandatory for the project manager
to submit half yearly compliance reports in respect of the stipulated prior EC terms and
conditions in hard and soft copy to SEIAA on l$June and ls December ofeach
calendar year. (Refer l0(i) and l0(ii) of S.O. 1533(E) of Ministry of Environment and
Forests Notffication, New Delhi, dt 146 September, 2006.)

:o<ii The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 ofEFS&T Dept., and ensure the compliance.

:oriii The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

EC ldentjfication No.- EC22B00'1AP183336 FileNo.-AP EG MlN8202'1 3453 Date of lssue EC - 2610112022 PaseSof 10
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xxlv All safety norns as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(Mines-lI) Department wherever applicable.

xxvi. Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvll. The project proponent shall submit the copies of the environmental clearance to the

Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant

offices of the Govemment who in turn has to display the same for 30 days from the date

ofreceipt.

xxv11l. The environmental statement for each financial year ending 31$ March in Form-V as

mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended

subsequently, shall also be put on the website of the company along with the status of
compliance ofenvftonmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxv

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concerned,

within 7 days of the issue of the clearance letter informing that the project has been

accorded environmental clearance and a copy ofthe clearance letter is available with the

State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments

before taking-up the mining activity.

xrc<i. Any appeal against this Environmental Clearance shall lie with the National Gr€en
Tribunal, if preferred, within a period of30 days as prescribed under Section 16 ofthe
National Green Tribunal Act, 2010.'

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above

conditions is not satisfactory. The SEIAA reserves the right to alter/modif the above
conditions or stipulate any fi.uther condition in the interest ofenvironment protectiorL

xxxiv. SEIAA also reserves the right to cancel the EC issued at anfime, if EC has been
obtained by the proponent through suppression of any information or firnishing false
information.

EC ldentiflcation No. - EC228001AP183336
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)offv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, l9'7 4, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

__-.-.. I 
-_-

To

Sri M. Rama Krishna, Lessee,
D.No. l-40, Kotike savaram,
Seethanagaram Gv|,
East Godavari District-533234,
Andhra Pradestr,
Ph.No. 9,140730376

MEMBER,
SEIAA, A.P. SEIAA, A.P.__--,L

Copy to:
I
2

J
4
5

6
7

. The Chairman, SEAC, A.P.

. The Member Secretary, APPCB for kind information.

. The EE, RO: Kakinada, APPCB for information.

. The Regional Officer, MoEF&CC, GoI, Vijayawada for kind information.

. The Secretary, MoEF&CC, GoI New Delhi for kind information.

. Monitoring cell, MoEF&CC, GoI, New Delhi for kind information.

. The District Collector, East Godavari District, Andhra Pradesh for kind information.

kind information.

EC tdentiticatjon No. - EC22BOO1AP183336 File No. - AP EG MIN 8 2021 3453 Date of lssue EC - 2610112022 Page 10 of 10
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The propriter

M SRI HARI REDDY

eg -533286

Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), And hra Pradesh)

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notiflcation 2006-regarding

To,

EC ldentification No. 't3't52
26s9

1.

2.

3.

4.

5.

6.

7.

8.

9.

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Oate:0610112022

(e-signed)
DR. P.V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid envircnmental clearance shall be one that has EC identification
number & E-Slgn generated from PARlVESH.Please quote identification
number in all future correspondence.

Ihls rs a computer generated cover page.

Assi nt ologist;
GeoloA/ officer,0/o District Mines and

Govt. of Andhra pradeah,
Rajamahendravaram. E.G.DL

Ec ldentificarion No. - EC22BOOIAP1 l3l52 File No. - AP EG MIN 12 2O2O 2A5g Date of lssue EC - 06/012@2 PageloflO

*

Annexure-17_EC_b

Sir/Madam,
This is in reference to your application for Environmental Clearance (EC)

in respect of project submitted to the SEIAA vide proposal number
SIA/AP/MlN/187059/2020 dated 08 Dec 2020,ithe particulars ofthe environmental
clearance granted to the prgect are as belou.*.- : , .

n':1"

1(a) Minang of minerals

Sri M. Sri Hari Reddy

M SRI HARI REDDY

Andhra Pradesh

N/A
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State Level Environment ImDact Assessment Authority (SEIAA)
Andhra Pradesh

Ministrv of Environment. Forests & Climate Chan ge

Government of India
D.No.33-2G14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

Street, Kasturibaipet, Vijayawada-52001 0.

Order No. SEIAA/AP/EG/ lIlNl121265912020l169.58l 166.11

I. This has reference to your application submitted through online on 08.12.2020
(SIA/AP/-NIIN/f 87059D021). seeking Environmental Clearance for the proposed mine of
1.00 Ha Road Metal mine at Sy.No. 241 of Nagampalli Village, Seethanagaram
Mandal, East Godavari District, Andhra Pradesh in favour of Sri M Sri Hari Reddy.
It was reported that the nearest human habitation viz., Nagampatli ( (V) exists at a distance
of about 0.68 Km from the mine lease area. It was noted that the capital investment ofthe
project is Rs.20.0 Lakhs and capacity of the project is as follows:

Mining of Road metal: 10,137.7,12 Cum/Annum in 1.00 Ha.

II. As seen from the Mining plan approved by the competent Govemment Authority the
following two aspects are noted

i. The location of the mine is as follows:

Sl.No Latitude Longitude
I 17.13'27.36'N

17"13'25.85',N
17.13'27.73'N 81" 45',10.78'E
17'13',29.25',N 81" 45',05.40',E

ii. It is an open cast semi-mechanized mine. The total mine lease area is 1.00 IIa.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal
has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the

application, in its meeting held on 16.11.2021 to 18.11.2021. The project proposal is for mining
Road Metal mine in an area of 1.00 Ha with a proposed production quantity of Road Metal -
10,137.742 m3/Annum with a condition that the total production during a scheme should be

EC ldentilication No. - EC22B0O1AP1'13152 FileNo.-AP EGMIN 12 2020 2659 Date of lssue EC - 0610112022 Page2of '10

REGD.POST wITH ACK.DUE

Sub: SEIAA, A.P. - 1.00 Ha Road Metal of Sri M Sri Hari Reddy, Sy.No. 241 of
Nagampalli Village, Seethanagaram Mandal, East Godavari District, Andhra

, _.. Pradesh - Environmental Clearance - Issued - Reg.

81.45'04.82'E
2. 8l'45'.10.19'E
3.

4.
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limited to the approved quantity as per Mining scheme/ plan The proposed project falls under
Item No. l(a) of the schedule of the EIA Notification 2006 and its amendments thereof - (i).
Mining of minerals (<100 ha of mining lease area in respect of non-coal mine lease). The project
proponent Sri M.Sri Hari Reddy, Proprietor and their RQP, Dr. P. VijayaKumar have attended
the meeting. The Committee noted that as per cluster letter issued by the Asst. Director of
Mines& Geology, Rajamahendravaram vide Letter dated 07.11.2020 there are six leases within
500 meters. The mine leases were granted before 96 Sept, 2013. The total extent of cluster of
mine is less than 5.0 Ha. The project falls under 82 category as per the MoEFCC Notification
No. S.O.2269(E),dated lst July,2016. The Committee after examining the project proposals,
presentations, MoEF&CC' Notifications & OMs and detailed deliberatiors, recommended for
issue ofEnvironmental Clearance. The proponent volunteered to allocate funds at least l0% of
the project cost for providing amenities to the local school / PHCs and development of village
roads in the Nagampalli Village as a part of Corporate Social Responsibility (CSR) activity. The
committee in the appraisal report clearly stated that they have approved the approved Mining
Plan, Form-I/ll, PFR/DPR and EMP for compliance by the proponent. The State Level
Environment Impact Assessment Authority (SEIAA), in its meeting held on 02.12.2021
examined the proposal and the recommendations of SEAC and decided to accept SEAC
recommendations aforesaid for strict compliance by the proponent and to issue EC. The SEIAA,
A.P hereby accords Environmental Clearance to the project as mentioned at Para No. I under
the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Act, 1986 zubject to implementation of the following specific and
general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act,l972;
c. CRZ Notification, 201 l;
d. The Eco sensitive areas as notified under Environment @roection) Act,I 986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb thefu activities.
ii. The total production during a scheme should be limited to the approved qnantity as p€r

Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least l0% ofthe project cost for providing
amenities to the local school / PHCs and development of village roads in the Nagampalli
Village as a part ofcorporate Social Responsibility (CSR) activity.

iv. The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
tulfilled.

v. The avenue plantation with tall plants of at least l.5m height for I km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the frst year itself

vi. The proponent is advised to ensure safety to animal and public life.

ant eologrst;
0/o District Mines and Geolc$/ officer,

Govt. of Anclhra pradesh,
Rajamahendravaram- E.G.Ot

EC ldentilication No. - EC228001AP113152 FileNo.-APEGMIN 12 2O2O 2659 Oate of tssue EC - 06/01/2022 Page 3 of 10
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Part B. Specific Conditions:
l. Air Pollution:-

Suitable drilling & cu$ing method shall be adopted to control dust emissions, as per
approved mining plan

The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

lll. Greenbelt shall be developed along the boundary of mining lease area and also in back
frlled and reclaimed areas with tall growing native species in consultation with the

local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora ofthe mining area

and nearby areas. He shall take immediate measures for planting in the same area or
any other area selected by authorities not less than twice the number oftrees going to
be felled by mining operations. He shall also take measures for restoration of other
flora /fauna if damaged by mining operations. In case any felling or damage to fauna
and flora is involved, prior permission shall be taken from the concemed regulatory
authority, by the proponent, without which mining shall not be taken up.

lv Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels ofSPM and RSPM such as

haul road, loading and unloading point and transfer points. It shall be ensured that the

ambient air quality parameters conform to the norms prescribed by the Central

Pollution Control Board in this regard. Prior concurrence of regulatory Authority must

be obtained by the proponent

The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring stations should be

decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded

should be regularly submitted to the Ministry including its Regional omce located at

Chennai and the Andka Pradesh Pollution Control Board/Central Pollution Control
Board once in six months. Prior concurrence ofregulatory Authority must be obtained
by the proponent.

The proponent shall construct graded roads connecting the mining area to the nearby

roads to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

vll. The proponent shall take precautions against noise arising out of mining operations

and shall be abated or controlled at the source so as to keep it within the permissible

limits notified under Environmental (Protection) Act, 1986 / Noise

Pollution(Regulations & Control) Rules, 2010 by implementing the following noise

control measues.

t.

lt.

VL

EC ldentificaton No. - EC22BOO1AP113152 File No. -AP EG MIN 12 2O2O 2659 Dateof lssue EC - 06/01/2022 Page4of10
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o Proper and regular maintenance ofvehicles and other equipment.
o The proponent shall ensure that there shall be no excessive noise, while taking

up mining activity.
o The workers employed shall be provided with protection equipment and

earmuffs etc.
o Speed oftrucks entering or leaving the mine is to be limited to moderate speed

of25 kmph to prevent undue noise from empty trucks.

vlll- Whenever any damage to public buildings or monuments is apprehended due to theh
proximity to the mining lease area, scientific investigations shall be carried out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concrurence ofconcemed Regulatory
Authority must be obtained by the proponent, without which, mining shall not be

taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

As per records the sowce of water is Bore well. Total water requirement is 6.0 KLD.
Out of that 4.0 KLD is used for Water sprinkling on haul Roads, 0.6 KLD is used for
Green Belt, 1.4 KLD used for Domestic purpose.

ll.

t1l.

lv

lx.

Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoog and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

The proponent ofthe mine shall take all possible prccautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, ifrequired, to conform to the general standards
notified under Environmental (Protection) Act, 1986. prior concurrenie ofRegulatory
Authority concerned shall be taken for this activity before taking up mining.

Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consuhation witir Stato Ground
water Department/central Ground water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional office chennai, cGWd and the
Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting deplited due to the mirring l"iirity,
necessary correction measures shall be canied out in consultation with concemed
Regulatory Authority.

o/o,.ffi..-
EC ldentification No . - ECZ2BOO1Ap113152 Fite No. _ Ap EG MtN .12 
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v. Suitable conservation measures to augment gloundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southem
RegiorL Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concemed Regulatory Authority.

vi Permission fiom the competent authority should be obtained for drawl of ground

water, ifany, required for this project.

3) Solid Waste:-
i Topsoil: Wherever top soil eists and is to be excavated for mining operations,

remove it separately and the top soi.l so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Authority must be taken for this activity.

ii Overburden : The proponent of mine shall take steps so that the overburderl waste

rock, rejects and fines generated during mining operations shall be stored in separate

dumps preferably on impervious grounds. The waste rock, overburden etc. shall be

backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be

suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle ofrepose to ensue stability to the dump. Prior concunence ofRegulatory
Authority must be taken for this activity.

iii The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the

rainfall data. Prior concurrence ofRegulatory Authorig must be taken for this activity.

iv. The proponent of mines shall construct required number of garland drains to arrest

mineral particles being canied away as runoff during rainy seasons arormd the dump

yards. Dimensions of the garland rains shall be based on rainfall data. Prior

concurrence ofRegulatory Authority must be taken for this activity'

v. The proponent of the mine shall undertake phased restoratiorL reclamation and

rehabilitation of the lands affected by the mining operations and shall complete this

work before the conclusion of such operations and the abandonment ofthe mine- This

activity shall be taken up under the guidance of Appropriate Regulatory Authority, by

the poponent, to ensure that enviroffnent is protected'

vi The proponent will be squarely responsible for proper implementation of solid waste

marr,agementplarr,prevention-ofairpollutiorlwaterpollutiorr,ardanyotherkind
of pollution/health hazard'

Part C. Genenl Conditions:

i This order is valid a period of 20 Years or the expiry date of mine lesse or hnd

lcase period issued by ihe Government of A'P', whichever is earlier'
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ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines issued

in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020lHMFw dt 18.04.2020
issued by Medical, Health and Family welfare department, Crovernment of AP and the
Ministry of Home Affats order No 40-3/20201DM-DA dt 15.04.2020 scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administratior/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFEiCFO. The APPCB to enswe the same
while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of nature
must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD mines to ctrcck
whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should veriff the land lease
documents.

vii. In respect of forest land given in lease for mining, the prcponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Govemment of
Andhra Pradesh.

vllt Any change in mining plan/ productior/ mining methodology the proponent shall apply
afresh EC.

x. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, GoI, New Delhi, as
applicable.

xiii. Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance ofRegulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that no natural watercourse and/or water resources

Ass nt ologisI
0/o District Mines and Geolo$/officeq

Govt. ofAndhra Pradesh,
4amahendrava ram. E.G.Ot

EC ldentification No. - EC22B001AP1'13152 Fite No. -Ap EG MtN 12 2O2O 2659
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ix. While taking up mining activity the proporrcnt shall meticulously follow approved
mining plan/Form- 1 /EMP.
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shall be obstructed due to any mining operations. Necessary safeguard measures to
protect the first order streams, ifany, originating from the mine lease shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be

taken for this activity.

xvl A separate environmental management celt with suitable qualified personnel should be

set-up under the control ofa Senior Executive, who will report directly to the Head of
the Organization

xvii- The funds earmarked for environmental protection measures (Capital cost Rs. 10.3

Lakhs and Recurring cost Rs. 4.8 Lakhs/annum) should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office localed at Vijayawada.

xlx. Officials from the Regional Offrce of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operatior;
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents shall be submitted to the CCF, Regional Office to
MOEF&CC, Vijayawada.

The project proponent shalt submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data

(both in hard copies as well as by e-mail) to the Ministry of Environment & Forests, its

Regional Offrce, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent

shall upload the status of compliance of the environmental clearance conditions

including results of monitored data on their websites and shall update the same

periodically.

xx.

:od Post Environment Clearance Monitoring: It shall be mandatory for the project manager

to submit halfyearly compliance reports in respect of the stipulated prior EC terms and

conditions in hard and soft copy to SEIAA on 1$ June and le December ofeach
calendar year. @efer l0(i) and 10(ii) of S.O. 1533(E) of Ministry of Environment and

Forests Notificatioq New Delhi, dt 14fr September,2006.)

:ocil The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 0l.I 1.2018 ofEFS&T Dept., and ensure the compliance.

EC tdentification No. - EC22B0O1AP l '13152 File No. - AP EG MIN 12 2O2O 2659 Date of lssue EC - 0610'112022 Page 8 of 10

xviii At leasl 2%o of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's office Memorandum No'F.No.22-65l2017-
IA.III, dated.0l.05.2018 and submit to the SEIAA, A.P and Ministry's Regional office,
Vijayawada.
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xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory

authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

xxv The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries & Commerce
(MinesJI) Department wherever applicable.

xxvi. Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Govemment who in tum has to display the same for 30 days from the date
ofreceipt.

xxviii. The environmental statement for each financial year ending 3ls march in Forrn-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Conhol
Board as prescribed under the Environment @rotection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance ofenvironmental clearance conditiors and shall also be sent to the Regional
offrce of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy ofthe clearance letter is available with the
State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective departments
before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 ofthe
National Green Tribunal Act, 2010.'

xxxii. Concealing the factual data or submission of false fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions ofEnvironment (Protection) Act, 1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modifu the above
conditions or stipulate any further condition in the interest of environment protection.

€n,ilil,rfr^Milq
Assis[ant Geologist',

0/o 0istrict Mines and Geoiog/ officer,
Gow. cfAndhra Pradesh,

EcrdentincarionNo.-Ec22BoolApl13152 FireNo.-ApEGMrN12 2o2o#3leB*e*11#8ts-t*%%*' Page I of 10
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:oociv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression of any information or furnishing false
information

xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with thet amendments and rules.

MEMBER SECRETARY,
A.P

MEMBER,
SEIAA, A.P.

CHAIR}IAN
SEIAA, A.P.

To
Sri M Sri Hari Reddy,
S/o Brahma Reddy,
D.NO:22-2-5/l
Veerabhadrapuram,
Rajahmundry,
East Godavari District District.

Copy to:
l. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Kakinada, APPCB for information.
4. The Regional Officer, MoEF&CC, GOI, Vijayawada for kind information.
5. The Secretary, MoEF&CC, GOI New Dethi for kind information.
6. Monitoring cell, MoEF&CC. GOI, New Delhi for kind information.
7. The District Collector, East Godavari District, Andhra Pradesh for kind information.

EC ldentjfcation No. - 1C22BOO1AP113152 File No. -AP EG MIN '12 2020 2659 Dateoflssue EC - 06/01/2022 Page10of10
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Government of lndia
Ministry of Environment, Forest and Climate Change

(lssued by the State Environment lmpact Assessment
Authority(SEIAA), And hra Pradesh)

82

To,

The Proprietor

VEERAVENKATA MARINI

M/s. Gowri Shankar Metals
Prop: Sri M.V.V.S.N. Murthy
D. No. 5-120, Main Road,
Dosakayalapally, korukonda, Dosakayalapalli,
East Godavari District, Andhra Pradesh -533292

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam, ,,,t '-:--" i}i...,
This is in reference lo youi applicati6ii'foiEnvironmental Clearance (EC)

in respect of project submitted to the SEIAA vide proposal number
SIA,/AP/MIN/26845712022 daled 19 Ap( 2A22. The particulars of the environmental
clearance granted to the project are as below.

EC ldentification No. .

File No.

Project Type
Category

[,

ProjecuActivity including. .

Schedule No.
Name of Project Road Metal Quarry of M/s Gowri Shankar

'1(a) Mining of minerals

Metals

VEERAVENKATA MARINI

Andhra Pradesh

N/A

7. Name ot Companyrorganization
8. Location of Project
9. TOR Date

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DR. P,V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

Note: A valid environmental clearance shalt be one that has EC identification
number & E-Stgn generated from PARlVESH.please ouote identification
number in all future correspondence.

This is a computer generated cover page.

qrl.1"**
n

, ,._r, a:ii;iti. _ii:.,.::,..Jr., t, [.G.Dt.
File No. - AP MIN Ec U 2022 419i Date of tssue EC - OOD7|ZO22 page 1 of 10EC ldentification No. - EC228001Ap116567

.r.*i

1.

2.

3.

4.

5.

6.

EC228001AP116567
AP MIN EG 04 2022 4195

Datei 0810712022
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State Level En ronment I nloact Assessment Autho ritv (SEIAA)
Andhra Pradesh

Ministrv of nvironment. Forests & Climate Chanpe
Government of India

D.No.33-26-14 D/2. Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibal Vi wada-520010.

I. This has reference to yow application submitted through online on 19.04.2022

(SIA/AP/I{IN/2 6545712022), seeking Environmental Clearance for the proposed mine

of 1.0 Ha, Road Metal at Sy. No.241, Nagampalti Village, Seethanagaram Mandal'
East Godavari District, Andhra Pradesh in favour of M/s Gowri Shankar Metals. It
was reported that the nearest human habitation viz., Nagampalli(V) exists at a distance

of about 1.04 km from the mine lease area. It was noted that the capital investment of
the project is Rs.30.0 Lakhs and capacity ofthe project is as follows:

Mining of Raod Metal - 26600 m3/Annum in 1.0 Ha.

II. As seen from the Mining plan approved by the comp€tent Government Authority the

following two aspects are noted.

i. The location of the mine is as follows:

Sl.No Latitude Longitude
I 17'13',43.1 5650"N 81"45'22.53347"E

2 17.13',43.22978"N 81"45',22.20360',F.

3 17'13',40.0711 1',N 8l "45'21.01782',E
4 17"13'40.18430"N 81 '45'16.9563 I "E

5 17.13'38.59269',N 8l "45'16.35883',E
6 17"13'36.75742',N 8l'45',18.45178'E
7 17"13'.39.02474.N

ii. It is an open cast semi-mechanized mine. Life of mine is 10 Years. The total mine

lease area is 1.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the

propon"nt for their appraisal and for their specific recommendations on EC aspect. The

proposal has been exarnined and processed in accordance with EIA Notification, 2006 and its

amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the

application, in its meeting held on 22.06.2022. The proposed project is for mining of-Road

-"tut in an area of 1.0 Ha.with a proposed production quantity of Road metal - 26600

m3/annum with a condition that the total production during a scheme should be limited to

EC tdenlifcalion No. - EC22BOO1AP116567 FileNo.-APMIN eG 04 2022 4195 Date of lssue Ec - oEn7D022 Page2of 10

REGD.POST WITH ACK.DUE

Order No. SEIAA,/AP/EG/IVIIN/04/2022l4 I 95/1 90.08/1 87.6

Sub:- SEIAA, A.P. - 1.0 Ha, Road Metal of IWs Gowri Shankar Metals at Sy' No.
241, Nagampalli Village, Seethanagaram Mandal, East Godavari District'

, __ - _A!q_h*11 Pradqg_!; 
-Egyiron4gnQ! 

Clgqance - Issued - Reg.

81"45',21.37742',E
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the approved quantity as per Mining scheme/ plan. The proposed project falls under Item No.
1(a) of the schedule of the EIA Notification 2006 and its amendments thereof - (i). Mining of
minerals (<100 ha of mining lease area in respect of non-coal mine lease). The representative
of proponent and their consultant have attended the meeting and presented the case. The
Committee noted that as per cluster letter issued by Asst. Director of Mines & Geology,
Rajamahendravaram, vide Lr. daled: 16.04.2022. There are Five existing quarry leases within
the radius of 500 mts area. The total cluster area is 4.619 Ha which is <5.0 Ha. Hence, it falls
under 82 category. Mine life 10 years. The proponent volunteered to allocate fiurds at least
10% of the project cost for providing amenities to the local school / PHCs and development
of village roads in the Nagampalli Village as a part of Corporate Social Responsibility (CSR)
activity. The Committee after examining the project proposals, presentations, MoEF&CC'
Notifications & OMs and detailed deliberations, recommended to issue Environmental
Clearance for the production quantity of Road metal - 26600 m3/annum with the following
additional conditions.

1. The proponent shall comply with the proposals fumished in Environmental
management plan.

2. The proponent shall leave 0.16 Ha as non-mining zone on North- East side bomdary
ofthe mine.

3. The working shall be limited to benches.
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-l/II, PFR/DPR and EMP for compliance by the proponent. The State
Level Environment Impact Assessment Authority (SELAA), in its meeting held on
05.07.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions ofthe EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act 1986 subject to implementation of the following
specific and general conditions:

The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Ac\1972;
c. CRZ Notification, 201 1;

d. The Eco sensitive areas as notified under Environment (Protection) Ac! 1986;
e. Critically polluted areas as notified by CPCBand also shall not harm live stocks

and human beings and disturb their activities.
The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

The proponent volurteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development ofvillage roads in the
Nagampalli Village as a part of Corporate Social Responsibility (CSR) activiry.
The proponent shall comply with the proposals fumished in Environmental
management plan.
The proponent shall leave 0.16 Ha as non-mining zone on North- East side boundary
of the mine.
The working shall be limited to benches,

0/o District Mines and Geolo$/ officer,
Gor't, of Andhra Pradesh,

Rajamahendiavaram. E.G.Dt
EC ldentification No. - EC22B001AP1 16567 File No. - AP MIN EG 04 2022 .1195 Date of tssue EC - 0807f2(r22 page 3 of tO

ll.

iii.

iv.

vi.

Part A. Special Conditions:
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vll

lx

The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for gteenbelt development and other conditions are to be

tulfilled.
The avenue plantation with tall plants ofat least 1.5m height for 1 km length of the

approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.
The proponent is advised to ensure safety to animal and public life.

Part B. Specilic Conditions:
1. Air Pollution:-

L Suitable drilling & cutting method shall be adopted to control dust emissions, as

per approved mining plan

ii. The proponent shall comply with the mining methodology mentioned in approved

mining plan and Forml.

tlt. Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation

with the local DFo/Agriculture Department. The proponent of mine shall carry

mining operations in such a manner so as to cause least damage to the flora ofthe
mining area and nearby areas. He shall take immediate measures for planting in the

same ,uea or any other area selected by authorities not less than twice the number

of trees going to be felled by mining operations. He shall also take measures for
restoration of other flora /fauna if damaged by mining operations. In case any

felling or damage to fauna and flora is involved, prior permission shall be taken

from the concemed regulatory authority, by the proponent, without which mining

shall not be taken up.

lv. Effective safe guard measures such as regular water sprinkling shall be carried out

in critical areas prone to air pollution and having high levels of SPM and RSPM

such as haul road, loading and unloading point and transfer points. It shall be

ensured that the ambient air quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. Prior concurrence of regulatory

Authority must be obtained by the proponent

The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring stations should be

decided based on the metrological data topographical features and environmentally

and ecologically sensitive targets and frequency of monitoring should be

undertaken in consultation with Andhra Pradesh Pollution Control Board. The data

so recorded should be regularly submitted to the Ministry including its Regional

office located at Chennai and the Andhra Pradesh Pollution Control Board/Central

Pollution Control Board once in six months. Prior concrrtrence of regulatory

Authority must be obtained by the proponent.

vl. The proponent shall construct graded roads connecting the mining area to the

nearby roads to avoid dust nuisance due to vehicular movemenls. Prior concurrence

of regulatory Authority must be obtained by the proponent.

EC tdentification No. - EC22BOO1AP116567 FileNo.-APMlNEG0420224195 Date of lssue EC -OArc712022 Page4of10
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vll. The proponent shall take precautions against noise arising out ofmining operations
and shall be abated or controlled at the source so as to keep it within the
permissible limits notified under Environmental @rotection) Act, 1986 / Noise
Pollution(Regulations & Control) Rules, 2010 by implementing the following
noise control measures.

o Proper and regular maintenance ofvehicles and other equipment.
o The proponent shall ensure that there shall be no excessive noise, while

taking up mining activity.
o The workers employed shall be provided with protection equipment and

earmuffs etc.
o Speed of trucks entering or leaving the mine is to be limited to moderate

speed of 25 kmph to prevent undue noise from empty trucks.

vlll. Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease are4 scientific investigations shall be carried
out by the holder of mining lease so as to keep the ground vibrations caused by
blasting operations within safe limit. In such cases, Prior concunence of concemed
Regulatory Authority must be obtained by the proponent without which, mining
shall not be taken up.

The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is5.0KLD.
Out of that 3.0 KLD is used for Dust suppression;l.4 KLD is used for development
of Green Belt; 0.6 KLD used for Domestic purpose.

Garland drain and Siltation ponds of appropriate size should be constnrcted for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine areq roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence ofRegulatory Authority concemed shall be taken for this activity
before taking up mining.

It. The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid emuents from mine, workshop,
tailing ponds into surlace bodies, ground water aquifier and useable lands to a
minimum. The elfluents shall be suitably treated, if required, to conform to the
general standards notified under Environmental (Protection) Act, 1986. Prior
concurence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

lv. Monitoring ofground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA,
and the Regional Director, Central Ground Water Board, Hyderabad. If at any
stage, it is observed that the ground water table is getting depleted due to the

EC ldentilication No. - EC228001AP116567 Fite No. -Ap MtN Ec U 2022 4i9S EC - 081O7D022 Page 5 of 10
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ll.

S

District Mines and Geotog/ Offi(Er,
GovL ofAndhra pradesh.

RajamahendraYaram. E.G.Dt

o/o
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mining activity, necessary correction measures shall be carried out in consultation
with concemed Regulatory Authority.

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southem Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting in consultation with concemed Regulatory Authority.

vl, Permission from the comp€tent authority should be obtained for drawl of ground
water, ifany, required for this project.

ll. Overburden: The proponent of mine shall take steps so that the overburden, waste

rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden

etc. shall be backfilled into the mine excavations so as to restore the land to its
original use as far as possible. ln the case of non feasibility of back filling, the

waste dump shall be suitably terraced and stabilizes through the vegetation. The
proponent shall maintain proper angle of repose to ensure stability to the dump.

Prior concurrence ofRegulatory Authority must be taken for this activity.

llt. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on

the rainfall data. Prior concurence of Regulatory Authority must be taken for this
activity.

The proponent of mines shall construct required number of garland drains to arrest

mineral particles being carried away .rs nuroff during rainy seasons around the

dump yards. Dimensions of the garland rains shall be based on rainfall data' Prior
concurrence of Regulatory Authority must be taken for this activity.

lv.

The proponent of the mine shall undertake phased restoration, reclamation and

rehabilitation ofthe lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.

This activity shall be taken up under the guidance of Appropriate Regulatory

Authority, by the proponent, to ensure that environment is protected.

The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention ofair pollution, water pollutiorl and any other

kind of pollution/health hazard.

Part C. General Conditions:

vl.

3) Solid Waste :-
i. Topsoil: Wherever top soil exists and is to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be

utilized concurrently, it shall b€ stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.

EC ldenlific€tion No. - EC22BOO1AP1 l6567 FileNo.-APMlNEG0420224195 Oate of lssue EC - 0810712022 Page6of10
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i. This order is valid a period of 10 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020lHMFw dt
18.04.2020 issued by Medical, Health and Family welfare department, Govemment
of AP and the Ministry of Home Affairs order No 40-312020/DM-DA dt 15.04.2020
scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
departmenV Panchayat Raj/ Municipal administrationlocal self govemment bodies
(Gram panchayaVGram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna Sercnity of
nature must be protected at any cost.

v. In respect of govemment land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should verify the land lease
documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form- I /EMP.

x. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishment" & "Consent for Operation" shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modihcations in the mine shall
be canied out without prior approval of the SEIAA, Ap/ MoE&F, GoI, New Delhi,
as applicable.

Ec ldentifcalion No. - Eo228001AP116567 FileNo.-APMIN Ec u 2022 4'lgs oate of tssue EC - oBnzn}zz pageTof .tO

xiii. Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. prior instructions and
guidance of Regulatory authority shall be taken for this activity.

qn/,
Assidta

0/o District Mines anJ
Govt. ofAndhra

?ajamahendravar

nt logisti
Geologr Officer.
PraCesh.
am. E.c.Ot.
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xiv. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard

measures to protect the fust order streams, if any, originating from the mine lease

shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken

periodically to observe any contractions due to exposure to dust and take corrective

measures, if needed. Prior instnrctions and guidance of Regulatory authority shall be

taken for this activity.

A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the

Head of the Organization.

xvii. The liutds earmarked for environmental protection measures (Capital cost Rs.7.2

Lakhs and Recurring cost Rs. 2.6 Lakhs/annum) should be kept in sepiuate

account and should not be diverted for other purpose. Year wise expenditure should

be reported to the Ministry and its Regional Office located at Vijayawada.

xvl.

xxll

xviii. At least 2%o of the total project cost shall be allocated for corporate Environment

Responsibility (CER) and item-wise details along with time bound action plan shall

be prepared in accordance to the MoEF&CC's offrce Memorandum No.F.No'22-

65t2}l7-lA.lll, dated.0l.05.20l8 and submit to the SEIAA, A.P and Ministry's

Regional Offi ce, Vijayawada.

xix. Offrcials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra

Pradesh through the Andhra Pradesh Pollution Control Board, who would be

monitoring the implementation of environmental safeguards should be given full co-

operation, facilities and documents/data by the project proponents during their

inspection. A complete set of all the documents shall be submitted to the CCF'

Regional Office to MoEF&CC, Vijayawada.

rc<. The project proponent shall submit six monthly reports on the status of compliance

of the stipulated environmental clearance conditions including results of monitored

data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Oflice, Vijayawada, SEIAA, A.P., Zonal Offrce of Central

Pollution control Board, Bangalore, District collector and A.P. Pollution control

Board. The proponent shall upload the status of compliance of the environmental

clearance conditions including results of monitored data on their websites and shall

update the same PeriodicallY.

mi. Post Environment clearance Monitoring: It shall be mandatory for the project

manager to submit half yearly compliance reports in respect of the stipulated prior

EC tirms and conditions in hard and .oh 
"opy 

to SEIAA on l't June and

ls December of each calendar year. (Refer 10(i) and l0(ii) of S'O'.. 1533(E) of

Ministry of Environment and Forests Notification, New Delhi, dt l4'September,

2006.)

The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No

EC ldentfcalion No. - EC22BOO1AP116567 FileNo.-APMIN EG 04 2022 4195 Date oflssue EC' - 0810712022 Page60f10
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120 dated 01.1 1.2018 of EFS&T Dept., and ensure the compliance.

xxiii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07 .2016 of Industries &
Commerce (Mines-Il) Department wherever applicable.

xxvi. Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

xxvll The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Govemment who in tum has to display the same for 30 days from the
date of receipt.

xxviii. The environmental statement for each financial year ending 3l'r March in Form-V as

mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website ofthe company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concemed
within 7 days of the issue ofthe clearance letter informing that the project has been
accorded environmental clearance and a copy ofthe clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.'

xxxii. Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Ac!
1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modifu the above
conditions or stipulate any further condition in the interest of environment protection.

EC ldentilication No. - EC228001AP116567 FileNo.-APM|NEG0420224195 Dateof I EC-OBn7nO22 Page 9 of 10
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lo<xiv. SEIAA also reserves the right to cancel the EC issued at anltime, if EC has been

obtained by the proponent through suppression ofany information or fumishing false

information.

xxxv. The above conditions will be enforced inter-alia, under the provisions of the Water

@revention & Confol of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Ac! 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Ac! 1991 along with their amendments and rules.

MEMBER,
SEIAA, A.P. SEIAA, A.P.

To

N{/s Gowri Shankar Metals,
Prop: Sri M.V.V.S.N.Murthy,
D.No: 5-120 Main Road,
Dosakayalapally Village,
Korukonda,
East Godavari District- 533292
Andhra Pradesh, Ph.No.832833 I 893
Copy to:

1. The Chairman, SEAC, A.P. for kind infonnation.

2. The Member Secretary, APPCB for kind information.

3. The EE, RO:Kakinada, AIPCB for inforrnation.
4. The Regional OIIicer, MoEF&CC, GoI, Vijayawada for kind information.

5. The Secretary, MoEF&CC, GoI New Delhi for kind information.

6. Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

7. The District Collector, East Godavari District, Andhra Pradesh for kind information.

EC tdentilication No.- EC22BOO1AP116567 FileNo.-APMlNEG0420224195 Date of lssue EC - OBt07l2O22 Page'10of '10

CHAIRMAN,
SEIAA, A.P.

119



zag)7

=<zdo<
>ez

o'ro
Hi
r:o..\
€L=cs
3-e
SP)\.\'G s)rB-
'LE()c
Ets
RP14 ':(l,irfi
Eur
odqrf
:.E
Sst
PEI
a,

-1 19- Annexure-17_EC_e
Government of lndia

Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Andhra Pradesh)

To,

The Proprietor

VEERAVEN KATA MARINI

M/s. Gowri Shankar Metals
Prop: Sri M.V.V.S.N. Murthy
D. No.5-120, Main Road,
Dosakayalapally, korukonda, Dosakayalapalli,
East Godavari District, Andhra Pradesh -533292

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

2. File No.

3. Project Type
4. Category

This is in reference applicati ronmental Clearance (EC)I
in respect of project submi ted to the SEIAA vide proposal n um ber
SIA,/AP/MlN/26850712022 daled 19 A9r 2022. The particulars of the environmental
clearance granted to the project are

1. EC ldentification No.

IN EG 04 2022 4196

rlt.
tt 82

1(a) nera ls5. ProjecuActivity including,
Schedule No.

6. Name of Project Road Metal Quarry of M/s Gowri Shankar
Metals

7. Name of Company/Organization VEERAVENKATA MARINI
8. Location of Project Andhra Pradesh
9. TOR Date N/A

The^project details along with terms and conditions are appended herewith from page
no 2 onwards.

Note: A valid environmentar crearance shafi be one that has Ec identification
n u m b e r $ e -.9 

ts I g e n e ra t e d r ro m p n n i i i S i. p-t ti iii' iu ot e id e n t i f i c at i o nnumber in all future correspondence.

Ihr.s rs a computer generated cover page.

ckil

(e€igned)
DR. P.V.CHALAPATHI RAO

Member Secretarv
SEIAA - (Andhra Pradesh)

eologi
0/o District lylines and Geolosloffic€r,

Goyt. of Andhra pradcsh,
Rajamahendravaram. E.G.Dt.

Date of lssue EC - 09/07f2022
EC ldentification No. - EC22BOO1AP1 59856 Fite No. _Ap MIN EG04202241 Page I of t0
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Environment Im ct Assessment Authori EIAA
Andhra Pradesh

Ministrv of Environmcnt. Forests & Climate Change
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-5200 10.

REGD.POST WITH ACK.DT]E

I AA/AP/EGTMTN t 0 I 12022 I I 19 6 I I 7

Sub: 
" 

SnllL, A.P. - 1.0 Ha, Road Metal of M/s Gowri Shankar Metals atSy. No.
241, Nagampalli Village, Seethanagaram Mandal, East
Andhra Pradesh - Environmental Clearance - Issued - Reg.

Godavari District

I. This has reference to your application submitted through online on 19.04.2022
(SIA/AP/IVIIN/2 6850712022), seeking Environmental Clearance for the proposed mine

of 1.0 Ha, Road Metal at Sy. No. 241, Nagampalli Village' SeethanagaramMandal,
East Godavari District, Andhra Pradeshinfavour of M/s Gowri Shankar Metals. It
was reported that the nearest human habitation viz.. Nagampalli(V) exists at a distance

of about 1.lkm from the mine lease area. It was noted that the capital investment ofthe
project is Rs.30.0 Lakhs and capacity of the project is as follows:

Mining of Road metal - 25559 m3/annum in 1.0 Ha.
II. As seen fiom the Mining plan approved by the competent Govemment Authority the

following two aspects are noted.

i. The location of the mine is as follows:

Sl.No Latitude Longitude
1 17.13'42.73091',N 81"45',17 .91243"E

2 17.13',42.61759"N 8t"45',21.97379"8
3 17013'40.071 t 1',N 81.45'21.01782',E

4 17'13'40.18430',N 81"45'i6.95631-E

ii. It is an open cast semi-mechanized mine. Life of mine is 9 Years. The total mine lease

This proposal has been referred to SEAC, A.P along with all the documents submitted by the

p.opon"nt for their appraisal and for their specific recommendations on EC aspect. The

i.'p"ra has been examined and processed in accordance with EIA Notification, 2006 and its
^am"ndmens 

thereof. The State Level Expert Appraisal committee (SEAC) examined the

;pli*ti";, in its meeting held on 22.06.j022' The proposed project isfor mining ofRoad

metalinanareaofl.0Ha.withaproposedproductionquantityofRoad.metal-25559
mllanorrm witt a condition that the ioti production during a scheme should b€ limited to

ttr" 
"ppt*"a 

quantity as per Mining scheme/ plan' The proposed project falls under Item No'

ii"l 
"l 

tfr. r.t i,Ort" of tn" gla Notif,cation Z|OO anA iti amendments thereof - (i)' Mining of

;.;.r"1.i.100 h" of mining l"as" a.ea in respect of non-coal mine lease). The representative

;I;;"p";.;i;ttt"L.o,,i'urtu"t priawi e"'itotech (P) ltd' have attended the meeting and

EcldentificationNo'-Ec22Boo1APl59856FileNo..APMlNEG0420224196oateoflssueEc-ogn7r2o22Page2of10
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presented the case. The Committee noted that as per cluster letter issued by Asst Director of
Mines & Geology, Rajamahendravaram, vide Lr. date* 16.04.2022. There are Five existing
quarry leases within the radius of 500 mts area. The total cluster area is 4.61 Ha which is <
5.0 Ha. Hence, the project proposal falls under 82 category. Life of mine is 9 years. The
proponent volunteered to allocate funds at least l0% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the Nagampalli
Village as a part of Corporate Social Responsibility (CSR) activity. The Committee after
examining the project proposals, presentations, MoEF&CC' Notifications & OMs and

detailed deliberations, recommended to issue Environmental Clearance for the production
quantity of Road metal - 25559 m3/annum with the following additional conditions.

1 . The proponent shall comply with the proposals fumished in Environmental
management plan.

2. l20m trench on Northem side towards tank to prevent surface runoff.
3. The project proponent shall maintain 7.5m buffer zone in northem direction of the

mine
The committee in the appraisal report clearly stated that they have approved the approved
Mining Plan, Form-VII, PFR/DPR and EMP for compliance by the proponent. The State

Level Environment Impact Assessment Authority (SEIAA), in its meeting held on
05.07.2022 examined the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980.
b. Wild life (Protection) Ac\1972;
c. CRZ Notificatioru 2011;
d. The Eco sensitive areas as notified under Environment @rotection) Act,l986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.
The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.
The proponent volunteered to allocate firnds at least 10% of the project cost for
providing amenities to the local school / PHCs and development ofvillage roads in the
Nagampalli Village as a part of Corporate Social Responsibility (CSR) activity.
The proponent shall comply with the proposals fumished in Environmental
management plan.

120m trench on Northem side towards tank to prevent surface runoff.
The project proponent shall maintain 7.5m buffer zone in northem direction of the
mine
The project proponent shall maintain the setback distance 7.5 meters buffer zone all
around the mine lease area for greenbelt development and other conditions are to be
fulfilled.
The avenue plantation with tall plants of at least l.5m height for I km length of the
approach road on either side of the road is to be developed and maintained. Entire
greenbelt should be developed in the first year itself.

EC ldentification No. - EC22B00'1AP159856 File No. - AP MIN EG 04 2022 4196
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iii.

iv.

vi.

vii.

viii.

Assistant . I,
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Part A. Special Conditions:

122



Part B. Specific Conditions:
1. Air Pollution:-

L Suitable drilling & cutting method shall be adopted to control dust emissions, as

per approved mining plan

ii. The proponent shall comply with the mining methodology mentioned in approved
mining plan and Forml.

I lt. Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation
with the local DFO/Agriculture Department. The proponent of mine shall carry
mining operations in such a manner so as to cause least damage to the flora of the

mining area and nearby areas. He shall take immediate measures for planting in the

same area or any other area selected by authorities not less than twice the number
of trees going to be felled by mining operations. He shall also take measures for
restoration of other flora /fauna if damaged by mining operations. In case any

felling or damage to fauna and flora is involved, prior permission shall be taken

from the concerned regulatory authority, by the proponent, without which mining
shall not be taken up.

lv. Effective safe guard measures such as regular water sprinkling shall be carried out

in critical are$ prone to air pollution and having high levels of SPM and RSPM

such as haul road, loading and unloading point and fansfer points. It shall be

ensured that the ambient air quality parameters conform to the norms prescribed by
the Cental Pollution Conrol Board in this regard. Prior concunence of regulatory

Authority must be obtained by the proponent

The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring stations should be

decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be

undertaken in consultation with Andhra Pradesh Pollution Control Board. The data

so recorded should be regularly submitted to the Ministry including its Regional

office located at Chennai and the Andhra Pradesh Pollution Control Board/Central

Pollution Control Board once in six months. Prior concturence of regulatory

Authority must be obtained by the proponent.

vt The proponent shall construct graded roads connecting the mining area to the

nearby roads to avoid dust nuisance due to vehicular movements. Prior concurrence

of regulatory Authority must be obtained by the proponent.

The proponent shall take precautions against noise arising out of mining operations

and shall be abated or controlled at the source so as to keep it within the

permissible limits notified under Environmental (Protection) Act, 1986 / Noise

Pollution(Regulations & Control) Rules, 2010 by implementing the following
noise control measures.

o Proper and regular maintenance ofvehicles and other equipment'

vll.

EC tdentification No.- EC22BOO1AP l59856 FileNo.-APMIN EG 04 2022 4196 Date of lssue eC - 091O7t2022 Page4of 10

ix. The proponent is advised to ensure safety to animal and public life.
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The proponent snr, .**" *.Jr?l* shall be no excessive noise, while
taking up mining activity.
The workers employed shall be provided with protection equipment and
earmuffs etc.
Speed of trucks entering or leaving the mine is to be limited to moderate
speed of25 kmph to prevent undue noise from empty trucks.

Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigations shall be carried
out by the holder of mining lease so as to keep the ground vibrations caused by
blasting operations within safe limit. In such cases, Prior concurrence of concemed
Regulatory Authority must be obtained by the proponent, without which, mining
shall not be taken up.

The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Gow. competent authority.

2) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is5.0KLD.
Out of that 3.0 KLD is used for Dust suppression;l.4 KLD is used for development
of Green Belt; 0.6 KLD used for Domestic purpose.

Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilte4 particularly after monsoon, and maintained properly.
Prior concunence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

I11, The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid elfluents from mine, workshop,
tailing ponds into surface bodies, ground water aquifier and useable lands to a
minimum. The effluents shall be suitably treated, if required, to conform to the
general standards notified under Environmental (Protection) Ac! 1986. Prior
concurrence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

lv. Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and arourd the project area in consultation with State Ground
Water DepartrnenVCenral Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office VijayawadA CGWA,
and the Regional Director, Central Ground Water Board, Hyderabad. If at any
stage, it is observed that the ground water table is getting depleted due to the
mining activity, necessary correction measures shall be canied out in consultation
with concemed Regulatory Authority.

Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater

EC ldentiflcation No. - EC228001AP159856 File No. - AP MIN EG M 2022 4196 ofl EC-
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harvesting in consultation with concemed Regulatory Authority.

vl. Permission from the competent authority should be obtained for drawl of grorurd
water, ifany, required for this project.

3) Solid Waste:-
i. Topsoil: Wherever top soil exists and is to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be
utilized concurrently, it shall be stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.

11. Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden
etc. shall be backfilled into the mine excavations so as to restore the land to its
original use as far as possible. In the case of non feasibility of back filling, the
waste dump shall be suitably tenaced and stabilizes through the vegetation. The
proponent shall maintain proper angle of repose to ensure stability to the dump.
Prior concurrence of Regulatory Authority must be taken for this activity.

l1l. The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data. Prior concurrence of Regulatory Authority must be taken for this
activity.

lv. The proponent of mines shall construct required number of garland drains to arrest
mineral particles being canied away .rs runoff during rainy seasons around the
dump yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation ofthe lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.
This activity shall be taken up under the guidance of Appropriate Regulatory
Authority, by the Foponent, to ensure that environment is protected.

The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention of air pollution, water pollution, and any other
kind of pollution/health hazard.

Part C. General Conditions:

i. This order is valid a period of 9 Years or the expiry date of mine lease or land
lease period issued by the Government of A.P., whichever is earlier.

ii. While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare departrnent, Govemment

vl.

EC ldentification No. - EC22BOO1AP159856 FileNo.-APM|NEG0420224196 Oate of lssue EC - 0910712022 Page6of '10
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iv. Proponent shall ensure that there is no disturbance to flora and fauna Serenity of
nature must be protected at any cost.

v. In respect of govemment land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

vi. In case of patta land while granting mine lease ADMG should verifo the land lease

documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Govemment of
Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form- I /EMP.

x. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishmenf' & "Consent for Operation" shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act and eflectively
comply with all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,
as applicable.

xiii. Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance ofRegulatory authority shall be taken for this activity.

xiv. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the firsl order streams, if any, originating fiom the mine lease

shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken

EC ldentification No.- EC228001AP159856 File No. - AP MIN EG 04 2022 4196 Dale of lssue EC - 09n7D022 Page7of10
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of AP and the Ministry of Home Affairs orderNo 40-3/20201DM-DA dt 15.04.2020
scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue

department/ Panchayat Raj/ Mwricipal administration/local self govemment bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the

same while according CFE/CFO.

126



periodically to observe any contractions due to exposure to dust and take corrective
measures, ifneeded. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.

xvi. A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

xvii. The Iirnds earmarked for environmental protection measures (Capital cost Rs.7.2
Lakhs and Recurring cost Rs. 2.6 Lakhs/annum) should be kept in separate

account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Vijayawada.

xviii. At least ZYo of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall
be prepared in accordance to the MoEF&CC's offrce Memorandum No.F.No.22-
6512017-lAJll, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry's
Regional Offi ce, Vij ayawada.

xix. Officials from the Regional Offrce of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be

monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MoEF&CC, Vijayawada.

:o<. The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central
Pollution Control Board, Bangalore, District Collector and A.P. Pollution Control
Board. The proponent shall upload the status of compliance of the environmental
clearance conditions including results of monitored data on their websites and shall
update the same periodically.

n<i. Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated prior
EC terms and conditions in hard and soft copy to SEIAA on I't June and

.. l't December ofeach calendar year. (Refer 10(i) and 10(ii) of S.O. 1533(E) of
Ministry of Environment and Forests Notification, New Delhi, dt l4th September,
2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 ofEFS&T Dept., and ensure the compliance.

>oriii. The proponent shall obtain prior permissions and continued guidance from regulatory
authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated

EC ldentificatjon No. - EC228001AP159856 FileNo.-APM|NEG0420224196 Date of lssue EC - 0910712022 Page8ofl0
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by SEIAA.

xxv. The Proponent shall follow G.O. Ms 107 dated 30.07 .2016 of Industries &
Commerce (Mines-II) Department wherever applicable.

xxvi. Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at
site.

The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Govemment who in tum has to display the same for 30 days from the
date of receipt.

The environmental statement for each financial year ending 31't March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website ofthe company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxvll.

xxvtlt.

xxix. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality concemed,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

xxx. The proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.'

xxxii. Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

xxxiii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xxxiv. SEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
obtained by the proponent through suppression ofany information or fumishing false
information.

s an logis(
0/o District Mines and Geobry officef,

GoW. ofAndhra Pradesh,
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:o<xv. The above conditions will be enforced inter-alia, under the provisions of the Water

@revention & Control of Pollution) Act, 1974, the Air (Prevention & Confol of
Pollution) Act 1981, the Enviroffnent (Protection) Act, 1986 and the Public Liability
Imurance Act, 1991 along with their amendments and rules.

MEMBER
SEIAA, A.P.

IWs Gowri Shankar Metals,
Prop: Sri M.V.V.S.N.Murthy,
D.No: 5- 120 Main Road,
Dosakayalapally Village,
Korukonda.
East Godavari District- 533292
Andhra Pradesh
Copy to:

1. The Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind information.
3. The EE, RO:Kakinadq APPCB for information.
4. The Regional Officer, MoEF&CC, GoI, Vijayawada for kind information.
5. The Secretary, MoEF&CC, Gol New Delhi for kind information.
6. Monitoring cell, MoEF&CC, Goi, New Delhi for kind information.
7. The District Collector, East Godavari District, Andhra Pradesh for kind information.

EC tdentification No- - EC22BOO1AP159856 FileNo.-APMlNEG0420224196 Date of lssue EC - OglO7l2O22 Page10of10
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Ministry of Environment, Forest and Climate Change
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The

SURYA MANDA

M/s Sri Hari Metal Works,
Prop Smt M.Suryakantham
D/o Sri Hari Reddy
O No 22-2-511
Veerabadharapuram, Old Post Ofice Street
Mahalakshmi Apartments, Raiahmundry urban
Rajahmundry, East Godavari District
Andhra Pradesh -533101

Annexure-17 EC e

posal n um ber
e environmental

8

To,

Subject: crant of Environmental Clearance (Ei) to the proposed Project Activity
under the provision of EIA Notification 2006+egarding

SiriMadam,
This is in reference to your application for Environmental Clearance (EC)

tn I
SIAJ
clea

1

2.

3.

4.

5. ProjecuActivityincluding
Schedule No.

6. Name of Project
7. Name of Company/Organization
L Location of Project
9. TOR Date

Oate: 2810512022

1(a) Mining of minerals

ROAD METAL QUARRY

SURYA MANDA

Andhra Pradesh
N/A

The project details along with terms and conditions are appended herewilh from page
no 2 onwards.

Note: A valid environmental clearance shall be one that has EC identification
number & E-Slgn generated from PARlVESH.Please quote identification
number in all future correspondence.

(e-signed)
DR- P.V.CHALAPATHI RAO

Member Secretary
SEIAA - (Andhra Pradesh)

C*/-wA^
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State Level Environment I mpact Assessment Authority (SEIAA)
Andhra Pradesh

Ministrv of Environment. Forests & Climate Chanse
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-52O010.

REGD.POST WITI I ACK.DLJE

Mining of Road Metal, Building stone & Gravel- 51486 CuM/annum in 2.0Ha.

II. As seen lrom the Mining plan approved by the competent Govemment Authority the
following two aspects are noted.

i. The location of the mine is as follows:

Sl.No Latitude Longitude
1 81.45'.12.27943',E
2 l7'l3'29.15532'N 81"45',16.22297',E

3 17" 13'.32.31773"N 81"45',17.02041',E
4 17. 13',33.33906"N 81'45',18.33822',E
5 17" 13'.34.12223"N 81'45',15.05185',E
6 81'45'13.73405',E

81"45',12.08874',8

17" t3'32.67026"N 81"45',11.88354"E

9 8l'45',11.29345"8

ii. It is an open cast semi-mechanized mine. Life of mine is 14 years.The total mine lease

area is 2.0 Ha.

This proposal has been referred to SEAC, A.P along with all the documents submitted by the
proponent for their appraisal and for their specific recommendations on EC aspect. The proposal

EC ldentification No.- EC22BOO1AP1523Ol FileNo.-APMIN EG0320224118 Date of lssue EC - 2810512022 Page2of10

Order No. SEIAA/AP/EG/M IN/03/2022ltl1 I 8/l 86.32ll 83.2.1

Sub: SEIAA, A.P. - 2.0 Ha Road Metal, Building stone & Gravel Mine of lWs Sri Hari
Metal Works, Sy No:241, Nagampalli Village, Seethanagaram Mandal, East
Godavari District, Andhra Pradesh - Environmental Clearance - Reg.

I. This has reference to your application submitted through online ot 31.03.2022
(SIA/AP/MIN/2 6489112022), seeking Environmental Clearance for the proposed mine of
2.0 Ha Road Metal, Building stone & Gravel Mine Sy No:241, Nagampalli Village,
Seethanagaram Mandal, East Godavari District, Andhra Pradeshin favour of M/s Sri
Hari Metal Works, It was reported that the nearest human habitation viz., Nagampalli (V)
exists at a distance ofabout 0.89 Km from the mine lease area. lt was noted that the capital
investrnent of the project is Rs.30.0 Lakhs and capacity ofthe project is as follows:

l7' 13'30.09510"N

17. 13',33.10090'N
7 l7't3'33.48406',N
8.

17. 13'30.33006',N
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has been examined and processed in accordance with EIA Notificatiorl 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 06.05.2022.T\e proposed project is for mining of Road
Metal, Building stone & Gravelin an area of 2.0Ha. with a proposed production quantity of
Road Metal, Building stone & Gravel- 5l486CuM/annumwith a condition that the total
production during a scheme should be limited to the approved quantity as per Mining scheme/
plan as per mining department approval.The proponent and their Consultant Dr. Vijay Kumar,
RQP have attended the online meeting.The Committee noted that ra per cluster letter issued by
theAsst. Director of Mines & Geology, Rajamahanderavaram vide Lr. No.4760lQ/2018, dated:
17.03.2022 there are nine existing quarry leases within the radius of 500 mtrs area. Out of 9 nine
leases 3 mine leases were granted before 09.09.2013 and remaining 6 quarry leases were granted
after 09.09.2013. The total cluster area is <5.0 Ha. This is a new mine.The project falls under 82
category as per the cluster letter issued by ADMG. Life of mine is 14 years.The proponent
volunteered to allocate fi.rnds at least 10% ofthe project cost for providing amenities to the local
school / PHCs and development ofvillage roads in the NagampalliVillage as a part of Corporate
Social Responsibility (CSR) activity.The Committee after examining the project proposals,
presentations, MoEF&CC' Notifications, OMs, and detailed deliberations, recomrnended to issue
Environmental Clearance.The committee in the appraisal report clearly stated that they have
approved the approved Mining Plan, Form-l/ll, PFR/DPR and EMP for compliance by the
proponent. The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held on 20.05.2022 examined the proposal and the recommendations of SEAC and decided to
accept SEAC recommendations aforesaid for strict compliance by the proponent and to issue EC.
The SEIAA, A.P hereby accords Environmental Clearance to the project as mentioned at
Para No. I under the provisions of the EIA Notification 2006 and its subsequent amendments
issued under Environment (Protection) Act, 1986 subject to implementation of the following
specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following Acts & Rules:
a. Forest Act 1980,
b. Wild life (Protection) Act"1972;
c. CRZ Notification, 201 l;
d. The Eco sensitive areas as notified under Environment (Protection) Act,l986;
e. Critically polluted areas as notified by CPCB

and also shall not harm live stocks and human beings and disturb their activities.
ii. The total production during a scheme should be limited to the approved quantity as per

Mining scheme/ plan.

iii. The proponent volunteered to allocate funds at least l0% of the project cost for providing
amenities to the local school / PHCs and development of village roads in the
NagampalliVillage as a part of Corporate Social Responsibility (CSR) activity.

iv. The project proponent shall maintain the setback distance 7.5 meters buffer zone all around
the mine lease area for greenbelt development and other conditions are to be fulfilled.

v. The avenue plantation with tall plants of at least l.5m height for I km length of the
approach road on either side of the road is to be developed and maintained. Entire greenbelt
should be developed in the first year itself.

vi. The proponent is advised to ensue safety to animal and public life.

Assis
0/o District M

nt eologisI
iiles and Geologr Officer,

Go/t. of Andhra pradeah,
Rajamahendravaram. E.G.DL

File No. - AP MIN EG 03 2022111A Date of tssue EC - 2gt6nt2T page 3 of 10
EC ldentific€tion No. - EC22B001Ap.t523O.l
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Part B. Specific Conditions:
1. Air Pollution:-

lll.

lv.

vl.

vlt.

l.

ll

Suitable drilling & cutting method shall be adopted to control dust emissions, as per

approved mining plan

The proponent shall comply with the mining methodology mentioned in approved

mining plan and Forml.

Greenbelt shall be developed along the boundary of mining lease area and also in back

filled and reclaimed areas with tall growing native species in consultation with the

local DFO/Agriculture Department. The proponent of mine shall carry mining

operations in such a manner so as to cause least damage to the flora ofthe mining area

and nearby areas. He shatl take immediate measures for planting in the same area or

any other area selected by authorities not less than twice the number of trees going to

be felled by mining operations. He shall also take measures for restoration of other

flora /fauna if damaged by mining operations. In case any felling or damage to fauna

and flora is involved, prior permission shall be taken from the concerned regulatory

authority, by the proponent, without which mining shall not be taken up.

Effective safe guard measures such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of SPM and RSPM such as

haul roa{ loading and unloading point and transfer points' It shall be ensured that the

ambient air quality parameters conform to the norms prescribed by the Central

Pollution Control Board in this regard. Prior concurrence of regulatory Authority must

be obtained by the proponent

The proponent of mine shall carry air quality monitoring in the core zone as well as

buffer zone for RSPM and Noise levels. Location of monitoring stations should be

decided based on the metrological data topographical features and environmentally

and ecologically sensitive targets and fiequency of monitoring should be undertaken in
consultation with Andhra Pradesh Pollution Control Board. The data so recorded

should be regularly submitted to the Ministry including its Regional office located at

chennai and the Andha Pradesh Pollution confol Board/central Pollution control

Board once in six months. Prior concurrence of regulatory Authority must be obtained

by the proponent.

The proponent shall construct gmded roads connecting the mining area to the nearby

roaai to avoid dust nuisance due to vehicular movements. Prior concurrence of
regulatory Authority must be obtained by the proponent.

The proponent shall take precautions against noise arising out of mining operations

and shai be abated or controlled at the source so as to keep it within the permissible

limits notified under Environmental (Protection) Act, 1986 / Noise

Pollution@egulations & control) Rules, 2010 by implementing the following noise

contol measures.
o Proper and regular maintenance ofvehicles and other equipment'

EC ldentification No. - EC22BOO1AP152301 FileNo.-APMIN EG03202241',l8 Date ol lssue EC - 2Al15l?o22 Page40f ',10
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o The proponent shall ensur€ that there shall be no excessive noise, while taking
up mining activity.

o The workers employed shall be provided with protection equipment and
earmuffs etc.

o Speed of trucks entering or leaving the mine is to be limited to moderate speed

of25 kmph to prevent undue noise from empty trucks.

Whenever any damage to public buildings or monuments is apprehended due to their
proximity to the mining lease area, scientific investigations shall be canied out by the
holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence ofconcemed Regulatory
Authority must be obtained by the proponent, without which, mining shall not be
taken up.

The proponent shall not take-up mining activity unless he obtains the safety clearance
certificate from the Govt. competent authority.

2) Water Pollution:-

As per records the source of water is Bore well. Total water requirement is 6.0 KID.
Out of that 2.0 KLD is used for Water sprinkling on haul Roads;2.O KLD is used for
development of Green Belt; 2.0 KLD used for Domestic purpose.

ll. Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoog and maintained properly.
Prior concurrence of Regulatory Authority concemed shall be taken for this activity
before taking up mining.

1l l. The proponent of the mine shall take all possible precautions to prevent or reduce the
discharge of toxic and objectionable liquid effluents from mine, workshop, tailing
ponds into surface bodies, ground water aquifier and useable lands to a minimum.
The effluents shall be suitably treated, ifrequired, to conform to the general standards
notified under Environmental (Protection) Act, 1986. Prior concurrence of Regulatory
Authority concemed shall be taken for this activity before taking up mining.

lv, Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA, and
the Regional Director, Central Ground Water Board, Hyderabad. If at any stage, it is
observed that the ground water table is getting depleted due to the mining activity,
necessary correction measures shall be carried out in consultation with concemed
Regulatory Authority.

vlll.

lx.

v. Suitable conservation measures to aup.ent groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southem _

qd#m*d"
,' o 
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vl. Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-
i. Topsoil: Wherever top soil exists and is to be excavated for mining operations,

remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the extemal dumps. Whenever the top soil cannot be utilized
concurrently, it shall be stored separately for future use. Prior concurrence of
Regulatory Autlority must be taken for this activity.

u.

I tt.

lv.

vl.

Overburden: The proponent of mine shall take steps so that the overburden, waste

rock, rejects and fines generated during mining operations shall be stored in separate

dumps preferably on impervious grounds. The waste rock, overburden etc. shall be

backfilled into the mine excavations so as to restore the land to its original use as far
as possible. In the case of non feasibility of back filling, the waste dump shall be

suitably terraced and stabilizes through the vegetation. The proponent shall maintain
proper angle ofrepose to ensure stability to the dump. Prior concurrence ofRegulatory
Authority must be taken for this activity.

The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on the

rainfall data. Prior concurrence of Regulatory Authority must be taken for this activity.

Part C. General Conditions:

ll.

This order is valid a period of 14 Years or the expiry date of mine lease or land

lease period issued by the Government of A.P., whichever is earlier'

while giving cFE/cFo, the APPCB is to kindly ensure compliance of guidelines issued

EC ldentilication No. - EC22BOO'|AP l523ol FileNo.-APMIN EG0320224118 Date of lssue ec -281o5DO22 Page60f 10

Region, Hyderabad. Suitable measures should be taken for rainwater harvesting in
consultation with concerned Regulatory Authority.

The proponent of mines shall construct requted number of garland drains to arrest

mineral particles being canied away as runoff during rainy seasons around the dump
yards. Dimensions of the garland rains shall be based on rainfall data' Prior
concurrence of Regulatory Authority must b€ taken for this activity.

The proponent of the mine shall undertake phased restoration, reclamation and

rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine. This
activity shall be taken up under the guidance of Appropriate Regulatory Authority, by

the proponent, to ensure that environment is protected.

The proponent will be squarely responsible for proper implementation of solid waste

manug"ment plan, prevention of air pollution, water pollution, and any other kind

of pollution/health haz-ard.
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in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt 18.04.2020
issued by Medical, Health and Family welfare departrnent, Govemment of AP and the
Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020 scrupulously.

iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self govemment bodies
(Gram panchayaVGram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the same

while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna Serenity of natue
must be protected at any cost.

In respect of govemment land for mining, the responsibility fixed on AD mines to check
whether necessary clearances from revenue department are obtained.

In case of patta land while granting mine lease ADMG should veriff the land lease

documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest deparhnent, Govemment of
Andhra Pradesh.

viii. Any change in mining plar/ pmducfion/ mining methodology the proponent shall apply
afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form- l/EM P.

Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

xi. "Consent for Establishment" & "Consent for Operation" shall be obtained from Andhra
Pradesh Pollution Control Board under Air and Water Act and effectively comply with
all the conditions stipulated thereof.

xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No firther expansion or modifications in the mine shall be
carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi, as.-
applicable.

x

xlll.

xlv.

Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. prior instructions and
guidance ofRegulatory authority shall be taken for this activity.

The project proponent shall ensure that no natural watercourse and/or water resources
shall be obstructed due to any mining operations. Necessary safeguard measures to

Assi ant
o o'txx 
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pmtect the first order streams, if any, originating from the mine lease shall be taken.

xv. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be

taken for this activity.

xvl A separate environmental management celt with suitable qualified personnel should be

set-up under the control of a Senior Executive, who will report directly to the Head of
the Organization.

xvii. The frrnds earmarked for environmental protection measures (Capital cost Rs.10.30
Lakhs and Recurring cost Rs.4.80 Lakhs/annum) should be kept in separate account

and should not be dive(ed for other purpose. Year wise expenditure should be reported
to the Ministry and its Regional Office located at Vijayawada.

xviii. At least 2o/o of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan shall be
prepared in accordance to the MoEF&CC's office Memorandum No.F.No.22-65l201 7-

IA.III, dated.0l.05.2018 and submit to the SEIAA, A.P and Ministry's Regional Office,
Vijayawada-

xlx Officials from the Regional Office of MoEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be monitoring
the implementation of environmental safeguards should be given full co-operation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the docrrments shall be submitted to the CCF, Regional Office to
MoEF&CC, Vijayawada.

xx. The project proponent shall submit six monthly reports on the status of compliance of
the stipulated environmental clearance conditions including results of monitored data

(both in hard copies as well as by e-mai[) to the Ministry of Environment & Forests, its
Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central Pollution Control
Board, Bangalore, District Collector and A.P. Pollution Control Board. The proponent

shall upload the status of compliance of the environmental clearance conditions

including results of monitored data on their websites and shall update the same

periodically.

xxl Post Environment Clearance Monitoring: It shall be mandatory for the project manager

to submit half yearly compliance reports in respect of the stipulated.prior EC terms and

conditions in hard and soft copy to SEIAA on I't June and 1" December ofeach

calendar year. (Refer 10(i) and l01ii; of S'O. 1533(E) of Ministry of Environment and

Forests Notification, New Delhi. dt 14' September. 2006.)

xxii. The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No

120 dated 01.1I.2018 ofEFS&T Dept" and ensure the compliance'

:oriii. The proponent shall obtain prior permissions and continued guidance from regulatory

EC ldentification No. - EC22BOO1AP1523o1 FileNo -AP MIN EG0320224118 Date of lssue EC - 28t0512022 PageS0f 10
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authorities for all the above conditions wherever it is required.

xxiv. All safety norms as stipulated in various laws and statutes shall be scrupulously
followed by the proponent. PCB shall ensure compliance to the conditions stipulated by
SEIAA.

The Proponent shall follow G.O. Ms 107 dated 30.07.2016 of lndustries & Commerce
(MinesJI) Departrnent wherever applicable.

xxvl Consent for Establishment" shall be obtained from Andhra Pradesh Pollution Control
Board under Air and Water Act before the start of any activity /construction work at site.

xxvii. The project proponent shall submit the copies of the environmental clearance to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offrces of the Govemment who in tum has to display the same for 30 days from the date
of receipt.

xxvlll The environmental statement for each financial year ending 31"t March in Form-V as
mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
office of the Ministry of Environment and Forests, Vijayawada by e-mail.

xxix. The project authorities should advertise at least in two local newspapen widely
circulated, one of which shall be in the vemacular language of the locality concemed,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, A.P

xxx. The proponent shall obtain all other mandatory clearances from rcspective departrnents
belore taking-up the mining activity.

xxxi. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if prefened, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act. 201 0.'

xxxll Concealing the factual data or submission of false fabricated data and failurc to comply
with any of the conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

xxxlll, The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modift the above
conditions or stipulate any further condition in the interest ofenvironment protection.

xxxlv.

xxv

SEIAA also
obtained by
information.

reserves the right to cancel the EC issued at anytime, if EC has been
the proponent through suppression of any information or fumishing false

Ass IS Ccologisi
0/o District l,lines and GeotoB/ ofticer,

Govt. of Andhra Pradesh,
Raiamahendravaram. E.G.DL

Date of lssue EC - 28n5nO2Z page 9 of iO
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)ofiv. The above conditions will be enforced inter-alia" under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Ac! 1991 along with their amendments and rules.

SECRETARY, MEMBER.
SEIAA, A.P. SEIAA, A.P.

To

IWs. Sri Hari Metal Works,
Prop SmtM.Suryakantham,
Wo Sri Hari Reddy, D.No.24-1-86l3,
Weavers Colony, Ramahenddravaram,
East Godavari Distict.

Copy to:
l. The Chairman, SEAC, A.P. for kind infomration.

2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Kakinad4 APPCB for information.

4. The Regional Oflicer, MoEF & CC, GoI, Vijayawada for kind information.

5. The Secretary, MoEF&CC, Gol New Delhi for kind information.

6. Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

7. The District collector, East Godavari District, Andhra Pradesh for kind information.

EC ldentifcation No. - EC22BOOiAP1523oI FileNo.-APMIN EG0320224118 Date of lssue EC - 2810512022 Page100f 10
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GOvERIli,lErT OF ANDHRA PRADESH
DEPARTMENT OF MINES ANO GEOLOGY

Omce of the
Distrkt Mines and Ceobgy Oficer,

Rajamahendravaram.

Notice 0.9797lO1/2014. Dated: 12-05-2023

Sub: Mines & Quanies - O/o Disuict Mines and Geology, Rallmahendrdraram - Quany
lease fa Roadrnetal olrer an extent 1.214 Hecs tn S. o 241 of t{agamgalll Vlllage,
S€ethanagram Mandal, East ffiayari DisEicl held by s.nt N. Kasi Annapurna - CFC)
tssued ry APrcB o(pir€d by 31.03.2023 - O.A No.4O of 20231s/. fited by Sri
Mulagada Thrivikr6rna Rao before NGT, Chennai- orders issued on 26.0{,2023 and
directed to stop quarrying forthwith - Dir€cd b stop quarryirE opecrtions unt,l
further orders - t{otice issued - Reg.

Ref: l.ProceedingE t{o 9261Q/m21, dL22.O2.2022 of tfle Dy. Urecbr of Mincs & ceology,
Kakinada.

2.This offic Proceedings !1,o.979lQ/2014, dated /3{3-2022,
3.Consent o|Uer t{o, 65%l A?PCBIZO-VSq/KKD|CFO|a22, dt 16.03,2022 bsred by

APPCB, Msakha patnam.
4.SC No.Corip/APPc8/Rexakinada/2023-2315, &-17.03.2023 of the Envtomtental

ErEineer, Regirld Off'ce, AP?C8, tGkinada addr€ssed to S.nLN.Kasi AnnaBjrna,
eltended @gy to this offie.

S.Orders issued on 26.0.1.20230.A No.40 d z0z3lsufij€d by Sri Muhgada Thrivif,rama
Rao beforc NGT, Ctrennai received on f0.05,2023 throEh post.

Attertbn is inviH to the subiect and referenc cfted. Though ttre refurence 3'd ciH, Sle

Joint Chtsf Environmental Engineer, APPC8, VtsakhapfrEm issued Consent order vide No.

6598/APPCBIZO-VSP|KKO|GO|2022, dt 16.03.2022 in far/our of Srt N. Kasi Annapunra for the

quarry lease heH tor Roadrn€tal Over an exteflt 1.214 Hecs in S.ti,o 241 of Nagampalli Village,

Seethanagram Mandal, East Godavari District with a validity upto 31.01.2023.

turther, the ErMronrnenbl Engineer, Regioaal Ofhce, APPCB, Kaklnada has addressed for

renelval Consnt apdicaUon within 7 days and offercd oelanation on v{ithout vali, consent ftom date

of receipt of the notice vlde ln the reference 46 ctted.

Further, Sri MulagEda Thrivikrama Rao filed O.A trlo.4o 6 20231sz. bcfure ilGf, Orennai

agaimt srnt NJeevedra and s{nt N.K6t Annapuma ( r' & 8$ EspondenE) fur quarryirg of Road

Mebl and BuiHing stone on tle top of $le hill MarEah Konda at surwy number 2{l of }lagEmpalli

village, Mar€Ela Konda Hill, seethanagaram nEndal, East Godarari District, Andhra pradesh using

explosivG for blastirq ri,hid has an impact on the adraeflt tdrm lard of the Applkant and abo tie
nea6y village r€sldents. The lnten$ty and scale of recthss lllegEl rninirE h6 also gone up. Exess

minirq than the quantity permitH by SE state board wittrotn usirE any pollution control nE:lsures

even after the o(ptry of onsent frofn ule state Board @nunued. Ac@rdinsly, the National Green

Tribunal, Chennai issued or&rs on 26.fi.2023 in O.A.f{o.40 of 2023, Honble NGT, South Zone,

Chennai and direced tle AP pollution board and ttE l.,lin€s and Geology deparhent to take

appropriate fiion aM stop qrranymg forthrith, vide reference 5h ciH.

Asslsta tc lcgisI
0/o District Mines and Geclogofficer,

Govt. of Andhra Pradesh.
Rajamahendravaram. E.G.Dt

Annexure - 18
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To
Smt.N,Kasi Annapurna,

Wo Surya Prakash Ray(du,
D.No.5{8, Danavaipeta,
ChagBllu Village and Madal.
East Godava ri District - 534342.

-'t40-
-2-

Invie|wof$eabo,e,aspertheofdersdt.26.o{.2023ofHonbleN6r(sz),Chennaiin
o,A-No,.lo of 2023, S.nt N.Kasi AnnaBlrna is hereby directed b stop quarrying operatixs in Quarry

l€6e fuf Roadrnetal over an e,(Bt 1.214 Hecs in s.No 241 of Nagompalli village, see$anagram

l6ndal, ed Godavari District until furttrer orders reeived fro'n Honble NGT'

Endr As above.

E.G.Distr*t,

U
By RPAD

cop/suknittedtotheDirectofofMines&C'eology,Ibrahimpatnamforfavourofinformation.
c"ii ,"u.in"a t" the Disgict Mines and Geology oflicer, Kakinada for favour of informatbn.

C"il,t"ili.S,rdtkara Infratech p1,1 Ld', Flat Ho.:o+, t'tetro nesidencY, Rajblravan Road'

SornaJigrd4 iiderabad for infornatbn'

RataftffiiTtam.
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GOVERf{ i,IETfT OF ANDHRA PRADESH
DEPARTMEI'T OF MINES AND GEOLOGY

Annexure-'19

Office of the
Distnct ltlines and Geology Officer,

Rajamahendravaram,

Notice No.9799 /O1/ 2014, Oatd: 12-05-2023

Sub : Mines & Quanies - O/o Distn:ct Mines aM Geobgy, Rajamahendralaram - Quary
leas€ for rioadm€tal Orer an extent 1.9{ Acres in 5.No,241 of Nagampalll vlllage,
Seethanagcm Mandal, East Godavari Disffct heH ry Smt N. Jee{endra - CFO issued

by APPCB exprd by 31.03.2023 - O.A No.40 of 7023lSZ filed by Sri Mulagada
Thrivikranu Rao before NGT, Chennai- orders is$Jed on 26.U.2023 and dirccted to
stop quarrying forthwith - Directed to stop guanyirE operations until fuither orde6
- Notice issued - Reg,

Ref: l.koceedings tlo.926/Q/202f, dL22.O2.2022 of Sre Dy. Direcbr of Mlnes & G6logy,
Kaknada.

2.This office koeedirEs No.979lQl20l4, daH 23{3-2022.
3.Consent oder No.6600/APPCB/ZCV*|KKD1CK[|2O22, dr 16.03.2022 lssred by

APrcB. Visakhapatnam.
4.SC t{o.Co,np/APrcB/RG(akinada/2023-2314, dL17.032023 of ttE Envircnmental

Ergineer, Regional Offic, APPCB, Kaklnada addr€ssed to S{nLN.Kasi Afinapurna,
extended @py to this offie.

s.OrdeE issued on 26.04,20230.A No.zlo of 2023/9 fihd bry Sri Muhgada ThrMkra.na
Rao before NGT, Chennai r€ceiv€d on 10.05.2023 though post.

Attention is irvited to the subiect and references cited. Thror4h the r€fetslce 3d cited, the

loint Chief Environrnental Engineer. APPCB, Visakhapatnam issued Consent order vide il,o.

6600/APrc3/ZCVSP/KKD/CFO/2022, ft 15.03.2022 in favour of Smt N. Jeei/mdra fo the quany

lease he6 for Roadmetal Orer an extent 1.94 Ases in S.tlo 241 otr Nagampalll vlllagE, SeedEnag6m

Mandal, East Godavari Distsict with a valirity upto 31.01.2023.

Furttrer, ttre Eruiro nental ErEirE, R€gbnal Omce, APPCB. Kaklnada has addr€ssed for

rtrlewal Consent appliratirn wlthin 7 rtays and ofM e&lanation on without valid consent from daE

of recelpt of tt€ notlce vlde h the reference 4rt dted.

Further, Sri Mula@a ThrMkrama Ril filed O-A t{o.40 6 20231s2. befure tr|GT, Chennal

agBinst smt NJeei/efldra and slnt N.Kasl Annapurna ( / & 8s rrspondents) fur quarrying of Road

Metal and Building stone ofl tre top of tte hill Maogala Konda at Survey number 241 of Nagampalli

Village, Mangah Konda Hlll, seethan gEram rnandal. East Goda\6ri DisHct Andhn pradesh using

explosives for blasting wt$dr has an impact on Bte adJa@rt tarm hnd of dle Apdlcant and also ttle

nearby vtllage re'ldenB. Tl€ intenslty and s€ale of recklEs lllegEl mlnlrE has atso gone up, Excess

mining than the quanuty permitt€d by SE state board withod usir€ any pollntion ontrol m@sures

eaen after the oerry of consert frrom tne sble Boad co{tinued. AaodirEly, the tlatix|al 6reen

Tribunal, Grennai issued orders on 26.04.2023 in O.A.f,l,o..l0 of 202, ttontle tlGT, Sot th Zone,

Chennai ard dir€cted tp AP pollution boad and the Mlnes ard C'eology departne!?tt b bke

appropriaE actbn and stop quarrying fiortrwith, viJe referene 56 circd.

6*l,*,lx,A
^ . _. Assis'tant teotogist,
u/o Urstlct ly_'j;..csand 

-G30tog/ 
Offioet,

_ covt. ofAndhra Pradesh-
Hajamahendravaram. E.G.bL
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In vlev, of the abore. as per tfl€ orders dt.26.O{.2023 of Hontb NGr(SZ). Chennai in

O-A.Iito.rO of 2023, Smt NJ€€r,endra is hereby directed to stop quarrying operatbns in Quarry leas€

fu( Road l{etal orer an oftent 1.9{ Acr€s in S.No.241 of i{agampalli villagE, see$anagram Mandal,

East Goda€ri oisulct trtil futdEr orde6 reeived ftom Hootle NGT'

E d:- As abore,

To
Srnt.l{.leevendra,
Wo Veera Venkata Satya Subba Rao,

D.No.2{0, School veedhi,
Near Kalyana Mandapam. Nelaturu,
Chagallu Village aM l"landal,
East Goda\rarl Dtsfict ' 534342.

By RPAD

copy subrnitted to the Dlrector of Min€s & creology, Ibrahimpatnam for favour of information.

copy submifred to the District Mines and Geology officer, Kakinada for favour of infomation.
Copy to M/s,sudhakara Inftateci h^ Ltd., Fht No.30{, Metro Resdenq, Rajbhavan Road,

SomajiJrda, tfi@obad fior infonnatbn aM taking necesary action.

E. G pisuict, RairmdtendFvaEq

N ',J'/
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Annexure-20

ACTION TAKETT REPORT Ir COHPLIA]ICE WITH THE HO'I'BLE ]IGT (SZ}. CHEII]IAI
I'. ITS ORDER DArED 26.()4.2(,23 Itl o.A.ro.4o of 2023 FILED 8Y SRI ULAGADA
THRIVIXRAH RAO. AGAITST OUARRY LEASES FOR ROAD }IETAL AilD AUILDITG
STOXE HELD AY STIIT. KASI AII'IAPUR]IA A SHT. X. 

'EEYEiDRA 
AT SY. ]TO. 24I.

IIAGAI.IPALLI (Y), SEETHAIIAGAR.AiI (ll). EAST GODAYARI DISTRICT.

As per the instructions of the District Mines and Geology Officer,
Rajamahendravaram and in obedience of the orders issued by the Hon'ble NGT in

O.A.No.40 of 2022 filed by Sri M. Thrivikrama Rao, we have been proceeded along
with Asst. Environmental Engineer, APrcB, Kakinada on 16.05.2023 to survey and
inspect the quarry leases for Road Metal and Boulders in Sy. No: 241 of Nagampalli
Village, Seethanagaram Mandal, East Godavari District over an extent of 0.785
Hects held by Smt N.leevendra and over an extent of 1.214 Hects held by Smt
N.Kasi Annapuma.

The Hon'ble NGT (SZ), Chennai in its order dt. 26.U.2023 in O.A. No. 40 of
2023 (SZ) filed by Sri Mulagada Thrivikram Rao, Hyderabad issued the following
directions:

"1. The ax of the applicant is that after the conent granted by the Andhra
Pradesh fullution Control furd in favour of the Ragondents Nos.7 & I (Smt. N.

Jeevendra & Smt. Kasi Annapuma) expird in the month of )anuary 2023, they
have ben @ntinuing the mining which is illqal.

2. Let the Department of Nines and Geology state whether the lease granted in
favour of Respondenb Nos.7 & I is still in force or coffe to an end. If *, we direct
the appropriate authorities viz., the Andhra Pradesh fullution Control Board and the
Depaftment of Nines and Galogy to take appropriate action and stop quarrying

forthwith and file a detailed report to this Tribunal.'

Oetaals of OuarrY Leascs :

The quarry leases area is situated towards North-North-East side of
Nagampalli village at a distance of about 1.00 Km and North Side of
Seethanagaram at a distance of about 9 Km. The area can be approachable through
cart track.

As per this office records originally, a quarry lease for Road Metal, over an

extent of 2.OOO Hects in Sy.No.241 of t{agampalli Village, Seethanagaram Mandal,

East Godavari District in favour of Sri M. SatYanarayana was granted by the Dy.

Director of Mines and Geology, Kakinada vide Proce.No.562|QJ2OO5, Dt.11-03-2005

for a period of 10 years and the lease deed was executd and issued work order by

the Asst. Director of Mines and Geology, Rajamahendravaram vide

Proce.No.4847 lQ,^l2O04', Dt.11-04-2005. Subsequently, the lease was part

transferred over an extent of 1.94 Acres in favour of $rrt. ilJGcvcndra and over

an extent of 3.00 Acres in favour of Sort 11. Ird Aniapurna. The details of leases

as here under.

Ceologist,s1a n

O/o District i.4i:.es and GecioS/ offics'
Govt. of fuidhra ?radesh'

Raiamahendravaram E'G'Dt
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sl.
No

Content Descraptaon

1 Name of the Lease
Holder

Smt l{.reevcndra Smt N Kasi

2 Extent L.94 Acres/O.785 Hects 3.0O Acs/1.214 Hecs
3 Grant order issued by

the Dy. Director of
Mines and Geology,
Kakinada

Part transfer
37r3lQtl2OO7,
u.22-tL-2007

Proc. No. Part trartsfur
Proc.No.3714lQll2OO7

Dt.22-11-2007
lst renewal:

Proc.No. 927|QU2O2L,
ut.22.02.2022

lst renewal:
Proc.No. 926|QU2O2L,
u.22.02.2022

Part transfer Proc.No.
2O14lQl2OO7,

lot.os-rr-zoo7 valid
upto 10.04.2015

4 Work order issued by
the Asst. Director of
Mines & Geology,
Rajamahendravaram

Part transfer
Proc.No.2013/Q/2OO7,
Dt.05-11-2007 valid upto
10.04.2015
1st renewal:

Proc.No.9799/QU2OI4,
ar.23.O3.2022
w.e.f.11.(X.2015 valid
upto 10.O4.2025

lst renewal:

Proc.No.9797lQLl2O14

Dt.23.03.2022
w.e.f.1 1.04.2015 valid
upto 10.04.2025

w.e.f
to

5 Lease Period Part transfer w.e.f
05. 1 1.2007 to 10.04.2025

6 Mining Plan approved
by the Dy. Director of
Mines and Geology,
Kakinada

Lr.No. 926/Ql2O2r, dt
23.03.2022 valid upto
22.O3.2027

Lt.No.927lQl2O2l, dt
23.03.2022 valid upto
22.03.2027

7 Environmental
Clearance issued by
SEIAA, AP

sErAA/APlvZM fi4wl 7 I 2O2
u3347, dt 26.0L.2O22
valid upto 25.01.2033

sEt A|APNZI4I$INI7I
2O2U3347, dt
26.01.2022 valid upto
25.07.2031

8 Consent
Establishment
by APPCB

for
issued

6600lAPrcUZO-
vsPlKKolcFEl2022,
dt.15.02.2022 valid upto
t4.02.2O27 or expiry of
lease period whichever is
earlier

6S9VAPrcB/zO-
vsPlKKD|CFE|2022,
dt.15.O2.2O22 valid
upto 14.02.2029 or
expiry of lease period
whichever is earlier

9 Consent for Operation
issued by APPCB

-2- -144-

6600/APrcB/ZO-
vsPlKKD|cFol2022,
dt..16.03.2022 valid upto
31.01.2023.

6598/APPCB/ZO-
vsPlKKDlcFol2o22,
dt..16.03.2022 valid
upto 31.01.2023.

As per office records, the Tahsildar, Seethanagaram Mandal vide Ref.A
A5|2O2L, Dt.15-03-2021 has informed that previously issued NOC vide
L.Dis.(B)614/1995, Dt.30-05-1995 and also informed that the total area over an
extent of 105.42 Acres out of which 4.94 Acres/1.99 Hecs is classified as
"Mangalivani China Konda' and the Gramapanchayat, Nagampalli has given NOCs
for grant of quarry leases.

J

l

Part transfer
05.11.2007
10.()4.2025
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Details of Insoection

At the time of inspection, Sri D.V. Krishna has aftended as representative on

behalf of lease holders 9nt. X"roclondt .nd Smt X. Kaai Annapurna. The

Surveyor has verified the boundary pillars as per executed lease deed sketches and

found that the boundary pillars towards South direction at foot of hillock were

disturbed. The leases are adr.cent to ead! dher and no buffer maintained' The

lease holders develope<l ramp and working pit combinedlY. At the time of
inspection, the quarries under non operation, no men and machinery available at
quarries.

Topographically, the quarry lease areas are part of Hitlock on flank of hillock

to top portion. But, as per physical observaEon the part of the worked pit consists

of loose soil accumulated along the boulders as overburden and covered with
vegetation on top portion. The worked pit towards Southwest part of leased areas

covered in quarry lease held by Smt N. ,eevendra consists of different sized broken
rocks of (Chamockite) Road Metal. The representative of lessees informed that the

excrvated overburden utilized for formation of ramp and submitted copies of
agreenrent with blasting license holder Sri M.Nagendra Reddy. As per mining plan,

it was stated that open cast mining method with controlled blasting is required for
excavation and can be done by rock breakers etc.,.

After verificadon of boundari€s, it is rcvealed that another worked pit

towards West side (outside of Q.L held by Smt N. Jeevendra) is not covered under

leases. The representative of lessces anformed that the whereabouts of the quarried

peBons in the outside area not known by him. The workd pits are irregular in
shape. The Surveyor of this office has taken measurements for the worked pits for

road Metal by using GPS to arrive the excavated quantity, in presence of the

representative. The survey report along with sketch submitted by the Surveyor,

separately.

Further, as per office records the lease holders has obtained dispatch

permits duly paying S.Fee in advarrce. Th€ permit details as follows.

6404.22
Assis'.ant GeoloEist;

0/o oistrict lJircs and Geoto$/ officer,
Govt. of Andhra Pradesh,

Rajar'ahendravaram. E.G.ft.

uantiw in Cumned for a qDispatch permits obtai
Smt N. Kasi Annapurna

oa11070132
Smt N.Jeevendra

oa11070133
YearSl.No

2832006-o71

662.22152.822007-082
6785042008-093
1982009-10 3304
6665 2010- 11
6662011- 126
6607 2012-13
6662013-14

426
432
426

I
6664509 2014-15

10 2015-16
11 20L6-L7
t2 20t7-ra
13 2018-19

2019-20t4
15 2020-2L

202r-22l6
t542L7 2022-23

Total

426

I 381
4a10.82

|-
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The relevant field photographs as here under.
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The Petitioner Sri Mulagada Thrivikrama Rao has stated in O.A. No
40 of 2023 that he is having an extent of 2.54 acres in Sy.No.238-18 of Nagampalli
village, Seethanagaram Mandal, East Godavari District and enclosed village map.
On perusal of information, the land held by Sri tlulagada Thrivikrama Rao identified
on land and noticed that the area covered ryith Mango trees and situated towards
West direction at distance above 200 mts from the quarry lease held by Smt
N.Jeevendra and above 250 mts from the quarry lease hetd by Smt N.Kasi

Annapurna.

Findings:

1. The lease holders not maintaind DGPS boundary pillars as per norms. The ramp

area covered with fine dust and sprinkling of water is necessary to suppress the
dust pollution. The lease holders have violated Rule 28(2) and 31(vi) of APMMC

Rules.

2. The lease holders not maintained the work benches and buffer area as

mentioned in approved mining plans.

3. The lease holder Smt N.Jeevendra excavated quantity 4976 Cum of Road Metal

within lease area and obtained dispatch permits for a quantity 4810.82 Cum. The

difference quantity is 165.18 cum (below 496 of permitted quantity). Overburden
removed quantity arrived as about 31(D Cum, which is utilized for formation of
ramp.

4. On observing the worked pit in quarry lease held by Smt N.Kasi Annapuma, it
consists of red coloured soil intermixed with Boulders, The excavated quantity

arrived as 7520 Cum within leased area and obtained dispatch permits for a

quantity il,O4.22 Cum of Road Metal. The lease holders Smt N.leevendra and

smt N.Kasi Annapuma developed ramp combindely and utilized the overburden

soil for formation of ramP.

5. Excavated quantity of Road Metal including over burden (soil) towards west

direction outside the quarry lease area held by smt N. Jeevendra is 41,020 cum,

which is not covered under payment of s.Fee. which is a violation under Rule

26(1) of APMMC Rules .

6. The lease holders should not conduct quarry operations until receipt of Consent

for Operation from the APrcB. Notices were already issued to the lease holders

to stop quarrying operations vide Notice No.9791QU2014, dt.12.05.2023 to

Smt N.leevendra and Notice No.9797tQLt2Ol4, dt 12'05'2023 to Smt N' Kasi

Annapurna.

This is submitted for kind perusal and necessary action'

Roya nspector,
O/o DMGO, RMV

Assistan t Geologis[

D47,1;,
Sury'eyfi-
q/ oNco, nuv

0/o District Mincs anC Geolo$/officer'

Govt. ofl\ndhra Pradesh' 
.

Raiamahendravaram t u ut'
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SURVEY REPORT

Fite No.2227 I '4"

Asper$einstructionsoftheusUictMin6andGeologyOfficer'
Rajamaherdravaram, I *r" 

-p*."0d 
to taken up surv€y arong with this office

ffi,,y i;tp*"t, ana rcsi*-environrnent Erpineer' APPCB' Kakinada The lease areas

for Road Metal and euifOirE Jtone flAO ry t,^*1t-f$ Annapuma' 2' Sri' N'leevendra

o/er an otent 1.214Hect,'UZAS Hect SY NO: 241 of Nagampalli(V)' Seethanaganm

(M), East6 Godavari tOi*i, nas Oeen surveyeO on 17'05'2023 in presence of the

i"pt"t"naU* of lessee Sri D'v'Krishna'

!furYcv t Dcmarcatsonl-

ItissubmittedtlattheapplkanthasenclosedtheleasedeedmapsshoMng
the leased areas o/er.n oLnioiiii+ neca]€st 0.785 Hect in sy.241 0f Nagampalli

Mllage, See$anagaram 'ffiil 
t"" *efl Dlstrict duty marking the area' The

oermanent revenue ,uro]uffi # our,osz and fued boundary points i.e',

fi:f;H,r,i' "iE.H"l 
zii i'" lo*un"o and conffrmed on the sround'

IhaveverifiedtheC:eo.coordinatesoftheleasedareaswithreferenceto
permanent stones & *r.yJiii-n"-rrutro" & Longihrde are with DGPS Readings

Introduction:-

as given below.
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The modus operandi of ttr verification of lease boundaries are with reference too-

geo coordinates with G.P'S instnirnent aM also basing on linear measurements as

Iecorded in lease deed plan and noticed $at t1g lease boundaries are intact.

The entire lease area is physicalty verified to know the working posiuon and

benches and covered wlth soil and rock mass with help of GPS instrument. The pit

m@surement are taken with help of track and height wih tape'

It is observed u1at s|ere are 3 working pit is ndiced in the leased area and out

$de the lease deed areas. The details of Pitr measuremenB are given below;-

Remarks

Within Q.t
Area of Smt

L.|(ASI
ANIIAPURI{A

E-LOI{GITUDEN-LATTTUDEPOINT
ID

81"45'12.27939"E17013'30.$)520'N1

81045'11.70901"E17013'27.88439'N2
81045',08.80978"E17013'29.69990',N3
81045'10.74180'E17013'33.49978'N4
81045'11.88349"E17013'32.67029"N5
81"45'11.28342"E17"13'30.33250',N6

17013',34.63502',N7
81045'07.17010'E17'13'30.72658.N8

PIT DETAILS
Volumn in

CbmHeights in mtsEXTENT It{
SL.NO

752041880PTT.A

81'45',ff).18142"E
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withan Q.t
Arca of Sri.
I{Jeevendra

310021550PTT.B

within the
lease of Sri t{.

teevendra
192710+5=7.5257PTT.1

within the
lease of Sri N'

,eevendra
304914+5=9.5321PIT-Ia

out side tte
(west sed

lease area of
Sri.I{Jeevenra

389514+5=9.5410PTT-2

out side the
(west sed

lease area of
Sri.NJeevenra

37,12528+10+5+2= 11.253300PIT.3

Distance from sy No;- 238 (Mango Garden ) to Quarry Leasc of smt Kasi
Sri.N Jeevendra =Above 200mts

=Above250 mtsAnna

) to Quarry Leasc (XDistance from SY No;- 238 (l.lango Garden

Further it is submitted that the subiect area is not containing any pttuic

important sr,.,.t ro srrt as Railway unes, Roads, Temples, Buildings and sdtools etc.,

The detailed surwyed sketch with refiererrce to ground uorkings is herantth

submltEd fur favor of infurmation.

'..irii\"--
(Drfi$.61)

Sgfvwor,
O/o. Disuict Mines & GeologY Officer

Rajamahendravaram
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VIIJAOE NO : 7l
VILLAGE NAME : NAGAMPALLI

-l{o-DISilRICT : EAST GODAVARI

MANDAL: SEETHANAGRAM

PIT DETAILS
SL NO

EITEI

EXTEN
TIN

Sqmta

H.rtht! ln
mts

Volum
n ttt
Cbm

Rcmarks

):;7 I O+5-7 5 t927 with in the lea.. of 3n N
Jacvendra

ET'll

ETT]

321 l4 + 5-9.5 with in thc lc.r of Sri N
Jacvandra

. O l4+5-9 5 out tid. th. (r'!rt t d l.ar arca o[
Ski. N.Jc6,c{rra

PtT.3

PIT.t]

3300 2t+ l0+5+
2- l 1.25

37 ,t 25 out ridc thc (wcrt rd lerE arca of
Sri . N .Jccvc{rrs

2 3too O.B RrDor,ld arlr with Q.L Arcr of
llri.l{.JGcvGnrr

Mr-h Q.L tuea ofliiiirl II:r:!o fl O B Refior..d
t

DOPS COORDINATES FOR REFERENCE
POINTS (UTtt-44N,WOS-t4 DATUTT)

POI
t{T
ID

N.UITITUDE E.LONCITUDE

osl l7'13 43.a7547"N

()s2 17"13 39.30l6l "N 8l'4s',2A.24769"E

trM 17" t 3 43.03224"N E l'45 09.38a79 E

ET
@E

aI@E@

t-Co**'( lea,se l-le ta "x
9r?. r'J.Joe seoJr,,

!,,nte H{d c,rtt k.at A\""w,.l>

T&uo" ';
noraUuetal & BuildinS Stone

PoINT ID N.I^ATITUDE E.LoNCITUDE

I l7'13 30.09520"N 6l'45 12..t7939"8

) E l'45',I 1.70901"E

4 8l'45 1O.74 tAO"E

r 7' 13 32.67029"N 8l "45 1186349"E

t7'13 30.33250'N 8l "4s I 1.2E342"E

7 l7'13 34.63502"N 8t"4509 IE142'E

1' / i \ 8l "45 07. t70lo"E

2so

8
;Q

$s5*9\6. =q hfos(,>-
e5a9s-
i[*se
iEeup E9'o ad$

500

o
.!)

7

t4
.?

t

P-3

_ _soozso--

Q.L Area OF
SRIHARI METALS
Works

- ->{lfiri -SUB\TEYOR
O/ o ADMfrlG,East Godavari.

60o

FIELD.NO:241

(
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